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DR. B. N. ANTANI : All right, Mr.
Chairman, in my next birth I will be born
a Bhupesh Gupta.

PEELNN 4

.« (Interruptions) Coe
Y o .
~ poem—

THE CONSITTUTION (TWENTY-
FOURTH AM{NDMENT) BILL, 1970

MR. CHAIRMAN : Dr. Antani, please
sit down now. 't is enough. I am calling
the next item, that is, the Constitution
(Twenty-fourth Amendment) Bill, 1970.
The reply will be given by the Prime
Minister tomorrcw. All the other speeches
will be made today.

SHRI MAHAVIR TYAGI (Uttar Pra-
desh) . Sir, T hive given notice of a ques-
tion of privilege of this House...

‘MR. CHAIRMAN: T have got the
notice. I will consider it whether leave
should be granted or not. So please sit
down. I will consider it.

SHRI LOKAMATH MISRA (Orissa) :
It is an important matter. Somebody says
it-is malicious..

' MR. CHAIKMAN : Now please sit
down. I have called the next item. Now
Shrimati Indira Gandhi.
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MR. CHAIRMAN : I am not accept-
ing this point. I overrule this point of
order. 1 have received a Message from
the Lok Sabha that the Bill has been pass-
ed by the Lok Sabha. That is enough
for me. )
SHRI C. D. PANDE (Uttar Pradesh):
But an inquiry is going on.

MR. CHAIRMAN : Please sit down.

(Interruptions)

THE PRIME MINISTER (SHRIMATI
INDIRA GANDHI) Mr. Chairman, I
rise to move :

S S

<oy -

“That the Bill further to amend the
Constitution of India, as passed by the
Lok Sabha, be taken into consideration.”

Sir, my task has been considerably
lightened by a Resolution passed by the
House. _ , PR TT

oy -
-l FOTRSS

Pt Eak

R (In;erruptl'ons')

SHRI LOKANATH MISRA : Sir, what
about his point of order ?

RIH

~

MR. CHAIRMAN : I overruled that

point of order,

SHRI LOKANATH MISRA : Sir, when
you are seized of the matter, can the

Prime Minister hurriedly get up and move
the Bill ? °

MR, CHAIRMAN : I have called her.

SHRI LOKANATH MISRA : You are
seized of the matter. And how can the
Prime Minister hurriedly get up and with-
out any indication try to hustle some-
thing ?

(Interruptions)

THE MINISTER OF STATE IN THE
DEPARTMENT OF PARLIAMENTARY



35 Constitution

AFFAIRS (SHRI OM MEHTA) : There
is no question of hustling.

SHRI LOKANATH MISRA : For that
you must reprimand the Prime Minister.
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SHRI BHUPESH GUPTA (West Ben-
gal) : Sir, my point of order is this : We
are here concerned with ths  message
which has come from the Lok Sabha...
(Interruptions) My request to you is to
hear calmly the divergent points of view
and then give your ruling. All that we
in the Parliament are concerned with
the message from the Lok Sabha. You
have to satisfy yourself whether the mess-
age is a valid message. Even the bulletin
which has been circulated says that the
Bill was passed in accordance with the
provisions of article 368 af the Constitu-
tion and hence it is in complionce wilh
the requirements of the Constitution, The
Speaker has sent this message to you

and you have also told us that it has been
passed in the other House.

It is o well known parliamentary prac-
tice—and it is mentioned in May’s Parlia-
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mentary -Practice—that we are not even
in our speeches to take note of what hap-
pencd in  the other House.. . (Interrup-
tions) We do not mention about the other
House in our speeches. 1t is a well-
known parliamentary practice that we
cannot even quote the spesches in the
other House. Now we are called upon
to go into the conduct of the Speaker as
to how... (Internruptions) Strange are the
ways of democracy! I submiut that this
is perfectly in order and the point of
order is frivolous and of course obtsructive

. (Interruptions) According to the news-
papers, cven those people who have
contested the counting have said thag it
woufd not have made any difference fto
the outcome of the voting. Even accord-
ing to them, the votes cast wrongly from
the opposition benches would nct have
made any difference and even then the
Bill would have been passed. That being
the position, let us not waste our time.

SHRIMATI YASHODA REDDY
(Andhra Pradesh) Sir, T have to go
on record that whatever may be the rule,
after the message came from the 1ok
Sabha Speaker to our House, a protest
was launched by the members of the other
House.. . (Interruptions) As Shri Bhupesh
Gupta said, it is not a quéstion of rules.
It is a question of misuse of the rules with
the whips exercising their influenc...
(Interruptionsy . . .exercising their influence

on invisible and visible persons... {In-
terruptions) Tet the country know...
(Interruptions) 'The votes were dupli-

cated and a missing person had voted...
(Interruptions) What is happening 9 et
the world and the country know,

THE LEADER OF THE OPPOSITiON
(SHRT S. N. MISHRA) : May I snbmit
that this honourable House should not iake
a technical view of the matier ? Now,
it is not a technical view of the miter,
but, you see, a legal, constitutionai and
at the same time, in substance, a mriter
which affects the very fate of parliamen-
tary democracy. Now, what has happen-
ed in the other House is the most shocking
and reprehensible thing in the history...
(Interruptions).. .Please wait. Please. wait,

SHRI AKBAR ALI KHAN
Pradesh) : It cannot be...

(Andhra

(Interruptions) |
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SHRI S. N. MISHRA : Please wait...

{Interruptions)

SHRI CHITTA BASU : (West Bengal):
Mr, Chairman, Sii,.,, . .
(Interruptions)

SHRI S. N. MIXHRA ; Why don’t you
Jisten ?2...(Interruptions) Let me say.

SHRI CHITTA BASU :
of order., .,

Sir, on a poijnt

(Interruptions)

SHRI S. N. MISHRA :
that malpractices.. .

The point is

(Intc rruptions)

SHRI CHITTA BASU : Sir, the hon,
Member is discusiing something  calling
into question the >sroceedings of the other

House.
\
(Interruptions)

=it wwewn  TavE yew (fEEw)
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MR. CHAIRMAN : Please.. .

(Int rruptions)

SHRI CHITTA BASU My point is
that we should nut question the proceed-
ings of the other House,

(Inter. uptions)

st SEF S| q1E  EH AW
ey SV Y qAAT A |

SHRI S. N. MI~HRA . Let us hear each
other.. . |

.

(Interruptions)

SHRI S. D. MISRA (Uttar Pradesh) :
Mr. Basu, we will not listen to you,

(Interruptions) ) a‘_
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SHRI S. N. MISHRA : May I appeal,
Sir, through you, to all the hon. Members
that we are prepared to listen patiently
to every argument that might be advanc-
ed in this case. Now, Sir, my submission
is... (Interruptions) It has not only been
alleged, but established in the voting in the
other House. That has been admitted by
the hon. Speaker of the Lok Sabha. Now,
the hon. Speaker of the Lok Sabha has
admitted that there had been inflation to
the extent of five or six votes in the first
countinig. T ask you, Mr, Chairman. ...

(Interruptions)

SHRI AKBAR ALI KHAN : He had also
said that the decision stands. He had also
said that the decision stands.

(Inferruptions)

SHRI S. N. MISHRA :
(Interruptions) . ..
record.

If they don't ...
the hon. Speaker is on

SHRI LOKANATH MISRA : There
should be some decorum when the Leader
of the Opposition speaks. Sir, there should
be some decorum when the Leader of the
Opposition speaks.

SHRI S. N, MISHRA : Sir, +.. ¢~

(Interruptions)

SHRI BHUPESH GUPTA: Sir. he
should be heard. :

SHRY AVANT PRASAD SHARMA
(Bihar) « Sir, on a point of order.

(Interruptions)

MR. CHAIRMAN : What is your point
of order ?

SHRI K. S. CHAVDA (Gujarat) : Sir,
he is speaking there. How can you allow
him?... '

(Interruptions)
SHRI C. D. PANDE : Sir, Shri Mishra

is speaking (Interruptions). What is
this ?
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SHRI ANANT PRASAD SHARMA:
Sir, my point of order is that whatever
has happened in the other House should
not be discussed. Moreover, I am coming
10 the point that the Leader of the Opposi-
tion is challenging the decision of the hon.
Speaker. The hon. Speaker has not only
finally disposed of and decided ...

(Interruptions)

SOME HON. MEMBERS : No.

SHRI ANANT PRASAD SHARMA:

But he has said .

(Interruptions)

SHRI LAL K. ADVANI (Delhi) : Sir,
on a point of order ...

(Interruptions)

""SHRI C. D. PANDE : Sir, on a point of
order.

SHRI S. N. MISHRA : Sir, may I again
say at this stage, because the hon. Prime
Minister will speak a little later, that T ap-
peal to the hon. Members of the House
that we should listen to every Member’s
speech with attention and respect ?

SOME HON. MEMBERS : Yes.

SHRI S. N. MISHRA.: Now, the point
is that the hon, Speaker of the Lok Sabha
is on record that inflation of votes to the
extent of five or six had taken place in the
counting. Now, Sir, I put it to you, with
all humility and respect, that if the infla-
tion had gone to the extent of ten and
still the matter is pending the consideration
of the hon. Speaker ...

(Interruptions)
" SOME HON. MEMBERS : No.

SHRI S. N. MISHRA : Since the matter
is pending consideration of the hon, Speaker
of the Lok Sabha, one does not know what
the position is going to be finally in this
respect and so, if it falls short of the re-
quired constitutional majority, then what
would be the fate of our rejection or adop-
tion of this measure ? ... .
‘ . . R

(Interruptions) <
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SHRI LAL K. ADVANI: Sir. * '~

SHRI S. N. MISHR A : 89, Sir, in order
to make it clear for your ruling, I would
repeat that the inflation had been admitted
and the point of inflation is still under
consideration of the hon. Speaker of the
Lok Sabha. And, them, Sir, thirdly, one
hon. Member, and leader of the C.P.I,
Shri Bhupesh Gupta, for whom we have
the greatest respect, had made a charge
about some kind of corruption taking
place in voting. I do not want to bring
it in conjunction with what had taken place
in that House. That House is again seized
of this matter whether corruption in voting |
had taken place or not and probably, the
communication to you, Mr, Chairman, is in
transit from the hon. Speaker to the Lok
Sabha. You will kindly bear all these points
in mind before you give a ruling.

SHR] BHUPESH GUPTA : Every
Party has a leader, Call every Party,
hear them and then give your ruling.

SHRI GODEY MURAHARI: I would
like to say that in the other House the
Constitution (Amendment) Bill was pass-
ed and the message has been communi-
cated to us. After the message was com-
municated to us, some Objections were
raised and even they do not substantially
make a difference as far as the passing of
the Bill is concerned. Therefore there
is no point in our taking cognisance of
all that goes on in the other House. I
submit that if there has been some corrup-
tion, if some body has voted wrongly in
that House, it is the business of that House
and the Speaker will take a decision. It
is the lookout of the Speaker to set right
any itregularities if there have been any
and even those who raised the Objection
in the other House have not challenoed
the passing” of the Bill, for your infor-
mation, They have only said that five votes
were cast twice or something like that, and
onec absentee vote has been cast. There-
fore, the question about the passage of the
Bill had not come at any stage and “there-
fore, we need mot waste our time on
this, : :

" SHRI N. G. GORAY (Maharashtra) -
I entirely agree and support what has heen
said by Shri Gupta and Shri Murahari.
The basis on which we can work is the
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message that we liave received from the
Lok Sabha. What comes in the press or
what is going on ‘here after the Bill has
been passed is none of our concern.

Secondly 1 would appeal to my friends
in the Opposition that whatever is the
verdict here or ir the Lok Sabha, let
them not resort 1o Ihis obstructionist tactics,
That is not going to help them at all.
Let them have the ¢ourage to face the
decision of the House and let them not
obstruct it.

SHR1 C. D. PANDE: For the first
time the Speaker has given a qualified
decision, Though he thinks that the Bill
has been passed there is an enquiry about
the manner of voling and five votes have
been cast wrongly, You have received
the message but tie message is not com-
plete. He is maling enquiries into the
affair and tiil the report is completed we
cannot proceed. ‘Ihen there was one case
of voting that has taken place where a
Member was not there. One Mr. Mandal
was not in Delhi amd his vote has taken
place. 1 say that even if there is a
single case where the man was not here
and the vote had been cast, who had
cast it ? 'The Guvernment should be res-
ponsible. (Interruptions) It should be ex-
posed before the country. (Inferruptions)
You are responsitle and those who are
not here, when their votes are cast like
this, they should be ashamed of it.

MR. CHAIRMAN: This is wrong.
What do you want to say, Mr. Advani?
If it is the same thing said already, you
need not repeat iﬁ‘ R '

- il

I T S R

SHRI LAL K. ADVANI: Sir, I am
inclined to agree with what the SSP
Leader and the 'SP Leader have  said,

that, so far as tis House is concerned,
we are seized with the message that
we have received from the Lok Sabha.
And the Message that was read out to us
vesterday told us very plainly that as re-
quired by the Ccastitntion, the Lok Sabha
had passed with the requisite majority
the Constitution 'Amendment) Bill. But,
Sir, the circumstinces under which we
are considering tnis Bill today are quite
differenf, and thoase circumstances should
be taken into account by this House.

|
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MR, CHAIRMAN: You are repeating
the same thing which others have said,

SHRI LAL K. ADVANI: I am not
inclined to. I do not propose to discuss
anything now as to what happened in the
other House, and so far as the Speaker’s
ruling there is concerned, it is final for us,
for everyome. I , |

MR, CHAIRMAN: You arc repeating
the same old thing. Now please sit down.

SHRI LAL K ADVANI: I have not
completed my say. The situation sinee
yesterday has changed,

MR, CHAIRMAN: This has been said
by everybody.

SHRI LAL K. ADVANI: Here is a
report saying that the Lok Sabha passed
this Bill by a majority of one-third of a
vote, and the fact that an inquiry is still
pending in respect of one absentee whether
he was present at the time of voting, or

not, makes the whole situation entirely
fluid.
MR, CHAIRMAN : It has been said

earlier many times.

RETIN oo

SHRI LAL K. ADVANI: My sub-
mission is that the inquiry is still pending,
and I would request you to request the
Speaker to let you know what is the posi-

tion there now, LS

MR. CHAIRMAN: Yes, please sit
down,

SHRI THILLAT VILLALAN  (Tamil

Nadu): Sir, this is purely a question of
procedural position and Mr. Bhupesh
Gupta, Mr, Murahari and Mr, Goray have
explained the procedural position very
correctly, Sir. We are concerned only
with the Megsage sent by the hon. Speaker
of Lok Sabha.

SOME HON. MEMBERS : No, no.

SHRI THILLAI VILLALAN: We are
not concerned with the subsequent events
which are taking place in Lok Sabha vn-
less and until it is sent to us. We are
not guided by the proceedings of the othar
House. We are guided by our own pro-
ceedings, the proceedings of this Housz.
Now our position is clear, We have zot
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a Message from the Lok Sabha that the
present Bill has been passed according to
the rules.

SOME HON, MEMBERS : No, no.

SHRI THILLAI VILLALAN: So the
position is very clear and we have to pro-
ceed without any halting of the passage of
this Bill here, Sir. So 1 want to make this
request, Sir, that without making any delay
or wasting the time of this House the
proceedings may proceed further,

SHRI NIREN GHOSH (West Bengal) :
The Lok Sabha has sent the Message
officially and constitutionally. If there
had been any other discussion in the Lok
Sabha, if the Speaker of the Tok Sabha
had thought of sending any other message
—the Speaker of the Lok Sabha knows
yesterday that our House was going to
discuss this matter tomorrow, that is, to-
ddy—whatever might be the discussion in
the other House, if the Speaker had
thought that the Message had mnot been
constitutionally and officially sent, then he
would have sent another Message. But
he has not done so. That being the posi-
tion, it is perfectly valid for this House
to, proceed with the discussion, and there
should not be any delay in considering this
measure and passing it.

MR, CHAIRMAN: Now I will give
my ruling. I have already said that X
overrule this point. I have got the Mess-
age of the Speaker and T understand that
the Speaker has said that the result would
npt be affected by it. Now I have got

the Message and that is emough, Now
the Prime Minister.

SHRIMATI INDIRA GANDHI: Sir,
1 bave moved the motion . , ,

SOME HON. MEMBERS : No. no.

SHRIMATI INDIRA GANDHI : 1If

you will permit me, I would like to say
a few words, because I have already
moved the Bill for consideration . .

SHRI [LOKANATH MISRA : We have
not heard you.

SHRIMATI INDIRA GANDHI: I am
sorry, if you have not heard, it is on the
record,
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~

(4l Amdr,) Bill, 1970 44

SHRI LOKANATH MISRA :
move it . , ,

Let her

&VIR. CHAIRMAN : Please sit down
nNOW.

HRIMATI INDIRA GANDHI : T
cannot move it twice,

SHRI TOKANATH MISRA : I rose on
a point of order and when you were
seized of another matter the Prime Minis-
ler\ had no business to get up,

t‘/HRIMATI INDIRA GANDHI : No,
I was called by the Chair, Any way, I
haye no objection to moving it again if
the hon. Member wants it.

* rise to move :

L“That the Bill further to amend the
onstitution of 1India, as passed by the
Tok Sabha. be taken into considera-

ton”
SOME HON. MEMBERS: No, no,

SHRIMATI INDIRA GANDHI : Sir,
I can understand the sound and fury on
the other side and 1 see that my hon,
friend opposite has come doubly reinfor-
ced today with Puja and Tika,

(Interruptions)

$HRI S. D. MISRA : What about her ?
Wﬁat about Mr. Haveli Ram's advice?

MR. CHAIRMAN : Please sit down.

SHRIMATI INDIRA GANDHI : My
task today is considerably lightened be-
cayse of the Resolution passed unanimous-
ly ‘by this august House, not the other
Holtse, but by this august House on the
19t - -

SHRT LOKANATH MISRA : Not una-
ninrwus]y.

SHRIMATI INDIRA GANDHI :

All
rigl»gt, by an overwhelming majority, it
you like. Tt is good enough.

SHRI BHUPESH GUPTA: Only one

disenting and that is Mr. Lokanath Misra.
|

SHRIMATI INDIRA GANDHI : It was
passed on the 19th December, 1969 ask-
ing| the Government to take all legal and
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other steps for the abolition of the privy
purses and privileges of the ex-Rulers. {
was also helped by 2 speech by another
Member of Shri Mishra’s party on that
occasion or on another occasion in this
House urging us to hurry up and bring for-
ward this Bill. 1 think the word used was
‘forthwith’. Thi Bill gives concrete shape
to those sentiments, It seeks to omit arti-
cles 291, 362 and clause (22) of article
366. The intenlion of the Government is
to disconlinue the privy purses, abolish or
restrict the privileges and abolish the con-
cept of rulership. This Bill provides an
opportunity to hoo. Members to yedeem
their own Reso'ution, In the context of
that Resolution, anything one says would
be redundant and would be like preaching
to the converted. I shall, therefore, de-
sist from this superfluous exercise. The
House knows the feelings of our people
and their urge for greater equality, The
compulsions of social change and the
democratisation of our society were ad-
mirably expressed by many hon, Members
of this House on the previous woccasion
and the Bill befora vou today echoes the
feelings which were then expressed. We
are convinced that the indefinite continu-
ance of hereditiry titles and customary
rights, special privileges and privy purses,
without any relutable functions and res-
ponsibilities, are incompatible with the
spirit of the modern age, the demands of
the changed circumstances and the politi-
cal and social evolution of the life of the
nation along deriocratic lines. In the con-
duct of human affairs, there are always
iwo broad poinis of view, There is the
point of view which fixes on the past and
on the desire t» conserve all that is old
and familiar. ‘The other point of view
recognizes what is geod in the past heri-
tage and tradition of a nation but refuses
to be imprisoned or shackled down by
them. Tt seeks to synthesise the best of
the old with &l that is worthwhile and
enduring in the new. Tt recognizes that
history is irreversible and change inevi-
table. Ours is the second point of view
and judging by the wide measure of sup-
port which the Bill has received in the
other House, tiis view is happily shared
by a majority f political parties and the
overwhelming 11ajority of the people of
our great couniry. It has been our way
to try to do thingy in a manner which
is the least abrasive. Hence T tried to talk
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with the Princes to find a solution which
without in any way compromising our
stand or our commitment to our party and
our people wounld help to smoothen the
path of change. Unfortunately the sin-
cere effort on our part was misinterpre-
ted and nothing came of it.

[t is not our intention to cause hard-
ship to the ex-rulers or to injure theic
self-respect. In keeping with this point
of view the rulers were told and the
President said in his opening Address to
Parliament that Government would make
transitional arrangements. Although these
have not yet been worked out in detail,
our broad approach is that the payment
of these allowances to each ruler should
be based on a multiple which would be
higher for those receiving lower purse
and lower for those receiving higher purs-
es. The total payment would be such as
to enable the rulers to adjust to the
changed circumstances.

This Bill is the culmination of an im-
portant aspect of our freedom struggle.
This House showed a sense of history in
its resolution of the 19th December, 1969.
I now invite it to the occasion and to
pass the Bill with a tremendous majonty,
if not unanimity,

The question was proposed.

SHRI S. N. MISHRA : Mr. Chairman.
I am glad that the Prime Minister ..,-

YAJEE
Is he

SHRI SHEEL BHADRA
(Bihar) : Sir, on a point of order
opposing or supporting it ?

MR, CHAIRMAN : What is the point
of order ? v

SHRI SHEEL BHADRA YAIJEE : All
Members of this House have passed a
resolution urging upon the Government to
abolish the privy purses and privileges.
Nobody opposed it.

MR. CHAIRMAN: I overrule it,

SHRI SHEEL BHADRA YAIJER : If
any body opposes it, it will be a contempt
of the House. The whole House has pass-
ed the resolution. Nobody opposed it.
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ECcmsu'tution
. MR, CHAIRMAN : Please sit down. I
overrule that, Y have called Mr. Mishra,

SHRI LOKANATH MISRA: He should
be taught what a point of order is,

Y g o faw @ fafrer T

B T § ol ¥ Ay oY )
- o deE WA w ¥ A A
T ST A

SHRI S. N. MISHRA : Mr. Chairman,
1 am glad that the hon. Prime Minister
has started the debate in good humour
and I hope she will maintain it. I am
also very glad that the Prime Minister is
a very minute observer of the faces of
men,

SHRI BHUPESH GUPTA : It is actu-
ally a suggestion about himself.

SHRI S. N. MISHRA : Let me hope
that she is also a good reader of the
hearts of men and she will respond to
some of the calls of the hearts of men
also. §

SHRI PITAMBER DAS (Uttar Prad-
esh): The difficulty is that Mr. Mishra
never proposes but always opposes, So,
how can he expect response ?

SHRI S. N. MISHRA : But may I say
while I am on the point of this reeka on
my forehead that this feeka has absolutely
nothing to do with this occasion ? But I
anr Teliably informed that whenever such
important occasions present themselves in
this House or the other House, the Prime
Minister is always under a strict prescrip-
tion of the astrologer to wear a particulay

kind of saree and also some rudraksha.
But may I say..’

SHRI BHUPESH GUPTA : Ts he the
same. astrologer of Mr, Morarji Desai ?

, -SHRI S. N, MISHRA : But I would say
that I do not find any fault with the taste
or the choice of the astrologer because
my taste and choice also agree with the
taste and choice of the astrologer. So. it
is also good to find her in her costume
and such garlands of the rudraksha which
it is her pleasure to wear.

SHRI GODEY MURAHARI: You are
alsé a minute observe,
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SI-FRI S. N. MISHRA : Mr. Chairman,
I wquld like to say at the very beginning
that |{we as a party, and for that matter
as a united party, had passed a 10-poirit
programme in the AICC in June, 1967
which included the abolition of the privi-
leges and the purses of the princes. But
Mr. Chairman, one does not know where
that 'ten-point programme is. The vital
target of fulfilling the basic necessities of
life of the people by 1975-76 which. in fact,
is the cardinal item of the 10-point
programme, is already knocked out under
the chairmanship of the Planning Commis-
sion lof the hon. Prime Minister, And so is
the fate of the nationalisation of general
insurance. I do not want fo go into the
merits or otherwise of the nationalisation of
general insurance. But I am only noting it
as a|fact so far as the 10-point program-
me is concerned.

Mt, Chairman, the fate of the other
itcm4 of the 10-point programme is no
bettet, So, ultimately, what we are con-
fronted with from the side of the Go-
vernment is a one-point programme; the
10-point programme is already gone. It
has- already disappeared. We have got a
one-ppint programme of the hon, the
Prime Minister and her Government and
this programme is to contipug in power
by hook or crook.

SHRI M. M. DHARIA (Maharashtra):
Your programme is only to oppose the
Prim¢ Minister. That is the only point.

SHRI S, N. MISHRA : And this is what
the commop people of India call ‘Chair-
ism’, ‘ot socialism. We are against this
‘Chaitism, that is, the one-point pro-
gramme of hers, and that is what we are
fighting against. But, My. Chairman, -as
far as/ we are concerned, ours is not only

one-point programme to get the Primie
Minister out of office, that is not the
one-point programme of ours. If at all

there can be said to be a one-point pro-
gramme of ours, our programme is to
fight the ruinous forces that the Prime
Minister has released in this country,

Cuyl programme is to fight against the
consortium over which she presides, the
consortium of the Communists and the
cou;mllmalists. That is our one-point pro-

gramme. She might be, Mr. Chairman,
riding very high at the present nmoment
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i, the palki carried by these honourable
gentlemen, but she should be quite sure in
her mind that she would be thrown into
the ditch at their convenience at the earliest
ppportunity, PR

Now, Sir, I was saying, Mr. Chairman,
that we, as the uited Congress, had adopt-
ed a programme in 1967 which included
the abolition of the privileges and the
purses of the Princes. I was one of the
active supporters. And here is my friend,
Mr. Dharia, whe had taken an active and
Jeading part on that occasion. So I was
one of the active supporters, and if I may
say so with humility, probably the program-
me at the fag end of the Session could not
have been passed without the active sup-
port of ours. .

The hon. P-ime Minister spoke of
the historic moment that has arrived in
Indiap history. But may 1 tell you, Mr.
Chairman, that he Prime Minister did not

happen to be present at that historic
moment in the history of the Indian
National Congress when this Resolution

was passed ? Ard may I also say, without
revealing any secret, that the Prime
Minister had expressed her grave concern
when this Resulution was passed by the
AlCC.?
.. SOME HON MEMBERS : No, no.
SHRI S. N. MISHRA : I am speaking
nothing less thin the truth in this matter.
And if you wint any proof of it, Mr.
Chairman, althrugh I happened to be the
Deputy Leader of the united party, I do
not want to say anything on what trans-
pired in the Executive Committee meeting.
But' 1T am quoting only the newspapers.
Here ig a repor. from the Hindustan Times,
which is very f4vourable to the hon. Prime
Minister on the discussion of the abolition
of privy purse . discussed at the Congress
Party meeting beld on 5-7-67,

“Mrs. .Ga-dhi stated that legal, Con-
_ stitutional ard International difficulties in
_the way of iinplementing the ALC.C. Re-
solution required examination which
would be cempleted as quickly as pos-
sible. The Government would go into the
matter thoroughly and decide whether the

_ Resolution could be implemented.”

§
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(Interruptions by some hon. Members)

Please wait. I am prepared to stand all
the nonsense that can be spoken from
your side, Here you say that it is a
solemn occasion. But you are the ‘first
culprit to disturb the splemnity of the
occasion. . o

SHRI N. SRI RAMA REDDY My-
sore) : Observe some decorum. Have sope
patience .

MR. CHAIRMAN": Kindly do
interrupt.

‘not

SHRI S. N. MISHRA : Do not worry.
1 will take care of myself.

et db Lt o oL,
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Oy TreArTmer - fioy ot FT o
A YA WY § | TEAAE EEY A
IR TSMTOAN Y ¥ g ¥ wifaw,
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7%"?[ | No allotment of bungalows will be
heeded.

SHRI S. N, MISHRA : 1 was, Mr, Chair-

an, referring to a press report in the
Hindustan Times and the line at which
my speech was interrupted was. “The
Gavernment would have to go into
tht matter thoroughly and decide whether
the resolution could be implemented and,
if so, in what manner whether it could be
implemented and, if so, in what manner ?
—i{he manner is also important—ithis is what
the hon, Prime Minister was pleased to say
at a particular meeting of the Executive
Committee, ‘

Let me come back to the point that we
have always boen for the abolition of the
privy purses and privileges of the
Princes. We had reiterated our resolve in
this connection at the Gandhinagar session
of the All India Congress Committee in
Ahmedabad. In Parliament also, our
Members had always joined with other
hor. Members—and even on their own,
on many occasions, they had expressed their
views in this regard—in demanding the
abolition of the privileges and privy purses
of the Princes, So whatever may be the
dust that is sought to be so assiduously
raised by interested persons about our
stand. our object remains unalterably the
same. Let there be absolutely no doubt
about it. (Interruptions) Mr., Chairman,
for all these inferruptions, I will require
time,

MR. CHAIRMAN : Please go on.
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SHRI S. N, MISHRA : But Mr. Chair-
man, while seeking to do it, there was no
malice, no bitterness, no illwillno  dls-
respect against the Princes in our hearts.
Indeed, we are not very happy that we
are thinking of wielding the axe against
them. Whatever the omissions and com-
missions of their past rule, the Pripces
had completely wiped them out by the
supreme sacrifice that they had made at
the crucial moment in the history of India.
And it is highly unbecoming of us to go
into that past. Let us delve into our own
past; many of us would be found to be
much worse offenders than the Princes have
been in the past. Mr, Chairman, you kmow
the kind of sacrifices they have made. In
some cases they were actually thrown on the
streets. When we are thinking of the
Princes, we are thinking of only a few of
them. But the vast lot of them, and pro-
bably the majority of them, were actually
thrown on the streets. A grateful nation
will, therefore, always remember it and re-
cord it over and over again. That
is what our party would do. Some-
times we talk of the distance that sepa-
rates the misery of the many and the
luxury of the few, and indeed there are
very humiliating, degrading and wvulgar
distances existing between the few rich and
the vast numbers of the poor. Some Prinees,
not alf, do enjoy and they should be--in
fact, they should have been— progressively

eliminated. In fact, that was our policy
also from the very beginning. Bat
if we consider what separates tHe

honourable Members of this House frem
the vast masses of India, it is very pain-
ful for me to find that in the space of
the five bungalows that we are occupying
on Dr. Rajendra Prasad Road,
300 quarters of Class TV employees
existed. This space that is occupied by
bungalows gives accommodation to 300
employees of Class IV. And yet we are
always raving and ranting, not in this
House, outside, against many of the dis-
tances that separate the poor from the rich.
1t is remarkable that the Princes
have again fallen in line with the natiomal
objective. They only wanted it to be
done in a proper and honourable way.
T have gone through all the correspondense
that has passed between the honourable

the Prime Minister and the Princes
and nowhere have T found that they
do not want to fall in line with the
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Politics changes after
gach generation. So many things done in
the past will have to undergo
Mutations and modifications. Some of
them may even have to disappear comple-
tely though we are conscious of the good
old wise sayiny that the wmore 1things
change, the more they remain the same.
It was indeed right of the leadership
which brought about these agreements and
covenants, to «tick to them. Indeed 1
would have no respect for that leadership
if it backed out on them. If Sardar Patel,

’n_‘mional objective.

the great Sardur, was rising every moment'

higher in the political firmament, it was
because the irstability of the country was
increasing. The more we move away
‘from the path chalked out for wus by
Sardar Patel, the more will there be
the instubility in the country, If the great
Sardar had gope back upon his word, 1
wauld have less respect for him. So also
for our late Prime Minister Pt, Nehru
(Interruption) In the forums of the AICC
on many occusions he always expressed
his resolve to stick to them. The same
would be true if our great Maulana Azad
had gone back on his word. Therefore,
it was, if 1 vnay say so now that the
honourable tle Finance Minister happens
fo be just in front of me at the moment,
in fact the height of fantasy, if not
of impudence, for him to have said
that if Sardar Patel had been alive today,
he would have gone back upon his word.
Prabably he was looking upon the great
Sardar .

! (luterruption)

ot IR Tw (zFamm) ¢ S
a’lmnahna & agr gw ang;né
UL

" SHRI S. N. MISHRA : Mr. Chairman,
would you peasg ask him not to interrupt
me?

. THE MINISTER OF FINANCE (SHRI
Y. B. CHAY AN): Just a word. Let us
forget about Sardar Patel. You are going
back upon our own words.

. SHRI S, N. MISHRA: No, you are
going back 'ipon your word. It was the
reight of in pudence on your pari

LInterruptions). Let me come to that. Do
niot smart uader ... (Interruption). You
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are a good parliamentarian, 'you will take
it. ..

SHRI N. G. GORAY: T just wanted
to know what Mr. Mishra exactly said.
Was it “the height of impotence” that he
said 7

SHRI S. N. MISHRA : Impotence'? All
right, if the honourable Member wants to
add that word. T would accept his amend-
ment.

1 P.M.

MR. CHAIRMAN : Shri Mishra, T am
addressing you. [f your speech is likely
to be finished within the next few minutes,
we will continue to sit till then and ad-
journ the House. In that case, you can
continue your speech,

SHRI S. N, MISHRA : No, Sir,
likely to take a little more time,

MR. CHAIRMAN : If that is the case,
1 would let you continue after two. Now
we will adjourn the House. But before
doing that, I have got to say one more
thing.

I am

I have got a very long list of speakers
from both the sides. After Shri Mishra
has completed his speech after we re-
assemble at 2 o'clock, I will request the
hon, Members on both the sides to bear
in mind that the list I have got is very
long and therefore the speeches will have
to be very short and brief. Also we
should bear in mind how long we are go-
ing to sit today.

SHRI S. N. MISHRA : Sir, as far a9
I am concerncd, you might give me time
according to the ftotal time available to
my party.

MR. CHAIRMAN : That is right.
st arAan . UF fr o ar

dfed, =i |

MR. CHAIRMAN : We will continue
the discussion after tunch. The House
stands adjourned till 2 P.M,

The House then adjourned _for
lunch at two minutes past one of
- the clock,

The House reassembled after lunch at
two of the clock, Mr. Deputy Chairman
in the Chair.
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SHRI S. N. MISHRA : So, Mr. Deputy
Chairman, I was referring to a remark of
the hon. Finance Minister about Sardar
Patel and, to repeat, I would say, that it
was highly improper on his part to have
suggested, even remotely, that Sardar
Patel would have gone back on his words.
May I, for the information of this House,
quote what Sardar Patel said in the Con-
stituent Assembly of India? Now, in
quoting this, may I also emphasise that I,
of another generation, would not go by
the same kind of criterion, although in
my lifetime, if it happens, I will certainly
stick to the guarantee or assurance that 1
give to others. This is what the great
Sardar said :—

“Have you read that history ? Or, you
do not care for the recent history after
you began to make history. If you do
that, then I tell you we have a dark

future. Learn to. stand wupon your
pledged word... Can you go behind
these things? Have morals nc place

in the new Parliament? Is that how
we are going to begin our new free-
dom? ...”

“Do not take a lathi and say, ‘who is
to give you guarantee? We are a
Supreme Parliament.” You have supre-
macy for this kind of thing? To go
behind your word? That supremacy
will go down in a few days if you do

¢ .fhﬁ,." i NP L

This is what the great Sardar said on
that occasion and, even so, the hon.
_Finance Minister chose to interpret him
in his own way and therefore, I was say-
ing, Mr. Deputy Chairman, that the hon.
Finance Minister was looking upon the
Sardar in his own image. But, at the
same lime, I would like to stress that the
degree of obligation on us, of the next
generation, is bound to diminish and, yet,
we cannot be completely oblivious of the
‘commitments of our predecessors, The
art of statemanship, Mr. Deputy Chairman,
lies in bringing about a marriage between
the two, the past and the present, and that
is the art of democratic change.

There has been a cerlain ethos of the
Indian development and the spectacle of
the present troubles that you face in this
country is because this ethos has been
mercilessly destroyed by the present
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Government, Our revolution, as
somebody had remarked at ong

time, was like oil stain spreading noise-
lessly. That was the spirit of our evolu-
tion. So, when we accepted, Mr. Deputy
Chairman, this objective which, as 1 said
earlier, remains unalterably the same, of
doing away with the privileges and the
purses of the Princes, we simultaneously
accepted, hcwever general in form it might
be, the need for adopting the means and
a strategy in consonance with the Congress
tradition that there is nothing like having a
kind of platonic love for your ideal with-
out spelling out your objective in concrete
terms. What the Congress Party, of which
I happened to be the Leader in this House,
demands is that you must place before us
the complete picture, not only the ideal
with which you seem to be having some
kind of a honeymoon—that honeymoon
must end soon now because we are
going to get into the brass tacks. So What
is the complete picture ? Unless we know
the means, the strategy you want
want to adopt, and since we find that it
remains even now more or less as a rheto-
rical concept, we have no doubt that we
will have to differ from this approach of
the Government. We have been brought
up in the tradition and the atmosphere
generated by Mahatma Gandhi where we
cherished means no less than the ends.
Still it is part of the great heritage which
bhas been handed down to us. Therefore
it is very unfair to this House to be asked
o judge a thing which is not complete.
What exactly are we cxpected to judge ?
This is something school-boyish or if I
may say so, school-girlish approach to the
whole problem. Where is the picture that
we are expected to judge ? The Parties in
this House are committed to certain ideals
which prima facie would appear to be
broadly the same and yet we are poles
apart because our means are so different,
our strategies or methodologies are  so
different. Therefore it is not right for us
to be asked to agree on this., The agree-
ment is on the level of the objective but
the agreement must be no less important
on the means and strategies to be adopted
and what prevented this Government to
come before us with the complete picture,
beats me completely. Where was the
nzed for hurrying? We had given you
sufficient time. A reference was made to
the speech of Shri Gurupadaswamy, the
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Deputy Leader of our Party, We all have
ljyeen smarting under the delay but that
should

have mspired you to
come out with all details. Were
two years not sufficient to come out

with details ? Is the Parliament of India
to be treated i1 this manner ? That is our
main grievance, Why exactly are we not
furnished with the details? The Prime
Minister said in the other House : “We are
working out the details, we shall make cer-
tain transitiona! arrangements” and she
broadly indicated that the {ransitional
arrangements would include the payment
of lump sums snd also the compensation in
a differential vay, probably on a progres-
sive basis. Tlat was broadly the indica-
tion she gave but if at all the measure
with regard to this is to come before the
Parliament, why cannot it come simulta-
neously with this Bill ? If the Members of
the Opposition also join the Government on
this issue, they are being unfair to the
House. What after all is the reason for
this delay ? %o I submit that we do not
agree with this manner of approach to
this problem and the manner is no less
important as | emphasised a little earlier.
For us the means are in fact more im-
portant and the imanners are more
important. Qur apprehensions are indeed
very great so far as this approach is con-
cerned. Can anybody theoretically argue
with me tha: it could not lead to the
lcomplete negation of the objective ? If
everything is hehind the purdah, this might
lead to the re:gation of the objective. In
fact, one Me nber belonging to the Con-
gress Party (W), a senior Member at that,
Shri Arora, had come out with a state-
ment a few months back that this might
wndergo a change for the better in the
interests of "he Princes. He had come
out with a long statement. I do not have
it now befort me. So it might well be a
complete neg-tion of the objective we have
in our minds, Tt ‘might be just the oppo-
site of what we desire and later on if the
Prime Minister comes with another mea-
sure and asks us to pass it, it would not
be doing jus:ice either to the cause all of
us want to cspouse or to the manner to
which we hsve been committed earlier.

Now. Mr. Deputy Chairman, with this
kind of blanl.et measure, does this Govern-
ment expect that we would trust them with
all the powers and the manoeuvrings that
they would have under this Bili although

|
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it is extremely doubtful that they are going
to exercise much of the powers even under
this Bill ? That is my legal and constitu-
tional analysis of the whole thing to which
I would come a little later. Even if I con-
cede that it does equip them with certain
powers, even then does this Government ex-
pect us to trust them with those powers ?
Have we not got the experience, unhappy
experience at that, so far as the abolition of
company donations is concerned ? We all
had hoped that the abolition of the com-
pany donations would diminish the pre-
dominance of the capitalists in the political
life of the country, and it was precisely with
that objective that we had supported that
measure. But what do we find? Now at
the present moment, is it not very clear to
the hon. Members of the opposition that
the Members of the Government seem to
be collecting buckets of money under the
counter without any let or hindrance ? And
all are silent spectators of this, and we
are deluding ourselves, under the label of
progressivism we are deluding ourselves
that we have done a remarkable job after
having passed that measure. Now this is
what is happening. (Inferruptions) Then,
Mr. Deputy Chairman, Government has
been helping in fact the capitalists to aug-
ment their black money. ..

SHRI C. D. PANDE : Blackmail. -.

SHRI S. N. MISHRA : ...and then
claim their share out of it. What is happen-
ing, you see under this Abolition of Com-
pany Donations. Similarly, so far as the
bank nationalisaticn is concerned, which as
a united party, we had supported, what is
the story you hear now-a-days? There
is hardly a big loan which can be granted
to any person without some kind of a
pagri to important individuals,

SHRI SHEEL BHADRA YAJEE : Ques-
tion.

SHRI S. N. MISHRA : Therefore, we
have always pleaded for democratic, con-
trols and safeguards. Sir, so far as this
bank nationalisation was concerned, we did
not want this measure to be thrown .into
the lap of the bureaucracy.

And then you know about the licensing
procedures also, and it is the verdict of
some of the expert bodies that they have
led to the concentration of economic
power whereas the licensing was meant for,
reducing concentration of economic power,
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it has in fact led 1o, more concentration
of economic power.

Under these circumstances—] have
given you, only by way of illustration, a
few cases; they are nof at all exhaustive—
it would be difficult for us to trust this
Government with any powers if at all this
measure is going to give them the powers.

(Interruptions) The main thing is that
they have got the big capitalists under
thetr clutches, because of the coercive

powers that they have and the corruptive
powers that they have. They want now to
have the princes in their clutches, and this
big combine of the capitalists and the
princes they want to utilise for the aggran-
disement of their own parly interests.
That of coursg we cannot ignote.

Now, after having said this, Mr. Deputy
Chairman, T would like to submit that it is
also the duty of this hon. Parliament to
see that the measure that we pass is
legally and constitutionally sustainable.
And if any hon, Member of the House
lays stress on the legal and the constitu-
tional laspects, some Members generally
tend to think that to take such a posi-
tion is mnot progressive. May I say
that if Parliament have to pass any mea-
sure then it does not redound to our credit
fo find that our measures are struck down
by the hon. Supreme Court? We faced
some trouble so far as bank nationali-
sation was concerned and it was to our
great humiliation that this measure was
struck down by the Supreme Court, It
does not reflect very well on the intelli-
gence and legal acumen of the Parliament
of India that our measures are struck down,
May 1 say, therefore, in this connection
that it appears to me that the legal and
constitutional aspects of this measure, which
we would like to succeed coming in another
form, have not been properly and ade-
quately looked into? If we wanted to
make this measure a cast-iron case in order
to be sustainable in a court of law, then
we should not have indulged in the mere
heroics and the  verbal  progressi-
vism that the Government and particularly
the Prime Minister seem to be parading
in this House. We must take care of the
legal and constitutional aspects and from
that point of view I would like to say that
it is not satisfactory. (Interruption).
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That is the legal aspect. Now, it appears
to me that this measure is an exercise in
irrelevance, I would go further to say that
this measure might well prove to be an
exercise in futility.  Now, what are the
basic documents from which the rights wad
privileges of the Princes originate, from
which they flow ? They are the agreements
and the covenants. The relevant clauses of
the Constitution do not indicate anything
more than the fact that the Constituton
making body of India was a regislenng
body. Tt was simply registering the agee-
ments and the covenants that had been
entered into by the Princes on the ane
side and the Government of India on ‘he
other. Now, if the basic documents remuin
the same, I really do not know wnat
exactly we are going to achieve by this.
The first thing. therefore. to  which ihe
Government should have addressed ielf
was to alter or to abolish altogether these
basic documents, the basic agreements, For
that the Government of India do not reg iire
any special authcrity from Parliament.
Had they come forward with certain
arrangements with regard to these hasic
documents, and the covenants, then of
course, the clauses which they are secung
to delete would have become compictely
redundant or infructuous, The deletior »f
these articles from the Constitution, 1 sub-
mit, does not mean the abrogation of {he
treaties and agreements and the covenits.
Therefare, the mother-document remaising
the same, the Constitution. which is simsly
a registering document, cannot and is fnot
going to help us in the direction in wich
we want to go. So, T am the person. who
is in favour of the abolition of the privy
purses and privileges, not Mr. Bhupesh
Gupta who would like to suspend his izgal
mind se far as this is concerned.

SHRT BHUPESH GUPTA: My fi':ad
is an Interesting idea of mother-hood.

SHRY S. N. MISHRA : Al right, tif
you have no idea at least of a wife.

SHRYI BHUPESH GUPTA : For that 1
believe I have to go to the Princes Cham-
ber.

SHRI LOKANATH MISRA : You vl
get plenty of them in Russia,

SHRI S. N. MISHRA : Now, Sir. T
would say that the Government is not t-y~
ing to translate the objective into reabity.
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Had they tried o do that, they should
have addressed themselves first to this
task. Now, article 291 merely indicates
the mode of payment. FEven this article
291 is inherently infructuous in the sense
that article 363 prevents the Princes from
going to court. Even if the article re-
mains in the Constitution and if we pre-
vent payment froin accruing to the Princes,
what would have happened ? Nothing!
You can prevent payment even right now,
without deleting the provisions under
article 363. Th: poor fellows are pre-
vented from goirg to the court. This is
an exercise in ir.elevance. It is not as a
thetorical flourish that T wanted to say
this but I would like the hon, Members
to consider this a-pect seriously. If the Gov-
ernment do not want to abolish privy purses
altogether and they want only to reduce the
payment, do it here and now; what pre-
vents you from doing that ? Bul no. They
thought that sin:e the agreements and
covenants were 1iere they could not do
that. Now it is irue that according to that
article, if you read literally arlicle 363,
that prevents the princes from going to the
court. But may I submit that that would
not hold ultimately would not be sustain-
ahle in the eye of the court? Whatever
we may like to satisfy ourselves with in
the House, the court is not going to be
salisfied with thay kind of interpretation of
article 363. H o
“"MR. DEPUTY CHATIRMAN : You have
taken 45 minutes,

SHRI S. N. MISHRA : No, Sir, 22
minytes earlier acluded 5 minutes of inter-
ruptions. That would only mean 17 minutes
earhier.

MR. DEPUTY CHAIRMAN : One hour
five minutes are atlotted to your party. 1
am only telling him the time allotted fo
his party and 1ne time taken by him, so
that afterwards no other Member of his
party could conplain about that. You
continue. :

SHRI S. N, MISHRA : T shall take half
a minute only 1o refer to the remarks you
have made. I took about 22 minutes.
Four or five munutes were interruptions.
That leaves 17 minutes. Whatever inter-
ruptions take pace, T am not going to in-
clude that in my share.

J

.
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SHRI SRIMAN PRAFULLA (3035~
WAMI (Assam) : Lect him give an aswur-
ance that he will not interrupt when { am
speaking. Ce .

SHRI BHUPESH GUPTA : Since we
have given Rs. 100 crores to the princes,
now a spokesman is speaking for (he
princes. . .

SHRI S. N. MISHRA : He is a spokese
man of a foreign power.

SHRI LOKANATH MISHRA : Wien
we talk about princes, they prevent us
Princes are citizens of this country.

(buerruptions)

A

MR. DEPUTY CHAIRMAN : O:der,
order,

SHRI S. N. MISHRA : Even the pre+
decessor Government had taken the view
that the treaties, covenants and the agrees
ments could not be referred to arbitrztion
in the case of a dispute. They consistently
took that position and they always miin-
tained that the Crown Representative, sub-
ject to the Secretary of State, was the final
interpreter of the treaties with the Indian
States. And yet what happened is exire-
mely important. Shri B, N, Rau fas
made a certain reference to three cases
though in a different context altogainer,
before the Privy Council. The interprata-
tion of the treaties was referred to the Privy
Council. That was in the case of Forestag v.
the Secretary of State, number one. Secondly
Muhammad-Yusuf-ud-din v, Queen Empress
and others. He has also referred to anudier
case, which was a recent English case: #at
was Stark vs, Public Trustee. All these casas
showed that the court maintained that they
could get into the matter of interpretaton,
and in the first case, it was decided
that Begum Summroi was not a soveraign,
she was only a tenure-holder. My appre2n-
sion is that the court would not find itelf
shut out from interpreting the treaties and
covenants; and in fact they might say that
since it also falls within the category of
property—property meaning interests in
corporeal things; corporcal things agwn
meaning something tangible and materizf-—
the court would not entertain the argumant
that they can be prevented from going inte:
thent,
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. Therefore you have to see to it that
this measure, becomes as cast-siron as
possible. But 1 have not found any argu-
ment being advanced from the other side
that it would be so, Therefore, the best
arrangement that could have beem arrived
at was thrcugh negotiations and agree-
ments. Now, negotiations did proceed for
some time, and what I find from all the
papers that have passed between the Prime
Minister and the Princes is that the Princes
had made certain suggestions. Not only that,
they have responded to the invitation of
the Prime Minister to cooperate with
her. In one of the letters they have men-
tioned—probably it was the Maharajah
of Baroda-——that they were prepared to
abnegate themselves in the interests of the
country. It was perbaps the last letter of
August 28. But here is the failure of state-
manship. What Sardar Patel could do at
the snap of his finger and without raising his
eyebrows now these people have not been
able to do during the course of the last two
years after we passed the important resolu-
tion in June, 1967.

SHRI ANANT PRASAD SHARMA
You are opposing ?

SHRI S. N, MISHRA: What am [
opposing? You are opposing yourself,

SHRIMATI INDIRA GANDHI :
a sense of humour,

Have

. SHRI S. N. MISHRA : The Govern-
ment is opposed to itself. That is what
1 am saying.

- 8o, Mr. Deputy Chairman, the Prime
Minister tried to make out that this was a
historic occasion. This is historic, indeed
in the sense that it shows the failure of
statesmanship, this shows the failure of
leadership, to bring about the abolition of
privy purses in a manner in which
it could be acceptable to all and it could
be particularly sustainable in a court of
law. If we come to grief later, it would be
we who would be responsible for falling
in line with a Government which has no
comcern for the judicial scrutiny., This
is going to be exposed to all kinds of judi-
cial uncertaintics.  Therefore they are
not solicitous about achieving the objec-
tive which we had set before ourselves.
This is my humble submission,
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And finally, I would say, Mr, Depu.ty
Chairman, that my party would have been
only too glad to support this measure. On
this measure. ..

SOME HON MEMBERS: Ah! ah! '’

SHRI S. N. MISHRA : Yes, yes. You
expect me to toe your line. (Interrup-
tions) My party would have been only
too glad, because as I have stated here
categorically and cmphatically, our objec-
tive remains unalterably the same. Owr
party would have been only too glad to
support the measure had it been brought
in a manner in which it should have
been... (Interruptions) Had the picture
been complete. .

(Interruptions)
MR. DEPUTY CHAIRMAN : Order,
order. Please.
SHRI S. N. MISHRA : ... had it been

brought in the proper manner and had
the picture been complete. Keeping many
things up her sleeves, the Prime Minister
cannot persuade us to support her. We
like everything to be placed, all the cards
to be placed before us, not to use some
cards for political exploitation. And article
363 which remains in the Constitution
should have been suitably amended to
give them the right to go to the court.
I do maintain even now that they have
got the right which they would exercise
in any case. But you are losing grace
by not suitably amending it so that
they were brought on levels of equality with
other citizens and they were able to hold
their heads as high and proudly or as
humbly as other citizens. This is one
of the grave injustices that is being done.

With these words, I close. . "

SHRI TRILOKI SINGH (Uttar Pra-
desh) : Sir, T rise to support the motion
moved by the honourable Prime Minister.

=} A . sR | oo g
7 ayfed L
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SHRI TRILOKI SINGH : Sir, as I have
said, J rise to support the motion moved
by the honcurablez Prime Minister. I have
carefully heard the honourable Leader of
the Opposition and 1 was surprised to know
that what :te leader of the Opposition
has opposed is rot the abolition of privy
purses or the perfonal privileges of the ex-
Rulers of Indian States but the manner
in which it is proposed to be done. He
has not indicated the manner in which it
should have teen done, which should have
been propesi. although he tocok a pretty
long time i expound his thesis, He has
also drawn in the names cf Sardar Vallabh-
bhai Patel and Jawaharlal Nehru. As
everybody krows not only in this august
House but outside also, Sardar Patel was
a man of history even as Jawaharlal Nehru
was a man cf (lestiny, and they do not
need any suppor! as their position in his-
tory is not in any manner affected by the
- opinion, mcst humbly 1 would like  to
submit, either of this august House or
of the people ocutside in this country, or
of the whole world. Then, Sir. he has
brought in the name of the great Mahatma
and tried to tuild his argument upon the
means, the purity of means. As I said
earlier, he has rot been able to give out
the means which he would have liked the
Government to adopt. He is afraid of the
mighty power oi the Supreme Court and
the High Couorty of India, the Judiciary.
Let him know, sir, I would like to com-
municate to hirn through you, that the
very basis of oir Constitution is not the
due process of liw but the procedure esta-
blished by law; Parliament is supreme, the
Legislatures ¢f India are supreme, and not
the Supreme Court or the High Courts.
(nierruptior.2) If he says that we are
only going to rcwrite the whole Constitu~
tion of Tndia, I wonder how his argument
can hold good even for a minute.

As the title of the Bill goes to show,
this is the 24lh amendment, Twenty-
three amendmenis have been passed, and
there are reacoris to believe why there is
so much hue and cry over this 24th
amendment and there was not so much
for so many uther amendments to the
Constitution which were passed by Parlia-
ment and assen 2d to by the President of
India.

(Igrferrupﬁons)
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SHRI LOKANATH MISRA : There
was a much bigger hue and cry during the
17th Amendment, Mi. Triloki Singh un-
fortunately was not a Member of Parha-
ment then. He might have been a Mem-
ber of the Assembly.

SHRI TRILOKI SINGH : I might say
I am none the wiser by the information
submitted by the honourable Member of
the Swatantra Party. What I want to sub-
mit is this : These 23 amendments to the
Constitution involved the interests of not
a few hundreds of people but millions of
pecple, and when the interests of millions
of people were involved the honourable
Member opposite, particularly the party of
the honourable Leader of the Opposition,
were not so much exercised or concerned.
I would like the honourable Members to
stand a little nonsense even if I utter it,
because I belicve in the principles of par-
liamentary democracy, even as I stand the
nonsense of so many others. Let them
say if they have anything to say. I would
actually not only listen to them but also try
to appreciate their point off view.
Sir, when the interest of millions were in-
volved from all parts of the country, there
was not so much hue and cry, there was
not so much giievance. But when the
interest of only a few handful, a few
hundreds are involved, then it is not pos-
sible for a man like me, who has all along
his life strived not only for the attainment
of freedom of India but a just social order,
a socialist society, to keep silent if the
Leader of the Opposition says that the
Leader of the party to which I have the
honour to belong aims at power, Our aim
has been not only to aim at power, but
achieve it and lo retain it for as long as-
possible.

Even when the Britishers were there,
even when there were so many others in
this House uand outside who doubted not
only the means that we adopted to throw
the Britishers out of this country, but who
questioned our objectives in 1920, in 1930.°
in 1931, in 1940, in 1942 and in 1947 also
to achieve complete independence for our
country. not only the parts which were
vnder the British rule, but also the parts
which were supposed to be under the
Indian States, complete indspendence for
the whole of tbhe ccuntry. That was our
objective. Complete independence was the
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objective and. as its natural corollary, we
wanted to come into power, And we did
so. When the Britishers went away lock,
stock and barrel, it is not that the power
was handed ove; to A, B or C or anybody
picked up by the Britisher in India. The
power was handed over by the Britishers
to these who strove for power. We are
holding it now and there is nothing objec-
tionable to it in parliamentary history.

Sir, the hon. the Leader of the Opposi-
tion says that the means are not pure. Did
not the great Mahatma say that these
Princes were an anachionism ? Did not
Vallabhbhai Patel say the same thing ? This
is what he said on the 15th August 1948
in the Constituent Assembly which was also
“the Parliament of India in those days :

“In such circumstances, after careful
and anxious thought, I camc to the con-
clusion that for smaller States of this
type based on circumstancss which are
described above, there was no alternative
to integration and democratisation.”

Sir, much stress has been laid upon his-
tory. I do not wish to go into the history
of the existence of the States, how these
States came into exiktence. Everybody
knows. It is all a matter of history that
the Britishers created most of them. The
ancestors of some of them were famous for
the thugi two hundred years back, Then
there were also those who revolted against
the Moghul Empire and instead of being
the Viceroys of Deccan became the Nizams
of Hyderabad. Who does not know alt
this ? T need not go into details.

Then, Sir, in my Staie, the State to which
I have the honour and privilege to belong,
an Indian Siate was created in the year of
grace 1911 because of their loyalty to the
King Emperor and the Queen Empress and
co on and so forth. So, Sir, what are these
States ? And how did they integrate ? Is
it not a fact that Hyderabad was most reluc-
tant to integrate ? Is it not a fact that
Junagadh did not integrated at all? 1
wonder what the hcn, the Leader of the
Opposition would like to be done in the
case of Hyderabad. Who does not know
that the integration of Kashmir was also
done under certain compelling circum-
stanices 7 And is it not Sardar Vallabhbhai
Patel and his Secretary who have put it in
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black and white that the Jodhpur Maharaja
pointed his pistol at the Secretary of States
Ministry of the India Government if he
talked about integration and accession to
the Iadian Union ? As you know, Sir, if
the whole of India becamc free, if the entire
Banaras district became free, how could
Chandauni and Gianpur tehsils remain in-
dependent 2 And then, Sir, the paramount
power is gone, but the vassals have re-
mained. Surprisingly, there are still in this
year of Grace 1970 so many persons hold-
ing brief for the retenticn of these Princely
privileges.

AN HON. MEMBER : Shame,

It is not a question of shame. It is a ques-
tion cf wonder that those who believe in
democracy, those who believe in equal
apportunities, those who believe in funda-
mental rights, also wish to retain the
Princely order, not their political privileges
but their personal privileges. I can very
well understand if one were to argue, work
for, agitate and even carry on a movement
for the retention of those privileges which
are not personal. To talk of something
personal in 1970 is something incomprehen-
sible for a man like myself, a humble sol-
dier of Swaraj who for his whole life work-
ed for the attainment of independence.
Let the other side think over it.

Now, what is the subject matter ? These
Princes entered into certain agreements and
covenants with the Dominion of India. As
is so well known in international law and
otherwise, a treaty can only be between two
sovereign and equal powers. Now, as soon
as they entered into this treaty, they be-
came overnight citizens of India and lost
their sovereign character. The Indian
Union has managed to retain its sovereign
character. The ex-Rulers of Hyderabad,
Gwalior, Jodhpur or Jaipur no longer retain
their sovereignty, They have become citi-
zens of India. Now the trealy is between
two partners, one of whom has ceased to
be sovereign. May I know if it is suggested
that these treaties will hold good in perpe-
tuity, till eternity ? Even Mr. Morarji
Desai, if the press report is to be believed.
said that these Princes cannot be allowed
1o retain their privileges in perpetuity, T
think he was right. He was not only tech-
nically correct but also politically correct,
because a trealy between a sovereign power
and a power which is no longer sovereign.
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can no lenger hold good. Therefore, when
this House abou! nine months ago...

SHRI LOKANATH MISRA : Having dis-
aimed them, is it not perfidy, cheating ?

SHRI TRILOKI SINGH : I would like
to draw the particular attention of the hon.
Leader of the Swatantra Party who is very
attentive to what I am saying and for which
I am thankful t» him, that it was only in
December 1969, i.c. say about nine months
ago, that this a1 gust House adopted a re-
solution that ways and means should be
found for the abolition of the privy pur-
ses and the personal privileges of the ex-
Rulers. |

|

SHRI SHEEL BHADRA YAJE]E', : They
are shameless (haracters.

SHRI TRILOKI SINGH : My friend is
depending too riuch upon their shameless-
less. There is nothing like shame in
politics.

sl KW TV AT ¢ FH
Tt awd. .

|
(Interruption)

SHRI TRILOKI SINGH : Let me repeat
it that there is nothing like shame in
politics. i

(Interruptions)

MR DEPUTY CHAIRMAN: Order,
please.

SHRI TRILC'KI SINGH : There is no-
thing like shane in politics. And consis-
tency, I would like to remind the hon.
Leader of the -Jpposition, is the virtue of
a fool, - \f ‘

st gqaafa
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he has said it was the joint Congress. I
should have thought that if 1t was the
decision of the joint Congress to which he
was also a party, it naturally follows that
there is joint responsibility insofar a$ that
policy is concerned; he should stand by it.
(Interruption) May 1 remind the honourable
the Leader of the Opposition and his party
Members that after the split in the so-called
joint Congress what they were afraid of
was the tampering or the watering down
of the ten-point programme adopted at the
Bangalore session of the AICC? And
their leader in the other House, if I may
name him with your permission, Dr. Ram
Subhag Singh in the meeting of the All-
India session of the Indian National Congress
at Gandhinagar, remarked that we will con-
tinue to press the Government to implement
the AICC directive to abolish the privy
purses forthwith. ..

SHRI S. N. MISHRA : What have they
done all the time ?

SHRI TRILOKI SINGH : These words
were uttered on the 6th December, 1969
at Gandhinagar, a place somewhere near
Ahmedabad. ..

SHRYI BABUBHAI M. CHINAI: That
was not what my leader had said. What
he wanted was that there was no true pic-
ture, no full picture, and that the Govern-
ment should come out with the full picture ~
pnd we will accept it.

SHRI BHUPESH GUPTA : I have no
doubt that Dr. Ram Subhag Singh was
pressing it all the time.

MR. DEPUTY CHAIRMAN: 1 would -
appeal to honourable Members, let there
be no interruptions please.

SHRI TRILOK]I SINGH : Now, lock at
the word “forthwith”. With this direction
and with this test, with this fear that if
there is anything. ..
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MR. DEPUTY CHAIRMAN : Please
finish now. You have taken twenty minutes
already.

SHRI TRILOKI SINGH : First of all
let me know how long you are going to
give me.

MR. DEPUTY CHAIRMAN : It depends
upca your party.

SHRI TRILOKI SINGH : I will finish
soon. But I was told that 1 could easily
take twenty minutes. :

MR. DEPUTY CHAIRMAN : You have
taken already ninetcen or twenty minutes.

SHRI TRILOKI SINGH: Mr. Deputy
Chairman, I never thought that a person
like me also needs a reminder from the
‘Chair that his time is going to be up.

Therefore, what I wanted to say is this
that when they wanted it to be done forth-
with, now if what was passed by this august
House in December last is taking shape,
is likely to coine forth within a few months,
why are they bothered about it? There
must be something which is not a consi-
deration of love and affeciicn. I 'would go
further. There must be something which
is not political. There must be scmething
- which is other ihan thess two. What it is
I have yet to find out. That I will lzave
to the judgment of the honourable Mem-
bers. Therefore, what this Bill seeks to do
is to delete or omit Arficles 291 and 362

~of the Constituion. Aricle 291 is a mere

recital of fact that such and such agree-
ments have been entered into and the
manner in which—over this the honourable
TLeader of the Cpposition laid great stress
—the money was to be paid. It says that
the money to be paid will ba paid from
out of the Consolidatzd Fund of India.
And it would be free of tax. This free-of-
tax provision is in the treaties as well.
Article 362 of the Conslitution merely lays
down a directive to the State legislatures
and the Parliament that they shall, in making
the law, see to it that due regard shall be
had to the guarantees or assurances given
under any such covenant or agreement as
is referred to in Article 291. Tt lays down
a direction. Supposing this regard is not
given, what will happen ?
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The honourable Leader of the Opposition
said that if we do anything which is later
on set aside by the Supreme Court or the
High Court, this House will expose itself
to ridicule and the passage of this Bill and
adoption of this law will be an exercise in
mere futility. This is what he said. May
I know if he is not aware of the fact that
during the last twenty years after the Con-
stitution came into force or even a little
more than that, there have been so many
cases where the laws passed either by the
Parliament and assented to by the President
or by the State legislatures were struck down
by the Supreme Court or the High Court
on one ground or the other...

AN HON. MEMBER : For what reasons?

SHRI TRILOKI SINGH : The reasons
are for the hon. Member to find out. With
his bulky body, he is expected to know
better than a thin and lean man like my-
self.

But that does nct mean that the Parlia-
ment in itg supreme wisdom should not
exercise its right of amending the Consti-
tution in puisuance of its policy of
achieving certain  social ard political
objectives, economic equality, and so on
and so forth. Even if the Supreme Court
strikes down a law passed by the Parlia-
ment, where is the harm ? An hon. Mem-
ber opposite said that we would have to
be ashamed of ourselves. There were at
least 50 occasions when we would have
felt ashamed. What is the harm if we
get one more occasion to feel ashamed, if
the Supreme Court or the High Court
stirikes down this Congstitutional amend-
ment ? T would like to say that there is
one more article—article 366(22). That
gives only the definition of ‘ruler’.

W, AFAE JASATIA ST TG
gw g, WEAS W od ST gEud
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SHRI BHUPESH GUPTA : His Exalted
Highness.
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SHRY PITAMBER DAS: Respected
Mr. Deputy Chairman. Sir, I rise to oppose
the motion moved by the hon. Prime
Minister for the consideration of a Bill,
which she has been pleased to call a his-
toric Bill. T do not want to deny her the
credit of creating history.

We have had many historic occasions
even in the past, events unheard of in the
histore of the world. 'I'wentythree years
ago. we partitioned this country. Nowhere
in the history of the world have we heard
of a country being partitioned with the
willingness of its leaders. Countries have
been partitioned, many countries, but not
with the consent of their leaders. Here
is a country which wag partitioned by the
willing consent of its leadcrs—a paitition
which had opened the flcodgates for dis-
ruptive tendencies and an Thistoric event
of which no country can ever feel proud,
nor do we. It is not surprising that the
successors of those leaders, who are also
their descendants, are now out for creating
history which will open the floodgates of
uncertainties and mutual distrust.

3 poa.

Nowhere in the history of the world
we have heard of agreemsnts between
sovercign States on one side and States
with paramountcy on the other being torn
off and thrown to the winds the way we
are doing. This Bill which is proudly
claimed to be a historic Bill is nothing
short of a betrayal which the couniry can
never feel proud of. Another historic
event in this country took place almost
the came time about 23 years ago. Over
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550 States in all voluntarily merged them-
selves with the Indian Union. History
records events where there had been
bloodshed and there had been prolonged
wars f{or the retention of Crowns. But
here were 550 Princely Rulers who volun-
tarily took oft their Crowns from their
heads and willingly placed them on the
heads of our leaders, This also is a crea-
tion of history, a history of which the
country will always feel proud. We have
heard it said that Sardar Patel had cleverly
hired the services of these people. Accord-
ing to the trade union principles and the
principles of capitalism, a person who is
hired can be fired. I take the ‘hired’ part
of it first and will take up the ‘fired’ part
later. This remark can come from the
mouth of only those who have a trade
union way of thinking and who have ren-
dered themselves, incapable of appreciat-
ing the finer values in life. Assuming
this to be correct that thesc people allow-
ed themselves to be hired for the purposes
af national integration by Sardar  Patel,
they can always feel proud of it and can
legitimately c¢laim to be thousand times
better than these who allow themselves to
be hired for the purposes of national dis-
integration and by ideologies foreign to
this land and by powcrs who are openly
hostile to this country, The shining jewel
in the crown of the Indira Cabinet is proud
of the fact that he belongs to a family
which was responsible for adding thou-
sands of square miles to the territory of
India, when Mr. Jinnah was ready to
offer an almost autonomous status for
Kashmir, and that he would just volunta-
rily relinquish his Privy Purse. 1 have
very high regard and respect for  his
knowledge and his doctorate, particularly
because the Degree is not honorary. He
has worked hard for it and earned it. T
have greal admiration for his personality,
grace and dignity. I have sincere affec-
tion for the age of that young Maharaja.
I canrot even for a moment think of hurt-
ing his pride but T will be failing in my
duty if T do not pcint ont that almost all
the Princely States had merged themselves
in the Indian Union by 15th August, 1947.
Only three States remained: out of them
one was Jammu and Kashmir.

SHRT BHUPESH GUPTA: 1t was
Indian Dominion then: the Indian Union
had not come into existence.
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SHRI PITAMBER DAS: I stand cor-
rected, thank you

Out of those tarze, Kashmir was one—
and look at the company in which that
particular State was—the other two being
Hydersbad and Junagarh. And, Sir, it
was only when he armies of that Bene-
volent Qaid-e-A:am, who was ready to
offer &n almost autonomous status for
Kashmir, had, after committing shameful
acts of violence, arson, loot, rape and
murder, occupied a sizable portion  of
Kashmir and were knocking at the very
gates ¢f Srinaga-, that the late Maharaja
decided to accece. It was not so much
out of voluntariness as out of compulsion
of circumstances, and, without being un-
chariteble to the hon. Minister for Tourism
and Civil Aviatisn it can be said that his
offer of voluntarily relinguishing the privy
purse has not neen so much voluntarily
as under compulsion of his surroundings.

Sir, the Primc Minister has referred to
a Resolution regarding the abolition of
Privy Purses passed by this House. [ was
in this House when that Resolution was
passeC, and I think that the implementa-
tion oi that Resolution largely depended
on the skill and capacity of the ex-Home
Minister who is the present Finance
Minister.  Sir, vven best of the schemes,
if executed in a clumsy and silly way, lose
all their charm und grace. Sir, Shri Chavan
then occupied the Chair that was once
occupied by thst indomitable Sardar, who
never zilowed himself to be overshadowed
by even the then internationally advised
and advertised Prime Minister. I wish he
could siep into his shoes and acquire a
comparatively similar stature, If that had
happened, I am sure that the princes, who
felt proud of b:ing hired by that iron man
of India, could certainly have felt honour-
ed of being ‘fired’ by this Modern Chhatra-
pat? of Maharashtra. :

SHRI C. D. PANDE : And that Modern
Chhatrapati weas himself then fired on.

SHRI PITAMBER DAS: Sir, T never
had any fascinition for the princely order,
nor do I fee any attachment for them
even today.

SHRI K. CHANDRASEKHARAN
(Kerala) : Ev;n now ?

f
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SHRI PITAMBER DAS : Even today, I
said. Yes, even now. I am not eager to
retain their purses but I am extremely
anxious to preserve the honour and dig-
nity of this country. Governments will
come, Government will go; so will the
feaders and their parties, But the tradi-
tions will always remain.

gt & weffea™ § Agamw qge
FEqX AL qET FIA, HIHIA qEd

T
Sir, this Bill strikes at the very roots

of our dignity and trustworthiness, Hence
I feel compelled to oppose it.

MR. DEPUTY CHAIRMAN:
Dharia.

Mr.

SHRI LOKANATH MISRA : Was it not
the understanding that there would be two
Members from the Opposition for one from
those Benches ?

MR. DEPUTY CHAIRMAN: After
this.

SHRI BHUPESH GUPTA : Mr. Dharia
sponsored this programme in the AICC.

DR. B. N. ANTANI (Gujarat) : Will
there be any provision for the abolition of
these privileges ?

SHRT M. M. DHARIA: Mr. Deputy
Chairman, Sir, I am here to support the
Bill moved by our Prime Minister. To me
it is a Bill of bhistoric significance. It is
a further step in our endeavours to achieve
social'sm through democracy and 1 am
proud to be here today to participate, as
one of the partners, in this peaceful revo-
lution. 'n this country of ours it is true
that we have accepted the Constitution and
it is further proof that articles 291, 362
that we have accepted the Constitution and
teess and some privileges and privy
purses to the ex-Rulers. but unfortunately
we have forgotien the other articles of the

Constitution. TIs it not a fact that the very
Preamble, if it is properly read. will show
that these privileges and privy purses are



79

Constiution
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inconsistent with and contradictory to the
Preamble itself ? The Preamble says:

“WE, THE PEOPLE OF INDIA,
having solomnly resolved to con-
stitute India into a SOVEREIGN
DEMOCRATIC REPUBLIC and
to secure to all its citizens :

JUSTICE, social, economic and poli-
tical;

LIBERTY of thought, expression, be-
lief, faith and worship;

EQUALITY of status and of oppor-
tunity...”

We have proclaimed to this country and
through this Constitution to the whole
world that we stand here to secure equality
of status and opportunity. Having regard
to these privileges and privy purses, can we
say that there is opportunity and equality
to all the citizens of the same type ? Iy it
not this very Preamble which is a guiding
factor to us ? Yes, in days to come we shall
secure equality of status and opportunity.
In this background this Bill was long over-
due. It was in the year 1967, in the month
of June, the amendment, of which I am,
of course, the father and I am proud of it.
was carried by the AICC and I expected
that this Bill would come not in the mon-
soon session of 1970 but of 1967. Had
my party showed courage, perhaps the his-
tory of this country would have been cer-
tainly otherwize. There would have been
a tremendous amount of progressive forces
created by my party in this country and the
present atmosphere perhaps would not have
existed. Whatever has happened has hap-
pened. T am here to congratulate the hon.
Prime Minister on bringing forward this
Bill before this House, knowing fully well
that there are all possible dangers and that
all possible manoeuvres will be played by
the other side. Even then she has shown
her daring and it is out of a commitment
to these programmes that she has come for-
ward before the other House and this
House.

I was really surprised ai the speech of
the hon. Leadsr of the Opposition, who
happens to be a friend of ours, who was
an ardent supporter of the motion in 1967.
When Shyam Nandanji said that the Bill and
the endesvours of the Prime Minister are
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an exercire in futility, I felt, having regard
to his speech, that it was also an exercise
in futility. But then afterwards I felt that
it was not an exercise in futility because no
leader has exposed himself so well Can
you expect of him, such o speach as
Shyam Nandanji made today ? It is for us
to realise that those who claimed at
Ahmedabad that they did stand by the ten-
point economic programme. have lost their
ten-point programme, It is not the Prime
Minister who hes come to (2 one-point
programme. The ome-point y-ogramme of
having power to secure the social objec-
tives is certainly an importar: programme.
How can it be forgotten in 2 political
democracy ? There is nothing worng in it.
But T am sorry to say that if at ell any
one-point programme has been accepted by
anybody. it is by Shyam Nandapji and his
party who have no other programme but
to defeat the Prims Minister by creating
grand alliances, because she i; endeavour-
ing to do something progressive in this
country. How can there be progress with-
out any commitment ? If thers is any one-
point prcgramme, on our side. Let us not
forget it.

Now. I am surprised at the speech made
by Shri Pitamber Das. I have not vet
forgotten it. It was in the year 1942 that
Guru Golwalkar had said in this country
that these Rulers were the protectors of
the Hindu religion and that he would like
to protect these Hindu Rulers even after
the British Raj went out from tais country.
Now those who have grown in that tradi-
tion, in case they try to oppose this Bill,
of course ¥ am not here that way to be
surprised beccuise of that speech. But I
am certainly surprise at and shocked by
the speech made by Shri Mishra, parti-
cularly when I could see...

DR. BHAI MAHAVIR (Delhi): 1
would requesy you not to quote persons
without the correct quotations.

SHRI M. M. DHARJA : Mr. Deputy
Chairman, I am prepared to give all quota-
tions to Dr. Mahavir. Unfortunztely T was
under the impression that he is a well-read
person. He knows the philosophy of his
Guruji  If not, I am prepared > give hint
all possible assistance.
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DR. BHAI MAHAVIR : I that an ans-
wer to my qu.stion? Your philosophy
must come from your side.

SHRI M. M. DHARIA : If there js any
conscience left i1 the other side, then most
of the hands must be raised in fevour of
this Bill and not against this Bill. Privi-
leges and purses for whom ? For these
ex-rulers ? Are you not aware what thase
ex-rulers stand fcr ? 1 am not here to make
emy claim that all of them are patriotic
people. I will 10t say that. There was a
very small State of Janjiry of three tehsils
in Colaba distrivt of Maharashtra. It was
on the 30th Janueory, 1948, when the Father
of the Nation wus assassinated, that we had
captured two tehsils, and the very Nawab
who was not p-epared to sign the Instru-
ment of Accession then went to Bombay,
contacted the Ciief Minister, Shri Morarji
Desai, and he got the Instrument of Acces-
sion signed. It was because of the brave
farmers and some workers like me who
fought that battle at that time that this
came about. i was not because of the
Nawabs and Princes who are getting privy
purses and privileges today. I am not op-
posed to any transitional allowance on
humaniteirian grounds. But to what extent?
May 1 recall in this House today that when
we raised the iisue thag Mrs. Mascarenhas
was ailing, that her husband was ailing in
a Portuguese jail, that some honorarium
should be given, we were assured that
everything possible would be done to help
her. As the House is aware even till to-
day we have not done anything about it.
There are hundreds of freedom fighters in
this country, some of whom are leading
today a dog’s life. If anything should be
given, if any honorarium should be given,
it should be given to these freedom fighters
who were prejvared to sacrifice their life
for the freedon: of this country,

Some reference was made to Jammu and

Kashmir. Is it not a fact thay when
Pakistani soldiers committed that aggres-
sion over Jammu and Kashmir, till that

time the then ruler was not prepared to
sign the Instrument of Accession? After
that aggression he contacted ths British
Governnient for help, but when it was re-
fused to him, 'hen he contacted the Tndian
Government, g1d because of that help the
ruler signed ti at Instrument of Accession.
Was it not opportunism ? Where is patrio-

i
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tism in it ? Such huge, fabulou, sums are
invelved in privilegss and privy purses. Let
us not forget history. There are meny who
are emploved by these rulers. I these
families are to be rehabilitated, if some
scheme comes from the Government, I say
it is absolutely necessary, bzcause in the
transitional phase let us not forget the
humanitarian ¢pproach. But hzre again [
fail to understand the argumaznty advanced
by Mr. Mishra. He just stood by the
whole of the Bill. He said. “I stand for
the abolition of the privy purses” But his
opposition was because of the ways and
means adopted. What are thz ways and
means ? To be frank, in spitz of their
opposiiicn, the hon. Prime Minister has
made it very clear that transitional allow-
ance will be paid and it will be in some
multiple. Sir, when it has besn made very
cledr by the Prime Minister and when that
Bill again will have to comes forward be-
fore the House. T do not k-ow why we
have lost all their confidencz, Why are
you losing your confidence? It will be
coming before Parliament. Sir, let me
make it very clear that these were the peopic
who wanted to divide the Government by
any meens, and this is just & lame excuse
that thev are putting beforc the country.
No country will believe this excuse.

SHRIMATI YASHODA REDDY : 1t is
those Members sitting there who want to
defeat the Government. What about your
owp people who are inside ycur own party
to defcat Mrs. Gandhi ?

(Interrupnions)

MR. DEPUTY CHAIRMAN : Order,
order, please. .

SHRI M. M. DHARITA : This loud voice
of Shrimati Yashoda Reddy...

SHRIMAT! YASHODA REDDY: 1
know quite a lot of people whe ci¢ against
Madame Gandhi.

SHRI M. M. DHARIA : Sir. this loud
voice coming from the fair szr, Shrimati
Yashoda Reddy, may perhaps amuse this
House but it cannot convince ihk2 country.
That should be understood.

SHRIMATI YASHODA REDDY: You
will see it. I challenge.
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SHRI BABUBHAI M. CHINAI (Maha-
reshtra) : May I know whether all loud
voices will convince the country ?

MR. DEPUTY CHAIRMAN : Order,
order, please.

SHRI A. G. KULKARNI (Maha-
rashtra) : Our deedy will convince the

counfry, not voices.

SHRI BHUPESH GUPTA : Mrs
Yashoda Reddy’s voice does not amuse the
House, but charms it, which is dangerous.

SHRJI M. M, DHARIA : Sir, Mr. Chinai
has flung a challenge. I am prepared to
come to Bombey with him. Let him con-
vene a meeting of the citizens at Bombay
and let ms convene a meeting. Let us see
what the audience 1s. I am prepared to
accept his challenge. Let Mr. Ch.na: take
up the challenge.

SHRTI BABUBHAI M. CHINAI: T ac-
cept Mr. Dharizfs challenge. He has not got
th: guis to attend even any mecting in
Bombay. And he is challenging me. Where
was he and his party when they voted me
to thiz House ?

ME. DEPUTY CHAIRMAN :
order, please. let Mr.
his speech.

Order,
Dharia continue

SHRI A. G. KULKARNI : My, Chinai’s
contention is that the Taj Mahal Hotel is
2 place where he will not be allowed.

MR. DEPUTY CHAIRMAN: Mr.
Dharia, your time is wp.

SHRI M. M. DHARIA : What can I do?

MR. DEPUTY CHAIRMAN : Yes, con-
finue v..th your speech,

' (Interruptions)

Order, order. please. r

SHRI BABUBHATI M. CHINAI: Mr.
Kulkarri was perspiring when the counling
was going op about the election to the
Rajya Sabha And he was elected on the
fourth count.

ME.
Dharie,

DEPUTY CHAIRMAN: Mr,
five minutes more for you.
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SHRI M. M. DHARIA : T do not went
to challenge the capacity of Mr. Chinai in
hiring people and in also having hired some
black-legs in order to break up strikes,

This 1s indeed a very progressive meu-
sure. But at the same time, having regard
to the strength of both the Houses and
the voting strength, may 1 urge upon the
Government on this occasion that we are
going ahead with a view to implementing
our socialist objectives and to achieve the
socialist objectives, this much amendment
is not enough. In this country, right to
property which is the fundamental right is
the greatest possible impediment in the way
of achieving this progress, and from that
point of view, may I request the Prime
Minister and the Governmeng to come be-
fore the country and before Parliament with
a measure whereby—I do not want the
abolition of the property rights, I am pre-
pared to concede that—let Parliament
decide the ceiling both in urban and rurail
areas and up to those ceilings let us give
that guarantee. Let us make it clear that
the right to property above the ceiling shall
not be a fundamental right. Without hav-
ing at measuie of that sort, it will not be
possible fcr this country to implement any
specialist programme; whether it is ceil'ng
on urban properties, whether it is capital
fevy or otherwise, I am not going into
those details. When so many things are
being said by the Rajahs and Maharejahs
and others, may 1 bring to the notice of
the House. for whom do we stand ? Pri-
vileges and privy purses are bound to go
in the course of the history; they cannot
he retained. But for whom are we meant?
Is it not a fact that Chapter IV of our
Constitution which deals with so many
directive principles, is the heart of our
Constitution, and it is for the achievement
of these directive principles that we have
to go ahead. And ip this context, whether
to go in a democratic manner, in a demo-
cratic process, let not people lose their
faith in parliamentary democracy. If that
faith is not to be lost, we shall have to
prove to the people that their dignity, their
honour will be properly maintained through
this parliamentary democracy.

DR. B. N. ANTANTI:
Gupta will help you.

Shri  Bhupesh

SHRI M. M. DHARIA : Therefore, I
would like to appeal to all the friends, let
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vs not forget that ultimetely it is not only
we who are to decide the fate of this coun-
try, there are the teeming masses of this
courtry who are also to decide the fate
of this country. Today they may not, per-
hap:, be within he purview of our party
membership. Bt millions of youngsters
who are now out for the fulfilment «f their
aspitations, if they have to bhe setisfied,
suct measurgs shall have to be passed in
thic House, and we all shall have to ex-
pre:~ our willingngsss in this regard  (Time
bei! rings) Only two minutes more,
Otherwise these cfforts may be appreciated
but they may perhaps prove to be hapha-
zard,

[ 4 SEPT.

For me this measure is of historical sig-
nificance because it seeks elimination of
classes without violence by masses. It is
doing away with classes through democra-
tic r-ocesses wih the object of forming
an c:galitarizn scciety,  For me it is the
struggle for the daughters and the sons.
While carrying on this struggle we have
malice for none. Let us go zhead to have
a peaceful solution to our problems. There
15 1> other alternative. If we want the
pailiamentary democracy to  survive, we
must accept the challenge and bring about
a change. Thank you.

SHRI M. RUTHNASWAMY (Tamil
Nadu) ;: Mr. Deputy Chairman, Sir, I can-
not help confessing to g sense of the high
drar- o+ with whch this debate is charged.
Or .- might be {1at the issues involved may
con itute a Sh . Kkespecarean or Scpheclean
tragedy where great issues are at stake.
The issues in th:s debate will take a choicz
betwsen right and wrong, between justice
and injustice, lielween conscience of the
indi~idual and t1e social and material pro-
fit.
S, this is ar important Bill because the
three articles w 1ch protect the rights and
priviieges of th: Princes are to be deleted
and ore artick which bans the appioach
of the Princes 'o courts of law is ritained.
Let us remind ourselves of the history of
the privy purses, According to Mr. V. P.
Menon's Histors of the Tntegration of the
Indian Stotes. it js Sardar Vallabhbhaj Patel
who brought a: out this great revolution in
the history of India. According to him,
this grant of pivy purses was a quul pro
quo, the quid being the voluntary associa-

1
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tion of the States with the Union of India
and the pro quo being the privy purses.
The Government retains the “quid”, but
what is going to happen to the “quo”,
nemely, the privy purses of the Princes?
He referred also to the sacrifices some of
the Princes made in addition to the volun-
tary surrender of their sovereignty. The
Nizam of Hyderabad, for instance, when
he decided to join the Union surrendered
his own personal estate, known in Hydera-
bad as 1he Zulfigar Estate, which brought
him ¢n annual revenue of Rs. 122 lakhs,
and in return, he got Rs. 25 lakhs per year
for his life time only. The successor, the
present Nizam of Hyderabad, has lost this
Rs. 25 lakhs. Also 12,000 miles of rail-
way that belonged to the Princes were
absorbed in the Indian Railway syster.
The internal customs duty levied by the
States was incorporated into the excise
revenue of this country, which forms a
sizable portion of the income of the Gov-
ernment of Tndia. In addition, large cash
balances which were in the treasuries to
the personal account of the Princes and
investments amounting to Rs. 75 crores.
were also surrendered to the Union Gov-
ernment, besides a number of  buildings
nd palaces.  Sardar Vallabhbhai  Patel
in recommending the covenant which em-
bedies, among other things. the rights and
privileges of the Princes and the grant of
privy pursss, referred to the difficulties with
which the first days of the Union Govern-
ment were surrounded. He referred 1o the
intransigence of -the Nizam of Hyderabad
and to the d:claration cf independence by
the Maharajz. of Travancore. He relerred
also to the horrors of partition and he said
that in the midst of all these difficulties,
the Princes came to our rescue and offered
voluniarily, most of them, a vast majority
of them, to integiate themselves into the
Union. And he szid that the privy purses
were a very small piice paid for the sur-
render of their sovereignty. their estates and
their territories, and he urged the future
generations that they <hould fully implement
the agreemen', including the grant of thz
privy purses.

Now, what are the arguments for the
Bill as introduced by the Prime Minister ?
The Prime Minister says that it is ¢ great
step in socialism, and it will bring about
equality; that is a sum of Rs. 5 crores dis-
tributed amongz 500 millions of people is
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going to bring about social and economic
equality. It works out to Rs. 10 per
head. Is that the capital investment which
you are going to endow the people of India
with ? Tt is a cheap and nasty kind of
socialism just to overcome the pledged
word of the responsible representatives of
the Government of India of those days. To
the social and economic horrors of socia-
lism are to be added this new terror of
the moral difficulties which will be imposed
by this kind of socialism upon people who
are unwise enough to accept it. Another
great advocate of this Bill is Mr. Chavan,
former Home Minister, now promoted—I
believe it is promotion—as Finance Minis-
ter,

YASHODA

SHRIMATI REDDY :

Doubiful.

SHRI M. RUTHNASWAMY : He asked
the Princes to adjust themselves to the cir-
cumstances. Haven't they adjusted them-
selves to the circumstemces ? Haven't they
become ordinary citizens, fighting clections
like ordinary people ? Haven't they ad-
justed themselves to the circumstances by
subscribing large funds to the Congress
Party ? Have they not adjusted them-
selves 1o the circumstances in all kinds of
ways ?  Adjustments must be voluntary
adjustments. Can you ask the people to
adjust themselves to  the circumstances ?
You must leave them to adjust themselves
to the circumstances and not force adjust-
ments on them by this kind of a legisla-
tion. I am just reminded of what an
Irishman said. He said, “Voter, I want
you to be free or T will force you to be
free”., Then, Mr. Chavan was taunted by
Mr. Dahyabhai Patel on one occasion in
this House that he accepted the Kutch
Agireement but would not accept the Privy
Purses of the Princes, that he was bent
upon the abolition of the Privy Purses of
the Princes. To that he replied that the
Kutch Award ..

DR. B. N. ANTANI: Mr. Dzhyabhai
Patel never accepted it.
SHRI M. RUTHNASWAMY : ... re-

lated to forcigners whereas the Privy Purses
of the Princes related to our own people.
So there is one law for the foreigners and
danother for our own people...
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SHRI DAHYABHAI V. PATEL : Not

only law, but morality also.

SHR! M. RUTHNASWAMY : He says
this 15 only g political act as if politicel
acts are free from all morals and moral
principles. Agreements must be kept, whe-
ther they are international or private. The
law of civic purpose forces a m:sn to per-
form an act which he has agreed to under
the contract which he made with another
man. Even among thisves it is honoured.
A thief or even a dacoit, if he entertains
a guest in his house, will not rob that
guest. But I suppose there are other tests
for politicians and statesman, When Lepin
and the Bolsheviks ended the Czar, there
was a huge national debt of Russia. They
were condemned on all sides of the world.
There was some justification for Lenin and
the Bolsheviks because they were sterting
from nothing; they were engaged iz 4 war
with Germany, they were in great difficul-

ties. They did not know about their
future. They did not know how to pay
taxes. So there was some justification for
Lenin. But what justification is there for

this Government, this Congress Govern-
ment—I suppose it is a legilimate successor
of the Old Congress Government-which
entered into these agreements and cove-
nants ?

SHRIMATI YASHODA REDDY : It is
not; that is why the whole trouble.

SHRI M. RUTHNASWAMY : Iz that
why this Congress Government refuses to
abide by the covenants and agreements
of the former Congress Govcernment ?

SHRI LOKANATH MISRA: T; is not
legitimate, it is illegitimate.

SHRI M. RUTHNASWAMY : There-
fore, 1 appeal to the Government even at
this last moment to take bzck this measure.
After all, it is the Government of a great
people. 1t is the leader of a great people,
the official leader of a great people, Tt is
the representative of the people of India
in the international forum. May I not ask
them to cultivate what is called- —the
beautiful phrase—the chatity of honour ?
This Bill looks like a stain against the
Privy purses. It looks like a great stain
which is going to make = deep wound in
the public life of our country. Will the
workers be encouraged to keep their agree-
ments in regard to wages when they find
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the Gowernment of the day repudiating a
solemn covenan, a solemn agreement ?
Wili <>: busine.smen, the employers ob-
serve =2 dictates of justice and righteous-
ness i1 regard (o their employees if they
find the Governmnent treating these solemn
covenarts like 2 scrap of paper ? Will the
siudents in the colleges in their university
_campuces, observe the conditions on which
they were adm.ted 1f they find that the
Goverzment of the day enters into a cove-
nan{ and ten vears afterwards repudiates
that covenant?  Have I to remind our
rulers of the great tredition of  Indian
rulers jp regard to the covenants, agree-
menis znd promises 7 Must I remind the
Prime Minister of Yudhishtira who gambl-
ed away his property, kingdom and even
his w.:z because he wanted to keep his
promise ! He wanted to keep his gambled
debts zlthough under the modern law
gamr* sl debts will not be sustainable. Must
T rem:nd her of Harishchandra whose story
I heerd at my mother’s knees ? In order
to keep his promise, in order to be loyal
to hiy promise, he lost his property, king-
dom 2nd wife and was reduced to the
position of a barial yard keeper. Even in
Eurcpe there are historical pieces similar
to these. Morz than ez century ago, after
the revelutionary and Napoleonic wars, the
princes of Gerriany who had all the attri-
butes c¢i sovereignty surrendered their sove-
reignty, but had the right to keep all their
estates, all the lands and their privileges.
Some of them were even made Peeis. To
this dey they l-ave got all those privileges.
Nons of the siacceeding Governments—the
Pruscians nor even the powerful govern-
ment i Kaiser —has deprived these princes
of thelr privileges who voluntarily surren-
dere. :nzir sovereignty.

I weculd appeal not only to the Govern-
ment, tut also to the uncommitted Mem-
bers of this House and even to the Con-
gress Members~—after all they are private
Memters who have a conscience of their
own. ..

AN HON. MEMBER : Have they ?

SHRI M. RUTHNASWAMY : Must be
assumed. They have a conscience of their
own. I appea to them to utilise their pri-
vate judgment. to utilise their un-influenced
judgement and their individual judgement
on this occasio 1. They need not have fear of
any conseque ices. They would not be

i
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expelled from the party, because the ruling
Congress party cannot afford to expel any
member  with  their present political
strength. Nothing will bappen to them
Even their government will not fz]l because
not affect the future of the government of
an adverse vote in the Rajya Sabha will
this country. I would appeal to all sec-
tions and to members of all parties, and
especially to the socialist members, to vote
against this measure. This is not socialism
This is not a serious socialism. ‘This is
not a mature socialism. This is not the
socialism they would like to Thave, Let
them wait for better days when a  real
socialist party comes to power, Then they
can enforce their ideas on socialism. I
would eppeal to all sections of the House
to remember that this is a great cccasion,
a great parliamentary occasion when they
have to choose between justice on the one
side and a foreign political theory like
socialism opn the other, between conscience
on the one side and meterial profit on the
other, between good on the onc side and
evil on the other. I make this appeal to
you because I want you to save the honour
of this country, the honour of the Parlia-
nient, and the honour of the people. I
appeal to all the Members of the Rajya
Sabha to vote against this Bill and see that
right is done at the right moment.

St USARTAN A, & s
T & IR § 7 s w5 g
T S F 9 &Y qAr o wife
ﬁm’r‘%w%mﬁamﬁaﬁw
2 5oz w ¥ el 3 A S
STTAT ET 31T 62 St & &) 61 a1t ey
oG AT R Ser & o @ e
aTd FT @ @y g B g i § e
F o7 oF TR FEw A

ol geewanfa:  TeETRES,
STIHT THT Sgd &H & | OIS & faer &
AR | JA AT |

oIl TSN . AR g ERE
TR AT FAT AT |G FE ¥
AR 199 %1 % o9 g9y o) s
HTd & WEET G WIE AlH 93 g6y
HTT fqeTT Wed 7 SHL AT FT FH79,
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[ TIRATTTA]
Az T TFT € 1 AT TZ AT AN
U &

=l g1 @ult (ST §aW) ¢
qg4 fag e g1 151 o Wo
FTg WY A AT G WY I | @I |

S0 TIATTCGW : 3F ¥ (9% g0
LT HET 7T Aar a0y 39 oK a5
& A 9al F qEA AOq1 qFEd F

TEAT | 7F § AT 1952 FT YA

wgorad, S 28 #29 § ey
famior &7 o’ | A FT AL, T
1951 § = § Aofeer aref 47 sta
FHaA T FAAT 4T |

‘T F g TOE 3w H SE
oq wigg &1 Iged &, IATET FAA
ST FT T HIT AZH F €Y I FohaT
3| o9 ol § o sfaw ag aw &
g9 &1 TEA | HAF F AA(SIAN
F HIT A AT | T3-98 famanfasmr
T e AT a0 qar w2 fad § | agewl
Fr sty AT SR AETSEl v
srafus Quad et qaaers ¥ gfte &
HFAT TE &1 FAW F AT F A
STAA HAT ST FT AT FARE | AR
% qa& faunfasd 0F g% % 79 #T
fed @ § faeg a3-a3 AnenfEl
it 0], & g7 S quTRfaa safE-
T gFafd T T ST F FO7 H -
JHE A ITAATH@ &1 T gaeur
FA1 F 9% aga ¥ fanafusre griva
@ T3 & | Mt aEt T 97 g
=R NFE F 195 fanarfaa 9 &
TFAFAT AT AT T A T AHAT(R
Hraw F fawg g | &I TT FTOT qUE
TRATHAT 1 FAA AT AT 7 Aif
& @A I A AqAfd BT FTET
Ffad =T 4% g1 EFT T Fl AT g7 |
HIT TAIA@ AL JIAAAGE AT T8
T FX {98 FIET A ITTT 7fwa-
T FEate 9T € w7 sxfEET weafagt

[RATYA SABHA1 (241 Amdt.) Bill, 1979 )

& @sll F19T A EA | gL ET F IH-
T T faamer 21 1 W F qza) @ wfa-
qfadt #1.90fq &7 g1 AT SR
AMHTT S@FT FT SAHATTAT HT STH AT
R

T § qEAr 91T g fv 1951w
S ERIT AN g, 9 g
F gTUFA gAA ®T 1957 F F,
fsw wigmr 9@ %7 gA SETar 8§q
1962 {59 Fowr v&@ #1297 3E
|7 1967 ®, ¥&F w@wwAi #
ZA g7 i Twstredt w1 G o fae
qAANT FATT g1, 6T & <rewredi
F frdll ag 1 garew FA w1 fqemE
STy, &1 T W ST fAig R AwAE
FT A 999 AT FI 747 A, FAT g7
qIY TAH F AT Q.

o g sqrg wRi :fReg A &
gfeq |

=} W1/ A7ew fAw . FET 9y
T FEY |

o{f URIATUAW: &7 FE 9 T
gafed, gAY S wfAedee §, 70 3w A
AT & Ty wfAede ¢ v e #51
W T ATl Y avg 99
Saw g & & feafn 43y Wy
wifed, 72 fawgw awg 7 Ava o
Fg € | AR FRET F1 qUES § A
T e | ‘

ST, W9 FHETEl F 3 fagre
SIS # ag GATETS UEH AT NTT AT £
SaTA Wat atfean fagaE S wTRdy
g, T & A o & Hafuw,
T AN AT { ggw /et arfgar wy
a2t s fF e @ey afEaT, sy
T FHfaETd g, o9 waErd,
Fifq #1 &ar g, a8 Ffa Far J47 |
gaq 9w faaew fear fv om ‘e
fEregmady 7 =i, wig e f-
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A A 1 FA AT wAT qrigar
TSt ifqeTir #1 afefer § <gAr Al
g, a1 gaa S feree faram ot ofie st
7 gA fazdt € 3t o i s fam parmas
& qonert & fud | wr g w9 &
foq fagos =md | T/ wArT qA
arfgar &1 #15 39% 721 {7 | 7 gAAar
g fF gar Q8 o= 1 qan Wl F &=
¥ FATA A& 17 §, ITHT IO T AL
g R AT mF T amFA e g,
IAFT I F FgT FAear % feun Fdy
g a1 g mw T 5 5w v gue
Her qrfgar v 1 ATHAT A1ZAT
& S ersll TTHAT ¥ §% 17 giaem qar
@ AT AEH' & | T alg ¥ @A
& FIRATS FA0 | 3 IE T 9d T
faar a1 T 287 s9AT Ty a1z §
Al & e’ o/ w97 FQ qug
TF-GF TAT 7 AT JAAT F00 A
THH A T Z0 A1 fpa-fara Trammany
 fra-fFa dn 7 feaar <o faar mar,
Iaar gt €T & # wemaw W
fagaF TG | ATA A& T g
v F1 g frn & = TSI 1 F0ar-
0 AT F T ATH FT A g
R F AT W@ & | A1 T FgAT AgaT
g fF <98 €9 1<g Y 1 7T § 9w
BT a1, fom 719 AgraSne & §ry
2 F¢ aRaS T IF gEwr e
qamaar faerT, s feaar ganaar
fadrr, g =1 feaar gamen fasm )
A HTE F 19 T feam o | FeoraT
ag A& 8, T NI § @ 7 8y )|
HTETE AT WEAAT qFEErEy )
zaY 7z g 91 7 fEfafdaw ar,
qate ST N AAAA FT ST G
21 et ¥ a9 fod 5 28| qerran
agy faomm 1 afs et <o wgres
Y sraq friig & F g a1 gy
FATY & {0 70 @ @M §1, Iqay
fefafad sqgma 1 =awar £ a7

|
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FFAT £ | TZ A9 TR 999 @F F ferdy
&1 93 T FE g fF ag ar zicee
FIGHIT & |

Hl TETAT AT FIA (Tro-frafon ) -
FETHIT AT FHIE TG T2 @TE |

MAKANAN . 5T § 78 F@
arzmgﬁ".wrfmfmiragam
AT TAAETd F Ary wfawthiar &
gErs AT ST WY g, ar THA T AT Ay
i 7 fag 3 “Fazenss sqga”
17 78 [ T S gHT F90 3, Iy
HIHIT AT WIT AT AT | 299 sy
YT R FETE % 15 HETAL FY TTE
2 FFAL T@T ST AR, Y IieAT Sy
oo 7 57w foq &

TN ST A ghe frar &, R
FeT 2 % 289 oa9 & wremait w7 w08
AT T A sdww oA F o
fam AT e £ fF g #ars
%mqmaﬁ,a@rm&mﬁmﬁ
T A, g ¥ w <
wifed, o9 & adt A e, afe
faom s wife & fagor ao
1 AT AT Hell T A7 ¥ o 8 |
ag 19 ZWA fagT #r g 4

# TH FFEL T AT F oY fiyga
Wamgw’nwaﬁﬁ%sﬁm
AT E, S AW AR Y w7 Ay
g AT | W F A7 757
& | F T S Y @A ¥ uF ) we
Qg1 FEAT § | Wil S ey 3
F99 H SZLEC T | o FAT FT T7@Te
amgarrmaﬁ'(aré?rwaﬁwwgr.
AT AT 3L EC T | TF FA% & et
ST WY 323 gT § 1 99 faAT oS Ao
F A & 9 & T ST agrer
FAT § &7 28X gC T | el ofr foray
g & 8% e =% O 3 F T
T 78, S, T, FITATH FY e
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=Y TARATAW

Y7 wwE T 97 afgd J@T #9759 AT
R g Al | I AU FT AT
&% qor = 77 IW FAT TZAT AT 2
@A T FEEEEA | FE F o
3@ gA E1 A § | gHTE o, AR
3 arfedi =1 #1aw @ & AT J1 A
ATATT T TIA &, v ATT FT N 7
ag AT FETISIE] T Fa1a 2 Tl S
#1 | fres=a 2 fr g 9 S e
F mo #m o WA g ¢ F gHIY |@m-
AT & ) W AT FoA & @]
g\ 7g Tt § Fgr e o, 7 fR
ag iR & FTAATAT 2ATL &, A1 g9 ATS
FI9 T GEAN £ | FAT AT FIAT
F graTn v 3fky S F "EamT
gT WY §, A1 TAE A0Sl ® AT AL
qAT ATET AT gd¥ AW AT S
T AGY WRAT AT(RU | TAXTAT &7 AT
ga& aimT F1f3u fF gaq & aw o
qI9 AT S= 19, 9 19 ® 74 2T
AT ) A, T AT S FT A

2, gafaw A T TES ARG |
sa | WY Sy FT g AT
9% @I §, I9% ATHA-FAT F TH
d®@ W TF AT @ gE A, W
FEn fawisa™a #1 o qre
gifewr & i gar a1 | 9W AWA Y
UF TCETY JFAT T A7 ST 99 O
HETOS WY 13 9 | WIRT WU AT
ST ¥ AFAT AT A 9L 9T g
T W FEAT AT L F WAT | ST
AETASTHT & AT &, ST Fad
fegat Y & T ¥ T%a 4, 3g FY
wEH agT g3 4T | v Awg R O
TefaE 3 o A8, afew e
¥ fovg & 4 guwar ar fe 0F ammd
F AU A WIST § IZAT g, U
TR AT gom R O wuILRi W oeA
T FET TATHIT TET F ATAT
. I {0 ATIHY AT | SEEH AT MY
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St ¥ w71 3 T aw, war o) A s
q FT-FT I AT FY ALY FAA |
F agm 5 vum "y mifger Wy
ST T ATH FA-HAT AT §, AT ST F
3H qTFT HT A T AR A AT A
[ AT TART AT 7 '

ora # g FgAr AEdr g 5 gun
fiqFER 9 S A | 7 THo T
frr Y 7 A<t FF FXATE | A fa<dT
IF g | 7 AE QAT =ear g fF W
FY HgTHEG T g7 AT FT &G F#;T
T qUaT & aT WL F7 LRI T ST
faywar & 7

it AFTAT A qwAT |

oY TARKATAW @ ATV ST T T,
FWAT § | A1 R UF BIE ¥ T4 A
AT fawwar &1 faeme #71 $NiT =@@r I,
a1 guaraTedat &1 ey fadw v
g1 7 # T¥ a% F GAD AL 9T @I E
o =it sfea ags e ar  «fweEy
FITS ML AT T JAT ST A F18
fadas amd i< 37 § Tt F A aw
faer arem 91 fa@oifas &, & S
FIT §, IAHT GIAT 1 AT 3T 347 § )

# aga &Y 93T F & AT Mg fr
AT IR A faer Y Sy o & faredy
g, O 9T g W@ FLEH | g A
Tg Fg GFA § (F NG RAT F g H
SATET A 9 ST | 94T Har
FT AR TGN TG g | TW {A@A A
® F< 34 fag9uF #7 oy 73 =
rfgn | # AT g F ew wwr waw
FAAC T AAT & | FT THAST 2
T qET & AT awew 5 ag e
ST WAL ®T AT AT IR g OF ¥
7g fadaF @ WY & | qg vy Hav
FT AU FT TG B 6 39+ g3
fA87F AL SEHTATAT AT | AT F7
FALAT FI F NG WA FA
=TT aFAr 41 | G799y 97 gy
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AT g FAT AT G371 frar SwH
JET TUIT HAT T FASY FT FART
IFTAT, HifF quN HET, Fq FOT
el ¥ g 7 fasa g1 iy, 8 gwe
7} f5 o< gAFY AT A EAT &, @)
AT F AIH FT TS FH FL | FA0T
TH FT FW # ¥ fqu gfefesfy 7
U "t T AEL FAT AT TEiFg
T Wt A1 T fdTEw & A AT
T2, AT TT Aqely & faq foF qadr
#f | O FTaEI @ ST oW O§ |
g fag o qE A g 1 e,
H NUAY AT A AL G HEAT ATZAT
g tF wrfaw smd go "y &1 AwaAr
FTE? PV NG GAAT & ! T HAT
Fg  arzfeay g7 waw WEr F0E
ATZTATETE, T HAT FE
fagiTtaadt € | wu wfe
F a1e ¥, 9 F N9 Afaar F
F¥ | Adr #few T wgwr ¥ AT T3-
I 979 HAl § SAF A1/, WAL A
FT AT AL TFRA 9g AT § 1)
T oY F & F ;. uw el AN
WAE:

4 P.M.

“Then. you are really attacking
the very men whom we consider to

-« be patriotic and honest.”

AT ST & SO FATH FLAT & AT FEAT B,
o7 qF foTe F For 9 qeEran a1 S
TATAGIL FTHEAT AT, ATET S AT IT I
& FAT FT @ &, v Wy S F T -

“Yes, it is true. I can have
nothing against Prime Ministers,
but what I have been seeing leads
to think that they cannot be consider-
ed really patriotic or to be con-
sidered as honest. Because they
do not take what are generally
known as bribes, should they be so
considered ? But they are open fo
subtle influence in order to gain
their ends. They certainly bribe the

people with honours.”

" Ty o, wf, i S FE R E

f
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“I do not hesitate to say that they have
neither real honesty nor a living con-
science.”

ag grew fafaeex & are § widy S e
FEAT 1 AT HAHT F fF OWEW
fafawe smaee &

A staeq w1z WAt QO @ aE
FT |

Y OV s
ERE e

) RN ;. qZ TAH  WEW
faffed Fatwiag )@ & af &

FLAFE ® 2|
oSt gugwwfa ;. asArCET ST,

a9 faer & 91X F Aifad, Amaw! Soar
gH FEAT |

A URAATUAN Y HAT A1)
7z foq urew fafaeex & Tk §ag 72
© &, S%t 39 wEw fafeeT @ &g

AT & 3 A

o7 afd, afearie FarR & I7@

T Fgl | A, 99IER A9, 94

gfd | S FT

“Parliament is simply a costly toy
of the nation.”

ag IR fafew wifFarde & a2 A7
2 AT At F1 niFamRz 77 399 o sava
FREAr & L T -

ot Qo o MY : 7 faA =/ =%
TG ST A qGT 9T |

=y TRATOAN : 37 &7 A% 9w
S & arey a7 fewa agr a9, WF R AL Ar
FATR QA FEATHT § A qF T°% TA7
o 1 arex wLar g F Fast ganr
T A1 A F | A AT mfemae
S & ag TH 9T F, I/ AL T HITA
FyrEdY, TEY SqTaT, @EE fae
T az Al N FT AT E ) o To
AEHT TTET AT FATERSS § F WA
St wE T2 F ) S TG AF A AT
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[ TrsATTEw ]
“Have you considered it—the
Mother of Parliament is a sterile

woman and a prostitute ?”

= F2r fF qem WRa g, aw g,
qiimaTRE & feod a8 FET | W e
&t & w7 f mifFamde 3o T8 FE0
w9 A% 5 qrimadz qT AgTarEs
Swr A g ? ar fwar S, 78 7@ arfemt-
Hz ¥ qTITATET 1 T, S JUTT HaAT
#1 gL FT ¥ & 6 qam wAr qa
fados o | 9gTT Wel ST qF qH-
aTE & ofY, 9o O TR | A 09 a6
&Y, 79 q% T AT aTFq & #G A 40
o T qul ¥4 &1 fq9uF a8 g,
7 7 ATEH e FESICET g, 1
I FAAL FT FR9Z 7 & o
T FEQ g fF gW FE qEn F
F2 fyay f& F@ar &1 ggew g1 %
aew fafaeer @ @ gATX €19 F99
F fagame 2 v

=1 ggdiATa Warwsy arfes (wEr-
qez ) qEATET A, T G 7% S
fe-Zf< & A F4T IEFT AT G A
& frwrerr 8 7

S HATAAN © FFTL F1 979 e
W F foan =M

off gwawrefa : qiw dFT W
famm

=Y TS . & 7 q9F g
srTot fst St /T o g W
fyaTeaT &1 W7 AT STETE S &
faazT = i ST AT HET AT F2-
HifT o g7% WoA-HUT T AT THHT
qIEAT FEAT § AT €ig 991, dE gy
R A | SAFIE KT FEAfT §
WO §E Y4 HAT FOANAT FEAN
A1 AGT AT FT ATAFGT FCH (4T
g1 FET ST §HAT | ST JUT JAT 7
AT FAT &, a1 €19 Ffad | 7.7 sy
a9y € & gam wat §7 & v Ol
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TH qUTE FI AL AT Fg (F A
JAET FTAH T@A, d1 A9 X GaAr
FTATRATHGT ! T T G T HT FTHAT
TE FT AT, g F A F A FgAT
HEATE | TOW HAT FT AT KA
&, &1 gL AT &7 SAFeved w1, gATR
qTY HATT |

F AT F QF faAmar F qry fAdew
FIAT ATGAT § | GATL AWV, 3AN
= % Y guw A svawy ey
TET <A77 19 R0 A ST A 947 fEan
& gam " T faweE T,
T8 T qET T TFHT FAT G FET |
QT a1 | o Atfgar 7 g7 faamar §
fa gwrer # afgwm o qeAfaw FA
F fag ars oy #1 @@ aATeT | T
TISTAT AT FEAT ATEAT §, AT i
FEAT ARAT § fF NS 1 gra a
%t g 999 F g doe gl | w6 2w
THewd ® W {F e w5 ¥ are
FT AT TS T LT AT | ooy TF T}
SR TGTT AGT 1 qret v qryr fa@w,
HAT TF Al T AVT FUTH AT &7 Tfea
FAT A &, TAT AT A ¥ FH
i qgr fear, gaF1 @1 F5 weg FEg;
&, gHET AT FIT TF T F Va7 7€) famn,
FHI aF d1 THW FeiT FT TuTA-HaeE
FIY WA T AT I FAT |
T WLTH WY SAAT F 90T q AT T,
q1 T FEA & F JanT weAr a7 sy
& UM "l q1 -9, AT g
favam 727 | W A F guTA AT
F7 fovarw foam, ot oo AWt o aE
qfqardr wedr o

THY F Ary-Ard, § g W & S

~

% AT JATIAA &, ST i FAT AT
E. . .

v, LT oA,

sft grawafa : qara Fifd, va-
ATUA S |
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SﬁTTGﬁRWJW Fagm 57 T §,
S S-A1T fawr g9 ofifed | g o
q3-9F SAMAMETT & FzAT 9127 &
S W F TAF-TR F AT@ FS
w90 FT I7ET IFL AL T AR o AT
UFHTfEFIT w1 @I a7 AT 3,
ATHATEA &, T T 9T T a7 /il
F F9T4 & fAd & 1 uF fo swreraer
afFa | W3 WA T FTOANGL FAT
& gg77 AT FT WG B FL TA-
ATAT F ATA TAT, TE TR AW
g W T S AW H AL T4
AT, TE ATHT? AT @ & | AXH H
ugg F a1 a=3q ¥ gemfag aeei ¥
e Far AraT g fF e 7 -
qR E, A T oAt ¥ B 9| @y
ET I § AHI S FAT I &, a7 AT
faa T qarrasT T FIA FT AT
U 2, S 97 A1 F, gH 99 7 foe-
I EAT | M HAT FTfgaT ST
wWA-FTARTd =E §, wifqwriar 399
dware Y &, F 7 9A9 FEAT AEar §
o e dulgs FIAMA | T T FT
- |19, 9l 9% gd @, -
ATA § ST FIT FET & ST AHIar
¥ FeggT F, T F | gAR
Fo dlo T T W €, I° gaar
@ FIAA MiEgE Foqw T ST A
TG qIE AT AT FGTE, § IAHT
HTIX FHTAT AT, AT TEam 47 | § 39
9T QT qE 9 A1S 9 & a1 |
T TN FE A § T&T & AT 779 AL
TET | qGF % FEATAT GLEAT0 a7
ag a9=q & v o & fEr og #+v
aYeT T A famr ? o I famTT &
FNH FZ AT & a1 39 FAFT ) dfeq
AT AgE FT AW W qHAT FTAT
FAUF A(aT o7, AT o ANgaAT 4T |
STl AT ST AT eAT g€ ATeA A
@w—+=ww"r qrEl & SAYETT ATIIq
mmﬁmﬁa Tt et &Y 7 7-

ool e :
|
‘\
|
|
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HET AT AFAAAT F FTI A A AT
FAT g€t Mo Figar 7 T i g<farer
qg A AL FTFM, T4 A AT
ST HAT FT T 77 AT | FTT HAT
&1 919 & faF g qE-FAr AT FEgAT
ATEA &, T WaAT AT arat w7 foren-
T 1 AR =10 Afgar & wEwfaw
T T G, FTANATE T8 & AT
# 1g & @ s FT F AW A|E, S
FO AT FLRIT FEANATE G2 T T
o, STATEX AT AT IT ZAT & IHH! ATeH
FLE | AT T GIITC T FATGL ATH ST
TG T | TATEE ATT ST 5T T AA1 §
T3 AT F | A1 3wy ey S 7 s
T 17 FTe @3 | a3 faan ar 9 faar
o frat gagm swamg | 3 1T A
TG AT AT a7 FT, T A I AHAAT
g, foreY g a2 fraz Y € 1 iR g|IR
T T & T F3ar g, g i
fag, s=2m #z for fF wifaee=dr av
ﬂ'\@rf{ FT W a' : consistency is the virtue

of fools.

SHRI S. D. MISRA : Horse !

5t TARAATTEAW © 279 TE I | A
FAT AEAT §, 37 fawrd (a7 #9ag
qIRAAET T T TG FT EHE H 0T
2, &1 FUT FT & AT OF {97 T A
TUT & AN AT ATHAT & ST |

=7 faeiY fag : gU & a7 aFATZ 1

*ft TAHATCAN © 77 TFA 72 2, a7
T & | ag AT aar foaw g 1 S # e
1 Frdaer FeAr g g, AfTAA, I
gw:wwﬁaﬁtﬁwé‘%g@ﬁ:mﬁ
qzd gawl S oy ww o fE A
SEY ATT FE FL IAT SUSAT, AT A
ofreT & fam ¥ AR A A FT

st Taawrafa ;o= Y T Aifaa
THATIIAT AT |
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=iy Tyt 31 frAz s ateaem
F g gfaena & a1 | oA Jgar g |
2fed Sadail & § AW N A
wifesa 362 #IT 291 S 363, IE

363 FATAT &
st IgEATAfR 92 79 AT § |
FAAT, FT AT TELT & |

s} TATATVRO: § ATIHRT S TFATAT
wTgaT § 1 Tt & ara faadr 9@y,
foraaT Ta=ta, S $@ § 98 dO S0
a3 21 firE) | guTed g 1d g9
2 wE, JAT TSl & Wrg F qwA
ZAT a8 waAr g e & fw At ?

5t T qeaA A A A L

o} TRATTAN : &1 TZ Fi2 (ST 71 8,
JEfT FAT E, THET qEE ST T |
AT 3T AT FIA H F1& TATHAT &
vy f9a% auAta &, A qATT & A §
AT FAH GG & | A S qaaAE]
AT 9T AGTT AT H AAT-HAT JIET
FOT | A7 g7 NUTT {7 1 A6 a9 H
FE 1A TNHT FH ¥ A7 dAe A g
A ¥ AFT-AAT qEr w8y
FUT, ARG AL Z0T, 29 uF faam
AT EW, BR A F D I AT g,
IAF! ATAT AGT AT | WL AT T8 AL
At &g w9 & ) www A
X Ay {9 fFet A aArd Far P fey
AT T 1A qHA AT forem g,
wd faa & wax 3| wmEw,
A AT ) N ST AgE il
g T AW, w9 faw fae o =5
ST | § 9g FgAT AEaT § I ea w1
S 7Ty q3T favA 2, v G &
TEY T, a1 3w Ay @

(Time bell rings)
wfad  Aiaw, s 3T faee & 9y
e HAT Arfar & fdE w5y i ag
I e faw w1 2R oAz fadww
¥R wEy T Y FAEm
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TR WA 9 % fm AT R U W
AY IHY AT F7 | AT TF SART AL (e
YT Wl ®T @ &, g famgA @gr
a7 1§ FTEATE SAHT AGTH AAA a7
g5 der v g Afe o fagew
grar 2, say fwem T @,
T @2 1 @ZT QAT | THA q4T Har
ST A4 WA KA F1 HBT J40A7
el §, AW &1 sAer & fAd A
FT ARG S, alfaaT fRer fgaw
%, foar qeras T F it Frw w1
T F03, fafariasRT T 1 qHrea I
ST ZRA AT ST T FT TSAT (€A
@I, 1953 ¥ SO TF H, JAFT AR
FL | T & O qE-aET JHT TEA
H fradt 2, foraat Tom 95§ &, F909
AR AR fFaA 8, 3% 9 7 98-
73 G 2, i1 a1 & ==l gy 2T o,
wifert &1 F1A g1 g o, I O afa-
g afw & 9 o, gom A g, foad
AR A TR ATLAT | T GH AT SAETL
AT =97 2, AT Al T8r & |

SHRI JOACHIM ALVA (Nomiagted):
Mr. Deputy Chairman, in warmly suppert-
ing the Motion moved in a historical
manner by the hon. Prime Minister, 1
want to speak about the vagabonds, the
traitors and also the martyrs of Indian
Nztionalism. The Leader cf the Cpposi-
tion said that Sardar Patel had drawa a big
curtain and you have to forget it all. Then,
no question of gratitude in politics i~ there;
gratitude does not last for ever. There is
something like changing values all the time.
It was Sardar Patel—I had the honour of
knowing him personally—who drew a big
curtain over the affairs of men.

[THe VICE-CHAIRMAN (SHRI AKBa? ALl
KHAN) in the Chairl

When he drew up the trealy with the
Princes, he drew a big curtain over all that
they did in the pest. And what did they
do? We are trying to forget it. We are
trying to forget the vagabonds of socicty
amongst whom there were a lot of Princes.
The Nizam of Hyderabad and the Maka-
raja of Travancore raised their big kand
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against Indian nationalism and several
others. These ar¢ facts which we are try-
ing to forget. Nnbody has mentioned these
facts here, Thery were Princes who weanted
the British Raj :o remain here for ever.
But for the grest sacrifices made by the
people of India. the great sacrifices made
by the masses of India, by the great num-
ber of people, things would have remaired
as they then weje. Young men under 21
went smilingly 1o the gellows; these are
not known even to their families.

Then there wis the case of a former
Maharaja of Indore who killed a well-
known Muslim citizen of Bombay. Bawla,
on account of 5 dancing girl, Mumtaz. The
Izte Messrs. Jiniah and J. M, Sen Gupta
defended the murderers set up by the then
ex-Ruler of Indore, Tukodjirao. Lord
Reading, a grea; Viceroy, ordered Tukoji-
rao to face a tr:al for murder or quit the
gaddi. Tokoji Rio was forced to quit the
Gaddi. Bawla’s mother told mz that she
wanted her surviving second son to phone
her even in the night ¢t 8-30 p.un., because
the first son wa¢ murdered by Indore hire-
ings just at 8-30 ep.Mm,

Then the case of another Piince, T shall
not name him. Perhaps most of you or
some of you were then tco young to have
known about it. Another Prince was tied
up with 33 lakhs of rupees becausz a lady
was involved in England, The ccse went
even to the Secretary of State, bup every-
thing was done to hide the case. Then
you know the .ase of the ex-Maharaja of
Baroda and Sia Devi. I am only con-
cerned with the ficts of the case.

About the «x-Maharaja Pratap Singh:
He fell at the feet of Jawaharlal Nehru
later, but what did he do? He cartied
away the gold :mnd silver of this land to a
lady in Paris w'o left her husband and her
Hindu faith. %he will not dare to return
to Tndia. }

Then we haidl the old Maharaja  of
Patiale. The way he functioned, the num-
ber of women (hat were there in his palace
cand all that. Tt is all in the buok on
Maharajas published recently.

SHRIMATI PURABI MUKHOPADH-
YAY (West Bengal) : Sir, on a point of
order. We ar: fighting for 2 princinie. T
do not think .t is wise of this House to

1
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.personally attack anybody We are fight-

ing for a cause,

SOME HONOURABLE MEMBERS :
Yes, yes.

SHRI JOACHIM ALVA : Then we come
to Gwalior. ;.1 , ..

THE VICE-CHAIRMAN (SHRI
AKBAR ALI KHAN) : T would like you
to abstain from personal references,

SHRI BHUPESH GUPTA: What is
‘personal’ about it? Undoubtedly we are
free to talk about the Maharajas Are they
gods ?

SHRI PRANAB KUMAR MUKHER-
JEE (West Bengal) : They are made
heroes.

SHRI JOACHIM ALVA : I will speak

relevantly, Sir. Then we come lo Gwalior.
1 have travelled about helf a dozen times
in the early fifties from Indore to Gwalior
on way to and from Delhi. Therz is not
a blade of grass in the land for years. But
the horses were running, a number of
horses, horses costing from two to twenty
lakhs of rupees. From Indore to Gwalior
there was then not a blade of grass, across
300 miles of Indian territory. Now we
come to the vagabonds, martyrs and trai-
tors of Indian nationalism. You know the
story of Hyderabad. While T was on my
first journey to Europe, 1 saw via  the
Karcchi airport in 1948 four aceroplanes
by an Australian adventurer named Cotton
going from and coming to Hyderabad
creating trouble for India. We want to
have a soft corner for these people. Before
Hyderabad finelly acceded to India num-
berless negoiiations were carried on with
which the then Viceroy Lord Mountbatten
was disgusted and the matter was settled
by the seizure of Hyderabad. 1 must say
that the present Ruler of Hyderabad is a
tzlented younz man. He is an  Oxford
graduate. He is different from his grand
father. He has read the signs of thc times.
But here I am talking of the old man.
Therefore, there is no question of principle
involved. We can never forget these things
when we scan through the pages of history.

Then we come to Travancare before its
final accession to India under the regime of
the late Diwan, late Sir C. P. Ramaswamy
Iyer, who gave India hell of a trouble. Sir
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C. P. Remaswamy lIyer actually sent an
envoy to Pakistan and wanted to join up
with Pakistan. Once he was a hireling of
the British Raj, and as the hireling of the
Rani in Travancore there was tremendous
repression of the people’s liberties, He
later became the de facro Ruler of Travan-
core. Somebody cut him with a sword.
‘We cannot forget these things. There is no
question of gratitude to people who have
done so much wrong.

We talk of gratitude. What is the mean-
ing of gratitude ? There cannot be any
gratitude to the people who have done so
much wrong. Very few, too few Princes
amongst the Maherajas were really good.
There was the former Ruler of Jodhpur.
He wanted to go over to Pakistan. You
know all that. They would have gone to
Pakistan but for the upsurge of the people
and the spirit of the people. They would
have gone with their palaces, their hirelings
and their money begs to London. Now in
the year 1970, when things should be
changed for the people of India they have
been hanging on to the past,

Sir, there are good people also amongst
them. I was mentioning about what the
late Sayaji Reo of Baroda did at the Delhi
Durbar., He walked in the Durbar as a
map should walk and not walk in a humi-
liating way as the other Princes did before
the then King Emperor George and Queen
Mary. It was not easy, because most of
the Maharajas were the satellites of the
King: they were afraid even of the A.D.Cs.
of the Viceroy. I should, therefore, pay
my tribute to the Maharaja of Beroda. the
late Sayaji Rao under whom were the late
Arvind Ghosh, late Dr. Ambedkar, Dr.
K. M. Munshi and our great friend, Mr.
Ruthnaswamy, as tezchers in  his  educa-
tional system. Therefore, we cannot forget
him. He wag the one man who turned his
back on the King Emperor George V. and
for which he suffered. His Maharani, the
late Shrimati Chimnabai, told me herself
thet as a result to punish him, one of the
acts against him was that the British refused
to give permission 1o the mother of Rajmata
Gayatri Devi of Jaipur to marry the then
Ruler of Gwalior. There are good men
also How cen we forget the late Maharaja
of Nabha ? T still remember how the late
Pandit Motilal Nehru was interested against
his detention We recall the late Benjamin
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Guy Homiman, one of India’s great journa-
lists, hending over papers connected with
the Maharaja of Nabha to the late Pandit
Motilal Nehru. I watched this incident as
a student at a meeting in Bombay. So
these are the few lilies jn the field. But
what kind of gratitude can you give to the
other unworthy ones ? Some of them were
immoral debauches. We as human beings
permit a certain amount of rasacility amongst
ourselves but not beyond a certain point.
We shall not bow beyond a certair point,

SHRI LOKANATH MISRA : Sir, why
should you allow zll these irrelevani things?
Is that relevant at all? How is that rele-
vant to the point ?

SHRI BHUPESH GUPTA: What is
irrelevant about it ? Privy purses, after all,
have been allowed for the maintenance of
their femilies, staff and harems. Without
privy purse how many Rajas and Nawabs
can be thought of ? Therefore, it is a rele-
vant subject... (Interruption by Shri Kal-
yun Roy). ,

SHRI LOKANATH MISRA : How aie
you interested in history...

THE VICE-CHAIRMAN (SHR1 AK-
BAR ALI KHAN) : Order, please, Please
wind up. ’

SHRI JOACHIM ALVA : We crie inter-
ested 1n the privy purse because the privy
purses come directly from the pockets of
the people. That is what 1 am concerned
with, I shall end up by saying that we
should be concerned with the privilezes and
the rights of the people of India. How
many people have gone to the gallows?
How many people have died in the Sino-
Indian war? Do you look after their
wives and children ? Have you given them
any privy purses ? TIs any money going to
them ? And to-day you are fighting for a
handful of people. Tt is our duly to take
away these privileges. Sir, T must mention
that two most importent constitutional pro-
posals have come through a woman. Tt
is very interesting. The first is the question
of banks which had been dominated by
men throughout; the second is the gquestion
of Maharajas; most of them are Maharzjas,
except., of course, the late Begum of
Bhopal. So, we are glad that thc hon.
Prime Minister brought the<e {wo proposals
which are both good for the country,
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SHRI BHUPESH GUPTA : Mr. Vice-
Chairman, Sir, I rise to speak on 2 momen-
lous occasion. Now we are about to pass
one of the significant Bills to emerge from
this Parliament.

SHRI LOKANATH MISRA ; We are go-
ing to defeat it.

SHRI BHUPESH GUPTA : Let us see.
Now, Sir, I say it is momentous not only
because we are going to abolish the legacy
of the dismel and dead past, the privy
purses and privileges of the despots and
tyrants and the trajtors and oppressors of
the people, but alse because we are going,
to-day and tomoirow, by passing this Bill,
to strike a blow io the heart of right reac-
tion. These Princes who were servitors of
British imperialism in the days of  the
British, have become the instrumenis of
reaction and counter-revolution under the
present regime. Hence, the significance of
this measure exfe1ds far beyond tiie mone-
tary considerations or even a few private

families who muy be denied the privy
purses and the privileges.
Mr. Vice-Chaiiman, befote 1 speak,

neturally 1 recall to mind the great sacri-
fices and sufferings and the martyrdom of
hundreds of thousands of States people in
those days of our freedom fight who stood
up to the monstrosity of the Princely re-
gime and made the supreme sacrifice. Today
their dreams are rot going to be fulfilied.
but a step in thdt direction we are taking.
by striking & blow to the privy purses and
privileges symbol sing the Princely order of
tyranny and oppression. Now, much has
been said about the greatness of the Indiun
Princes, their great contribution, their great
heritage. Do the Princes think that Tndia
has lost commonsense ? They should credit
the Indian peopl: with a little more sen-e
of patriotism am/! with commonsense. What
they say is really contrary to historical facts.
I recall to the House fo-day what TLord
Canning in a dspatch on April 30. 1860.
said. After Queen Victoria’s proclamation.
ofter having suppressed the Indian rebel-
lion of 1857, this is what Lord Canning
said : >)

“It was lonf ago said by Sir John
Malcolm that if we had made all India
into zilas, it was in the nature of things
thet an Empive would last 50 years; but
if we could keep up a number of native

f
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States, without political power, but as
royal instruments, we should exist in

India as long as our naval supremacy was
maintained.”

So, the Princely States were crezted tv the
British and maintained by the British in
India in order to perpetuate the colenial
slavery. Hence these Princely institutions
are associated with the horrid memeory of
the nightmare of colonial rule, cclonial
subjection and national humiliation, T would
presently invite the attention of the House
to the Report of the Indian States’ Com-
mittee otherwise known as the Butler Com-
mittee appointed by the British G. . 2rn-
ment in 1929. The Committee .0
about the Princes :—

“Their loyalty at the time of the
mutiny. their noble services in the great
war, their splendid devotion to the ¢rown
and the person of the King Empcrer and
the royal femily are one of the prcud
things of our annals and the glory of the
empire.”

So aie we to perpetuate the glory of the
empire by taxing the Exchequer ? This is

the question. The same Committee
went on :

“The promise of the King Empercr to

maintain  unimpaired the  privileges,

rights and dignities of the Princes car-
ries with it a duty to protect the Prince
against zttempt to eliminate him and
substitute another form of Government.”

These are the pronounzem:nts from the
patrons, from the masters of the Princes the
British imperialists.

Now much has been said from  these
benches about Mahatma Gandhi. There
is another gentleman who goes undar the
neme of Morarji Desai, who has always
misunderstood Mahatma Gandhi and who
quotes Gandhiji always. He says all kinds
of things in respect of the privy purses.
What did Mahatma Gandhi say ? Mahatma
Gandhi wrote in Haiijan on October 7.
1939—friends opposite should also
hear—.

DR. B. N. ANTANI: At Roichat
Mahatma Gandhi must be very happy just
now.

SHRI BHUPESH GUPTA : All right.
You never understand anything. Ycou are
a Mahatma yourself.
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Mchatma Gandhi wrote in Harijan on
October 7, 1939 :

“But every Indian Prince is a Hitler
in his own State. He can shoot his
people without coming under law, Hitler
enjoys no greater powers.”

Are w2 to perpetuate these prototypes of
Hitler in this country ? This is the ques-
tion I put before the nation. You answer
it. This is Gandhiji's own quotation. They
do not know about Gandhiji and they
never care to read zbout him or his life.

Now let me come to Pandit Jawaharlal
Nehru. I quote from his autobiography.
Even his daunghter has forgotten his auto-
biography. 1 may remind the House and
the friends here who have not only for-
gotten it, but who would like to bury it now
with the blessings of Mr, Nijalingappa and
Mr. Morarji Desai, of what his autobio-
graphy says:

“A sense of oppression comes; it is
stifiing and difficulty to breath, and below
the still and slow moving waters there is
stagnation and putrefaction.”

“How much of the wealth of the State
flows into the palaces for personal needs
and luxuries of the prince, how little
goss back to the people in the form of
any service "

Now, how much was going to the Princes
has also been stated in his book, “Indian
Feudal States and National Liberation
Strugele” by Mr. A. R. Desai. He said :

“The King of England receives roughly
one in 1,600 of the national revenue, ths
Kirg of Belgium one in 1,000 the King
of Italy one in 500, the King of Denmark
cne in 300, the Emperor of Japan one
in 400. No king receives one in 17 like
the Maharani of Travancore (which is the

most progressive State in India), one in
13 as the Nizam of Hyderabad or the
Maharaja of Baroda, ...”

Mahareja of Baroda is the Convenor-
General of the Concord. Do you know—
his father was called “His Highness" ?
Farzand Khas Daulat-i-Inglishia.
What does it mean? His Highness the
special son of the English State, special
son, not of the Indian people, but special
son cf the English State. And we have to
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pay money for this special son of Daulat-i-
Inghshia. And now our friends talk about
patriotism. He also wrote :

“The world would be scendalised to
know that not 5 few Princes appropriate
one in 3 and one in 2 of the revenues
of the State.”

This is what they say., Now, before I go
to the other point I should also like to
remind you of what Karl Marx stated, Karl
Marx, the founder of Marxism-Leninism,
the founder of communism, writing in “New
York Deily Tribune” dated July 25, 1853
—nearly ; century and a quarter ago :

“The native princes are the strong-
hold of the present abominable. English
system and the greatest cbstacle to Indian
progress.”

Therefore, as far gs the Communists arz
concerned, the definition of the princes was
there. not today not even when Bhupssh
Gupta was born, but this definition was
there a century and a quarter ago and the
princes were defined by the founder of the
scientific communism, Karl Marx. This is
the background es far as this point is
concerned.

Now let me come to some other points
relating to covenants and agreements. My
friend has gone away. Where has he gone
away ?  Shri S. M. Mishra with a tikak
on his forehead—where is he ? Tilak is
sometimes used for covering up sins.

SHRI N. SRI RAMA REDDY : Please do
not indulge in outright criticism. This is
very unfair. Some people consider tilak
as a sacred thing.

SHRI BHUPESH GUPTA : Tilak js a
sacred thing. But it is not on a sacred
forehead, in this case ideologically.

Regarding agreements and covenants, I
would like to say that when the Constituent
Assembly was  considering the Con-
stitutien, the original draft Constitution did
not have any provision which the govern-
ment is deleting now., The original draft
Constitution presented to the Constituent
Assembly by the Congress leaders of the
time and the Constitution sub-committee of
the Constituen; Assembly did not think in
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terms of making} any provision whatsoever,
for the privy purses or for special privi-
leges of the princes. In fact 3 Constitu-
tionz1 amendment was brought in the course
of the discussiom and this was brought in
by Sardar Patel It was produced on the
floor of the Constituent Assembly by Sardar
Patel, Shri V. P, Menon and Shri C. C.
Desai. The thiee had come to the con-
clusion that prive purses should be included
in the Constitution of the country and
henze article 291 emerged. Tt was o dif-
ferent article. Wien they passed the Consti-
tution amendment, it was re-numbered.
Those who talk about the Constitution
should know veiy well that the Constituent
Assembly was faced with a surprise all on
a sudden when in amendment was brought
in and hurriedly got passed. You must recall
this, The procvedings of the Constituent
Assembly are there. Let us, therefore, talk
on the basis of racts. In the Constituent As-
sembly these apfreements were settled and
the covenants were discussed. Sardar
Patel himself gowe the reason while explain-
ing his position on 12th October, 1949,
He said :

“The capadity for mischief and trouble
on the part ¢f the rulers, if a settlement
with them is not reached on a negotiated

basis was fur greater than we could
imagine...” |
Therefore, it wes plain that we had to

agree to pay them money because these
princes, these tyrants, these traitors  took
advantage of the difficult situation in the
country soon a ‘ter independence and black-
mailed the Government, brought pressure
and bullied the Government with the assis-
tance of some I.C.S. officicls in the Secre-
tariat. A4 coup d'tar against the nation was
thus staged on the Constituent Assembly
which had to agree to sanction the privy
purses and this article was included in the
Constitution t+ defile the Constitution of
Tndia.

What c¢re these privy purses ? Up till
now, accordirz to the Finance Ministry,
taking the budget estimates up to 1971, we
have already paid Rs, 107,51,31,185. Hund-
red and seven crores of rupees we have
paid. You can say, Rs. 1074 crores, which
we have alre.dy paid according to the
Budget fizures given recently by the Finance
Minictry including, of course, the current

|
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year’s Budget Estimate. Now, out of this
Rs. 100 crores paid up to 1969-70, twenty
top Rulers grabbed Rs. 55.11 crores and
this is how they have cornered ihe money,
the privy purses. Do you know how it was
settled ? Sardar Patel revealed it and it is
stated in the White Book on “The Indizn
States”. It was settled like this: Sardar
Patel deputed a Secretary of his Depart-
ment to mee! the Princes and the local
officials and then settle the privy purse to
be paid to the Indian Princes, on the basis
of the documents supplied znd claimg made
by the Princes themselves. There was not
even proper scrutiny into the papers and
the documents and the clainws put forward
by the Princes which is why the Maharaja
of Baroda ran away with 26 lakhs of
rupees, the Mcharaja of Mysore with 26
lakhs of rupees and the Nizam was given
50 lakhs of rupees and so on. This is how
it was done. As you know... (Time belt

rings) ...Sir. you have given half an hecur
for Shri Raj Narain.
Sir, this is what I say. Therefore. lct

us not talk cbout the obligations in respect
of privy purses. Now_ it is not the money
that matters, the money, hundred crores of
rupees in about twenty yeais.

SHRI LOKANATH MISRA : Sir, you
must not be so generous. If you are so
generous in allowing time to people who
are speaking in favour of the Bill, of aboli-
tion of the privy purse, you will have to
give me time. T want to speak for hzlf an
hour, You must be generous to this side
also.  You cannot do it this way.

THE VICE-CHAIRMAN (SHRI AK-
BAR ALT KEAN) : I will be equally gene-
rous.

(Interruptions)

SHRI BHUPESH GUPTA : Now, I must
tell you that Rs. 100 crores is the net in-
come, the net money given to the Princes
free of tax. Do you know how much in-
come you require to have a net earning of
Rs 100 crores? You require a gross in-
come, subject to tax  of the arder of
Rs. 1,000 crores. Therefore, the privileges
and ¢dvantages given to the Princes are
not to be measured in terms of the net
money they get, but in terms of the gross
income that would be required to yield
that kind of net income, if they were sub-
ject to taxes. Thelefore, you see, you hava
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a category of people who enjoy the pri-
vileges and position which are far greater
ithan what even the Birlas and the Tatas
are enjoying in spite of their carnings and
so on. This iy very important and you
<hould bear this in mind. ‘

And, yet, I was surprised that the Maha-
raja of Baroda, who calls himself the
Convenor-General of the Concord—I do
not know why the Prime Minister is talking
to him needlessly when she has no time.
1f she has plenty of time to talk to the
Princes, she can spend the time in good
music and some cultural show iastead of
wasting the time in talking to these useless
Princes who have insulted us—has said this.
Do you know what the Muharaja of
Baroda said in a public statement. ..
{Interruptions) He has said this :

“It is an act of betraval and perfidy
by th: State and the Government”™

This is what wou have got. You have nego-
liated for five, six or seven months; you
have negotiated a number times and held
$ix meetings with them, onty to be told that
you have committed em act of treachery and
perfidy to the Princes. And, yet, we find
the Prime Minister saying that she is ready
to discuss with them and pay compensation
to the Princes. What compensation ?

We are not taking any property from them
under the Constitution. We have not given
any property. These provisions of the Con-
stitution only guerantee certain payment in
a particulur way, as far as Article 29[ is
concerned, in certain agreement signed else-
where. Why then the question of compen-
sation comes? The Articles of the Constitu-
tion relevant o the acquisition of property
do not apply. We are only taking aweay
some privileges that we offered to them.
That is about all. We are not extinguishing
any right. We have been over-generous. We
arc withdrawing the generosity from the
Princes. 1 do not know why people should
pay compensation for withdrawing the
generosity over o period of 23 years or
heavy payment at the cost of the exchequer
in the midst of the starving millions of our
country. Thereforec T would ask the Prime
Minister not to {alk about the transitional
arrangements, Transition from what ?
Transition fiom a monumental folly to a
*kind of bargain with the Princes again ? This
would be contrary to the spirit in which we
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are passing this measure, Therefore. [ say,
give up this idea of tampering and compen-
sating the Princes. They are not destitutes
from East Pakistan, They are not beggars in
the streets, They have not come from West
Pakistan driven by some o.her people. They
are rich people. In fact some years ago on
the floor of this House it was revealed that
some of the Princes had foreign accounts of
the order of Rs. 30 crores in the British and
other banks. They have pelaces, they have
jewellery, they have so many other things
and what is the use of again paying compen-
sation to them ? Therefore this idea should
not also be entertained.

Before 1 sit down I say that the question
of compensation does not arise. The ques- -
tion of betrayal or violalion of any commit-
ment does not arise. We had made no
commitment to them that for generation
after generation we shall bear the stigma
and dirgrice of puayment to the oppressors
of the people. There is no commitment
I{ they talk about the pledges, what about
the pledges to the 500 million people of our
country, slarving, unemployed, lining up
before the Employment Exchanges without
jobs.  suffering without drinking
water in many places? What about thg
pledges to them ? The pledges to them had
not been only voiced in the  resolutions
passed from the platforms of the Congress
or from the Statc Peoples Congress. The
pledges to the' messes are given in the
Picamble to the Constitution which opens
with the pledge to the people. The pledges
to our masses are given in the Dirzactive
Principles of our Constitutions. The pledges
to the people are given in the Fi. T
Plans of our country. The pledgc I
pecple we gave in our election mamic...» on
the basis of which we get elected thereby
getting a mandate of the people. What about
the violation of these ” Who are going to
redeem these pledges? When the uasem-
ployed <hcll have employment ? When the
hungry will have food ? When the landless
will have land ? Therefore T submit that
the Princely Order is a shamef{ul Order. The
Princely Order is something which is abomi-
nable, abhorrent to the conscience of the
nation. It is not a question of individual
Rajas or Ranis, T do not know them :nd
I do not wish to know them but they are
symbols of shame, dishonour, treachery,
tyranny. violation of all that is decent and
good in our public life. They are the ex-
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crescence of our society. Therefore I have
great pleasure i1 supporting this and I do
not see my friecad Mr. Dheria here. He
took the initiative in moving the amendment
to get it passed at the AICC which moved
the Ruling Party for the passage of the Bill,
‘which symbolise.. the unity of the progres-
sive forces sitting in these Benches and those
who are sitting i1 the other Benches like my
friends, Shri Kiishan Kant, Shri Chandra
Shekhar, Shri Dl.aria and many others, Here
is an occasion when we are uniting in con-
crete terms for the sake of the nation not
in any partisan spirit but recapturing the
spirit of the nation, recapturing the highest
tradition ot our nationel striggle., Here is
a symbol of unily for us and the symbol of
tvrann is being fought anitedly by all of
us sitting on toth sides. Tomorrow we
shall given evern a more crushing defeat to
the side of reaclion and the Princes’ Lobby
in this House than in th: other House. I
agree with the Prime Minister when she
appealed to us 1hat the Rejya Sabha should
rive effect to ils own resolution. In this
House only lasi year we passed a resolu-
iion telling the nation that the Rajya Sabha
is for abolition of the Piivy Purses and
except my friend Shri Lokaneth Misra, not
one Member voted against that resolution.
Is it not our duty today to tell the nation
that the Rajya Sabha Members, collectively
and individually, mean what they say, that
they do not mein it as a mere talking shop,
that they are not double-talkers, that they
do fulfil the pledge they tcok on the floor
of this House' Therefore. Sir. not only
for the sake of the national honour but for
the honour of tlie House ¢lso, we must pass
this Bill with a thumping majority und tell
the nationr that we are falling in step with
them

Thank you.

SHRT MAHAVIR TYAGI : At what {im:
the voting would take place ?

THE VICE CHAIRMAN (SHRI AK-
BAR ALI KHAN) : Tomorrow.

SHRI MAHAVIR TYAGI : Tomorrow at
what time of the clock ?

SHRI M. N, KAUL : After the Prime

Minister’s reply

SHRI MAHAVIR TYAGI :
in the forenocn ?

Wwill it be
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THE VICE-CHATIRMAN (SHRI AKBAR
ALI KHAN) : Probably in the forenoon, 1
am told definitely in the forenoon...

SHRI MAHAVIR TYAGI : It means that
the debate will practically close today and
the Prime Minister will 1¢ply tomorrow,
say. between 11 and 12, and after that the
voting will take place.

SHRI BABUBHAI M. CHINAI: Mr.
Vice-Chairmen, Sir, if peisonal equations
were to be squared, perhaps I would have
been the first man to support this Bill today.
If there is anybody, who has been much
wrongzd by the Princes, it is myself. But
that is not the criterion to be taken into
consideration when a very high principle is
involved. 1 want to brinz to your kind
notice, Mr. Vice-Chzirman, this Bill, which
is being put before us, I intend to oppose
it tooth and nail. It is not for the first
time that I am opposing tiis Bill, this pro-
position, I have on all occasions, whenever
discussions have taken place in my party on
such a proposition, whether it was in the
Jabalpur Congress or in the Delhi Coungress
or, zfter the split in the Congress, in the
Gandhinagar Congress, [ have always op-
posed it, and I intend to do so today.

The Conslitution (Twea'y-iourth Amend-
ment) Bill which is before our august
House, seeks to end the concept of rulership
and abolish the privy purses and special
privileges of ex-rulers. This Bill has been
described as historic by the Prime Minister,
Shrimati Indira Gandhi. 1 agree with her,
though for different reasons. Certainly. his-
tory will decide how we legislators have
exercised our private conscience and con-
formed to public morality.

The Lok Sabha has passed the Bill by a
small margin. It is up to us in the Rajya
Sabha to view the whole issue independently
and pragmatically. We derive our avihority
from the Constilution and the Constilution
clearly shows that thz Raiya Sabha is cqual
in status and in no way inferier to Lok
Sabha. and the two Houses together thnat
constilute the Parliament of India have to
wgree for any amendment of the Constitu-
tion. Under the procedure laid down, anm
amendment of the Consiitution may be ini-
tiated by introducing a Bill ip either Homse
of Parliament. JIf only this Bill had been
introduced eailier in the Rajya Sabha rather
thun in the Lok Sabha, I venture tc say
that the outcome would have been different.
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I am not for a moment suggesting that
the hon. Members of the Lck Sabha are
carcless of their obligations or lack in
objectivity, My short powmnt is that we from
the Rajya Sabha must belicve the popular
but erroneous dictum ihat, if a Second
Chamber dissents from the first, it is mis-
chicvous; if it agrees with the first, it is
superfluious. As I have already said, ours
is not a Second Chamber, nor an Upper
House. Our Constitution has clearly speci-
fled our high role in the legislative work of
Parliament.

Only if we vote against the Bill we wiil
be true to ourselves and io the great patricts
who are no morc with us, but who in their
wisdom thought it pecessary and right to
give protection to former Rulets—a protee-
tion in terms of specific articies in the Con-
stitution of India.

Speaking in the Lok Sabha, the Union
Finance Minister, Chavan Sahib, said that
history has ordained that privy purses and
other princely privileges should be abolished
now. He went on to say that this was a
compulsion of history. These are fine words.
But the foet of the mati:r is that history
is not an inert force nor is it pre-determined.
History is neither natural new  super-
natural, It is made or uun-made by peocple,
who take decisions. Today, we have been
called upon to take a decision We are here
to exercise our free will, free will both in
the democratic as well as philosophical
s2nces. There is nothing fitalistic about this
Bill. We cap by our owa constious freeplay
of wills, individually and collectively, nst
allow a betrayal to take place.

We will be betraying the ex-Rulers es
well as our great leaders who are mo more
with us. T appeal to the Prime Minister to
abide by the Indian tradiiton, and that tradi-
tion is to discharge the oblizations thot have
been committed by their fathers in their life-
time, Shri Jawaharlal Nehru, the architect
of India's indcpendence, committed himself
to the prices. Will the danghter, who is in
a position of power disown what her father
had committed ? Ts she going to betray her
fether ?

A reference has been made to the un-
divided Congress which by an AICC Reso-
lution accepted in 1967 to abolish in

[RAJYA SABHA] (24th Amdt) Bill, 1970

120

principle the privy purses and princely pri-
vileges. Even then, I spoke against this
Resolution. And [ cannot help saying that
the two wings of the Congress seem to have
this one undesirable objective in common
even while there is enough of common
ground for them to get together in more
worthwhile causes.

This Bill represents in the extreme a
distorted sense of preportion in relation to
the march of the nation towards the direc-
tion of modernisation and democratisation of
Indrap society. The Prime Minister has her-
self admitted that the abolition of privy
purses and prindely privileges will not solve
poverty, unemployment or any other pro-
blem facing the millions. Thus the Bill
represents o complete escapism from the real
problems of public welfare. The source of
confusion in the minds of so-called socialists
stems from the fact that true ends are being
forzotten. These socialists have become
docirinaire and are deifying the means into
ends in themselves. Socialism cannot be
measured by o reference to abolition  of
privy purses or mwore public enterprises or
more planning irrespective of the results.
Socialism cannot be tied in this way to rigid
patterns, devoid of meaning and relevance
and without substance to the masses or to
the coming generation,

While thzre are weighty problems of the
day like rising prices, fzlling production,
growing unemploymert, rural unrest, com-
munal tersion, Naxalite violence, inter-State
disputes Centre-State relations, international
affairs and many more, we are westing the
nation's money and time by discussing the
fringe question as this Bill represents. At
no time, since Independence, have out poli-
tical life and time of Parliament been reduced
to such an utter farce.

Let us lcok &t the provisions of the Bill.
There are only three amendments and there-
fore it is a short Bill. That does not make
it less objectionable, just as a  new-born
child, delivered on the wrong side of the
bed. because it is smail, cannot mitigate the
offence of the parents. Of these three
Articles which zire sought to be omitted, two
are important and they are Articles 291
and 362, Clause 22 of Article 366 is oaly
consequential.  Article 291 guarantees the
assurances given by the Government  as
regards privy purses. Article 362 solemnly
asks Parliement to give due regard to the
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assurances given ip article 291, with respect
to personal righis. privileges and dignities
of the former rilers of erstwhile Indian
States. In this connection, article 363, which
is untouched, is of crucial significance. This
article bars inteiference by courts and tri-
bunzls arising of such treaties, agreements,
etc. It was originally introduced to fortify
the guarantees giverr to the former rulers of
Indian States. By retaining this article, what
is sought to be done now is to deprive them
of thewr right a. ordinary citizens to seek
the protection ol courts.

Either the agieement, covenants, engage-
ments and sanads should be looked upon
as a moral obligation insofar as they are
embodied in the Constitution, or they should
be treated as commercial contracts. 1f for-
mer, nothing should be done to violate the
Constitution thiough any amendment. On
the other hand, if they are contractual obli-
cations, it is only meet and proper that any
aggrieved party to the contract is enabled
to approach the courts so that the respective
obligations are tested by courts. ‘Heads 1
win tails you lose’ policy is illogical, irra-
tional, unjustified and predatory,

Let us remeriber that the original under-
standing itself on this subject was framed
on bilateral arrangements. Sardar Patel
whom we called the Bismark of India
brought about a revolutionary change from
separate States to integretion and from
separate constizutions to one for the whole
country by per.uasion and throvgh negotia-
tions and did ot force a change through
Jegislative comjulsion. Why cannot a change
be effected now in the same bilateral man-
ner ? Is it because unlike stalwarts like
Sardar Patel and Jawaharial Nehru, those
who are in power today lack diplomacy or
they are too grddy with power ? Let not in
the name of iny new ideology. let not in
the name of the people any lapse be cover-
ed or a wron; done. As guardians of jus-
tice and fram.rs of legislation we have to
be watchful. Whether an individval or a
party or a nat on, that which does not stand
by the pledgeill word hes no future in this
world or the next. 1 beg that this House
should opposc the Bill so that the impres-
sion may go ibroad that we stand by our
word. If, or the other hand_ this Bill is
passed, it will be a false and disastrous step.
We will be «ondemned by the world and
history as vivlators of commitments. We
are all mortals, and we must give place fo

F
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the younger generation. The younger gene-
ration will not forgive us because their word
will not be believed by anyone either at home
or abroad, for no other reason than the fact
that they happen to be our progeny. The

sins of the father will verlly discend on
the son. g

The price of the Bill is not Rs. 44 crores
or so. It is the price of pledges, honour

and ethics,
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SHRI M. R, VENKATARAMAN
(Tamil Nadu) : Mr. Vice-Chairman, Sir,
1 wish to support this Bill. The collea-
gues of my party will support this Bill.

Sir, there have been references here to
the All-India Congress Working Com-
mittee Resolution. Long, long before that,
my party had the privilege of demanding
the abolition of the purse to the Princes.
Not only that, we have even gone on re-
cord in Indian history that we also attack-
ed this very Covenant with the Princes,
the arrangement that was arrived at be-
cause that was the time when close on
the heels of the success of the freedom
movement were the struggles put forth by
the people of these native States that lent
strength to the national movement. That
was the time when the Princes badly
wanted a protecting hand. The logical
course of the States’ people's struggle
would have culminated in the Princes being
shown their place as they well deserved to
be shown. Who can forget how Pandif
Nehru was treated when he went to Kash-
mir ? T have not forgotten, at any rate,
when our President, Mr. Giri, accompany-
ing Pandit Nehru, was stopped half way by
the Raja of Bobbili, and when huge drums
were beaten to drown in its noise the ad-
dress by Pandit Nehru in Bobbili. How
can we forget the behaviour of the Raja
of Pudukotta towards that well-known
leaders of the Congress Party, Mr. Satya-
murthy—Banning his entry ? Have we for-
gotten all these things ? Have we forgotten
that the uprising of the Telengana peasant-
ry close on the heels of the attainment of
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Swaraj threatened the very existence of
the Nizam of Hyderabad ? Have we for-
gotten the struggle of the Travancore-
.Cochin people when Sir C.P. Ramaswamy
Iyer, with all his capacity and wits could
not go and stand =against that brilliant,
heroic people’s struggle highlighted by the
sacrifice of hundreds of Kerala people
on the fields of Vayalar and Punnupra ?
Have we forgotten all that ? Therefore,
my party’s support to this measure is ob-
vious. This should have come a long time
ago. And it has come at last. That is
how I look at it. It has not come easily.
It has come, I say, definitely because of
the pressures particularly of democratic
parties, democratic forces and democratic
voices in this country. Why should you
take three years to negotiate with the
Princes ? My esteemed and respected
friend, the hon, Finance Minister, said in
the Lok Sabha only two days ago that
they took three years. Why ? Of course,
he was giving the factual narrative. But it
shows their whole attitude. Even now.
while I say that we support this measure,
1 want to decry completely all this talk of
compensation to the Princes, Whence does
it come ? It is repugnant to the whole
idea you have put before the House for
passing this Bill. Tt is something like
shadow-boxing in one sense that is going
on in this House. Some have sail that
this is a revolutionary measure, and there
is this big talk of “historic moment”, “we
are having a tryst with destiny”, and so
on. But this is a normal thing which a
democratic Government, not to taik of a
Government which talks day in and day
out of socialism, should have done long ago.
Now when this measure comes, you say,
there will be compensation, Did vou con-
sult the States’ people, to seek protection
from whom the Princes came to the Gov-
ernment of Tndia, when you entered into
covenants with the Princes? Tt is a sort
of alliance between the rising capitalist
class of India, which after all got political
power when the British got kicked out,
and the old feudals who were the props of
the British rule and who wanted a protect-
ing hand. They came together; and the
Congress Party has bzen functioning and
it still functions, I am constrained to say,
on behalf of these classes. You are all
the time talking of the people. All the
‘time you are passing resolutions on socia-
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Iism. But you are concerned about the pro-
tection of this feudal class and you take
a halting attitude to touch their interests.
That is why this measure is half-hearted.
Therefore, I want to go on record right
now that if and when this question of
compensation comes, my party will oppose
it tooth and nail. There should net be
any question of compensation. The whole
thing is repugnant. Now this compsensa-
tion is not as simple as it is sought to be
made out. It is a sort of sugar-coated
thing. You are going to zive them by way
of transitional allowances and future com-
pensation huge amounts. There is a re-
gular conspiracy or plan behind this to
give them huge amounts, So, iastead of
giving them privy purses, as you are doing
to-day, you will give them subs.antial
amounts under a  different label. It is
something like saying “I refuse to cal it
a dozen; I will call it only twelve”™. 8o
what you are taking away with onz hand,
you are giving back with another hand.
So, however much my friend Mr, Bhapesh
Gupta or my friend Mr, Dharia or ciher
friends may talk about “historic mocment”,
“a step towards socialism”, etc., thisv halt-
ing attitude towards the Princes, thz old
feudals, is not going to help. (Intcrrup-
tions) Therefore, my whole pcint is that
this question of compensation is not a
simple affair at all. Of course, the Prime
Minister said in the other House that there
would be no hush-hush about it, and she
would put it before Parliament. If it is
so, what are you going to do? Why is
this attitude of giving compensaiton ?
This is my question. Then you wiil say,
“Friends like Mr. Lokanath Misr: are
opposing this measure and they want a
huge amount to be paid as compensation.
But Communists and Socialists and olher
friends do not want any compensation to
be given. So, we want to give a fair and
just compensation.” That is the pame.
This sort of a thing is being prepared
even now. This sort of a thing cannet be
tolerated. All this talk of socialism and
democracy is just hypocrisy. The Govern-
ment is hypocritical in the extreme saying
that we are coming forward with a revo-
lutionary measure while at the samz time
saying that for higher purses smalier mul-
tiples and for lower purses higher muiti-
ples. What is all this mysterious formula?
Tt is something like the tantras o the
olden days which except the learned pan-
dits nobody could understand. Thercfore,

o T
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there is a schernc behind this whole thing.
After ali, the Princes know their game,
they know their position, they know
their difficulty. They will only be too
slad to get some compensation and bo
rid of any further botheration. Our bour-
asoisie wants more money for industries,
They go on investing money in the shares
of companies. All this is not going to
honefit the people. You are doing all
this at the cost of the tax-payer. It is
ihe people of India who will have to pay
to these exploiting classes, to these people
who alone arc thriving in this country.
This is the bickground of the socialist
talk and propaganda that is going on in
this country. 1t is all the hypocrisy of

this Gn‘vcrnmem‘t

There is another thing which I want to
«ay in this cornection. We must take a
lesson from our experiences and that les-
son is ir relaticn to the Constitution, With
this Constitution you cannot do anything
tor tiic people of India. It is coming in
our way more and more. It came in our
way for the nationalisation of banks. It
v comng in our way now again on this
question of Privy purses. When yon want
to do some good to the people, bring some
measure agains those who arc exploiting
the people, there are all sorts of restric-
tions ard hurdles, Lok Sabha discussion,
Rajya Sabha discussion, two-thirds majo-
rity, then Supr:me Court. efc.  afl sorts
of things. And the Supreme Court will
go back on its own decisions which T had
occasion to poitt out in this House when
we were discussing the bank nationalisa-
tion, Now yov will find that bit by bit
like o caree which looked very nice out-
wardly tut which had all patches and vlti-
mately was pra tically torn, this is becom-
ing something ‘ihe that, Tet me not be
misurdesstood ‘o be saying that there is
no nesd of a Constitution for the couniry.
Of coursz, we do need a Constitution.
But a Crostitution is not so sacrosanct that
we catmot touch it. Even now you are
going on changing the Constitulion bit by
bit, section by section, 22nd amendment,
23rd amoendmert, 24th amendment and so
on. Thi= way the whole thing is going
to ba defeted. [t is just like a cycle tube.
If there i3 a puncture, you gel it repaired.
If there ‘s a sccond puncture, have it re-
paired. But lke this if there is a repair
after penair, shoyuld- you go on only repair-

i
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ing it when the wholc thing is full of punc-
tures 7 You have got to throw it away
and get a new tube, This is my point.
This is what any layman will say...

SHRI R. T. PARTHASARATHY
(Tamil Nadu) You have taken oath
under the Constitution. And how can
you go against it ?

SHRI M. R. VENKATARAMAN :
Don’t try to rattle me. We all have taken
oath, under the Constitution, That is a
different thing, But by way of these fre-
quent amendments you are doing it piece-
meal.  You do not remove it wholly...

SHRI R. T. PARTHASARATHY
That is the Marxist theory.

SHRI M, R, VENKATARAMAN :
Your hands have the same stain as those
of mine, if at all, if that comes to that.

Therefore, since the Regulating Act of
1773 and the Board of Control Act of
1784, there have been varjous Acts. There
was the Government of India Act of 1813,
then of 1833, and then there was the
Indian Councils Act of 1861. There was
the Act of 1919, Minto-Morley Reforms,
then came the 1919 Act and the Mont-
ague-Chelmsford Reforms and then there
was the Simon Commission which created
tha Government of India Act of 1935.
For whose purpose were all these enact-
ments made ? They were all made for
the benefit of the British people. for safe-
guarding the British interests. Did this
country not have a Constitution ? Yes,
it did, but for the benefit of the British in
those days. Now after we got indepen-
dence, we made our own Constitution, The
Constitution written by the British did not
serve our intcrests, Therefore, some emi-
nent people, some “wisc” people, of ours
wrote this Constitution and left it to us.
But cxpericnce is telling us that everything
done at that time is full of defects. Shri
Dharia said that there is a gap between
thc noble senliments contained in the pre-
amble of the Constitution and what we
are witnessing in the country today. There-
fore this Constitution must go, The Consti-
tution, after all, goes before the Court and
the court applies the law. The Parlizment
makes the law. But thev make the law,
with due respect to Shri Parthasarathy, in
accordance with the Constitution which was
made in 1949 or 1950 Things have
changed .
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SHRI R. T. PARTHASARATHY :
That is why we have amended it 23 times.

SHRI M. R. VENKATARAMAN : 1t
will go on changing. Unless it is changed
fundementally and basically, people will

.+ to throw it out because they

v it is their enemy. The Cors-

used to attack the people, I

us scriously as that, How can

Jlerate that ? They will say

“prave w fresh Constitution”,  All of us
must sce the writings on the wall.

Lastly, much has been talked about the
sacrifices of the princes. The princes saw
the writing on the wall. They had, there-
fore, to seek protection and our new class
which came to power wanted all the terri-

tory and all the resources. So, these
agreements were entered into. There is
no question of any sacrifice being made

by them. Let us take thimgs as they are.
Let us not exaggerate things.

I cannot understand my {riend, Shri
S. N. Mishra's statement. He said : “I
am for the abolition of privy purses. Yet

1 oppose the Bill”.
sider his attitude.

I hope he will 1econ-

SHRT S. N, MISHRA : You happen 1o
be a lawyer. Have you not understood
what 1 said ? Why did they not change
the agreements which are the wmother
documents ? '

SHRI M. R. VENKATARAMAN : The
agreements they have entered into were
with the persons who are the accredited
enemies Of the people. I am not only a
lawyer, but also a politicidn. I am more
concerned with your attitude to the privy
purses, You say that vou are for the
abolition and yet vou do not support this
measure. I am not able to understand
these contradictory positions. TIs it be-
cause of compensation being given ? What
exactly . is the reason behind it ? 1 think
he is inconsistent. I really hope that he
will rethink and reconsider his position.
I will not make this appeal to Shri Loka-
nath Mishra. He was forthright. He does
not approve of this Bill at all, Some
body else said the Supreme Ceurt should
decide it. T can understand that position
too, bt not your position. I am seeing
this in the context of differences between
the Ruling Congress and the Organisation
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Congress. What should be the best atti-
tude to help the reestablishment of the
Congress with 1972 in mind ? Is it the
strong-arm attitude to protect certain
interests .in the background of giving radi-
calisation and talks of communism and
socialism among the people or is it better
to pretend to be socialists and under the
mask of socialism do the :~mc things ?
I see these two attitudes 't of
the Congress parties as t.. . , thing
which constitutes the difference,

That apart, the Government has at Jast
come forward with this measurc—better
late than ncver.

SHR1 BHUPESH GUPTA : Are you
not Mr. Vice-Chairman speaking on this
matter ?

SHRI M. R. VENKATARAMAN : T
hope that the Government will seriousty
think about the issue of compensation.
There can be no question of anmy consi-
deration of compensation on this issue,

SHRI S. N. MISHRA : Sir, Mr.
Bhupesh Gupta wants you to speak.
SHRI BHUPESH GUPTA Sir, you

come from Hyderabad, proximity to the
Nizam. You should also speak.

SHRI THILLALI VILLALAN Sir, |
rise to extend my whole-hearted support
to this Bill, the Constitution (Twunty-fourth
Amendment) Bill, 1970, since our party
has already decided in {avour of the abo-
lition of privy purses and special privileges
to the Piinces. This is the most awaited
Bill by the whole nation, But, 1 must say.
this is the most controversial ore,

Sir, in the morning, our Leader of the
Opposition, Shri S. N. Mishra. T
he would support the Rill if -
brought in the mann:
be brought. In the ¢i i .
Morarji Bhai, who leads the Cpposition
there, has also stated. “This Bill is «
deceitful piece of legislation. T wauld
support the Bill if the Bill is brought in
the manner in which it should be brought.”
To my poor understanding and meagic
knowledge. Sir, I can conceive of two
manners or two ways in which the Bill
is to be brought. Sir, I would decal with
the problem involved in this Filt by dis-
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sccting it into three parts One is, the
constitutional and legal, the second is, the
monetary or financial, and the third, the
Iast but not the least, the political, moral
and ethical aspedts. )

{ AN in the Chuirl

Sir, as a stud- stitutional Law,
I want to dizcuss ... 2 constitutional
“or. legal problends. The  first manmer or
w- " Si. The amending Bill in-
tet swote three  Articles,  namely,
Articie 291, Ariicte 362 and Article 366.
sub-clause (22). from our Constitution.

Sir, I shall first take up Article 366(22)
which deals with the dcfinition of Ruler
The manner 1 mentioned is this, Sir, 1If
we go through the provisions of Article 366,
cub-clause (22), we can find the defini-
tion :

“The Ruler, in relation to an Indian
State, means the Prince, chief or other
person by, whHom and such covenant or
agreement as {s referred to in clause (1)
of Article 291 was entered into and who,
for the time being, is recognised by the
President as the Ruler of the State and
includes any persen who for the time
being, is recognised by the President as
the successor of such Ruler.”

The first manner or way is this, Sir. The
President can withdraw the recognition of
a Ruler at an’ moment. Here, there is
one way for tie Primc Minister to fulfil
the purpose of this Bill by osking or by
requesting the President to withdraw the
recognition of Rulers or Princes, who are
now prevented from getting privy purses.
But, she has 1ot chosen that manner or
way we can say that this is most deceitful
by applying te.hnicalities or what we can
call, the back-door method, Sir. But she
has chosen the other way. That iy the
most democratic way, by bringing an
amending Bill, a Constitution (Amend-
ment) Bill, to this House, Sir, T will like
to ask our Léader of the Opposition in
which manner he wants the Rill (o be
brourht beforc the House—by the deceit-
ful manner of taking shelter under the
technicalities of the provisions in the Cons-
titution or the democratic way of bringing
a Constitution (Amendment) Rill before
the Parliament which i< the desirable
manner ? T appreciate the democratic
Spirit shown by the Hon. Prime Minister

{
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by the adopting the democratic way of
bringing forwa.d this Bill and T applaud
the manner ia which the Bill is brought.

‘Lhen, by removing Article 291, we
stopped the payment of the Privy Purse
from the Consolideted Fund of India. Ry
thiv aiticle we have given sanction to the
ehticeting oa the part of the Government
ol any agresment or convenant with the
Ru'er of any Indian State. But {rom the
vwiy reading we can find that these agree-
ients or covenants are not at all contrac-
tual on2s.  They arz only political arran-
gzments of a tomporary nature, 1f they
are contractual, there is no necessity of
ingraining of this article. 'This has been
incorporated since these agreemients stand
on a different footing.

Same say that these agrcements arfe
of an interpational nature, and the Govern-
meant should answer 1o the comity of
putions.  This is also a false notion, These
agreements were entered into at the time
of the formaticn of the Unjon. We have
changed the very structure of the Union
itself. First we had Pwt A, B and C
States, then we reorganised them on the
basis of language and now we are carving
out new States, States within States and
conferring Statchood for Clentrally Ad-
ministered States. We are in the uge of
change. We have therefore to amend the
Constitution,

We have amended our Constitution 23
times within 21 years. If the Constitution
is sacrosanct, then there will be no mcan-
ing in having article 368, We ar¢ not
having a rigid Constitution. It is fiexible
and the process of amendment of the Con-
stitntion is not cumbersome or difficall.

Therefore the argument of commitment
will aler fall to the ground if we analyse
the position of fulfilment by the Govern-
ment to the nation. This Goverrment .
has commiitad to the nation that they will
give democratic socialism. Therefare they
have to deniocratise the socicty &5 com-
mitted to the naticn, The commiiment to
the nation is biceer than any commitment
to any other secticn, if at all it is worth
the name of commitment,

There is > iafringement of the Fun-
damental Rights. This is not at all a
Fundamental Richt or property right.
There i: no hitch regarding articles 14,
19 or 3101)(2).
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Th: second puit is the financial wspect
of it. ‘They are Princes, not paupers.
‘Ihey are not much worried about the
monetary aspect. Resides, they say they
are more worricd about the seli-respect,
breach of trust, loss of honour, deroga-
tion of law or rule of law and the in-
justice to a section of the people. So 1
do not want to go into the quantum of
Privy Purse now being abolished.  Sir, I
want to stress that there is no question
ol compensation or solatium or multiple
to them. There is no property right at all

There is no sacrifice either, I say this
because there has been mention here of
their sacrifice, because when some hen.
Members recall the past glories of the
princes, they say they have sacrificed. they
have shown patriotism.  (Time bell) 1
will  finish  within  one or two minutes,
Some hon, Members say that because ot
their sacrifice and patriotism the integra-
tion of Tndia was fulfilled. That was an
argument advanced by some of my fiiends,
Sir. T want to know what is the sacrifice,
Sir. A coward cannot preach non-violence.
An invalid cannot preach non-violence A
begear cannot be a ‘Dharmaprabhw’, First
of all, a person must be in possession of
certain rights.  Then only the question
ol abandoning them or gziving them up
arises.  And i{ he does abandon them or
vive them up voluntarily. then only it
will be called a sacrifice. But here in the
case of these princes there is no right at
ally thev were not in possession of anv
richt. It is the right of the people. Tt
15 the right of the toiling masses.  Simply
the grinces were exploiting the tpeople,
So there is no question of sacrifice at all
and, at the same time, there is no guestion
of patriotism also, Sir., We can call it
panicianism. We can put it like this that
only to save themselves they signed the
Covenants of Accession.

There is talk much about breach of trust,
There is no frost all, because now this
is the trust reposed by the nation in this
Government. [t has been an executive
arrangement by the Government. Now it
has been changed; that is all,

The honour of the nation will be en-
hanced <ince it demecraticed the whole
society by ubolishing the feudal remnants.
T will not in any way lower the honour
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of our country. These are days of demo-
cracv. not of monarchy

Justice to be done (o the nation, not
to the princes. Therefore, Sir, by abo-
lishing the privy purses we are rendering
justice to the nation,

Here there has been mention about the
conscience also. The conscience of indi-
viduals should not be considered. The
conscience of the nation has been pricking
for more than two decades. At the com-
mand of the conscience of the nation
the Government is acting in bringing this
amending Bill. The bchests of Time
should be heeded, If not, Time will be-
come the judge of events and give its
own verdict in its own way. Only to
save one section of the citizens of this
counlry from the fury of Time this Bill
has been brought. So the princes must
all join and support this Bill. Sir, the
[eader of the Opposition stated that they
are now thrown out into the streets.
Whether they are now thrown out into
the strects or not, the people were on the
streets. They were struggling for the inte-
gration, . ,

MR. DEPUTY CHAIRMAN :
conclude now.

SHRI THILLAI VILLALAN: Yes, Sir.
The people were struggling against the ty-
ranny of these princes and they now
succeeded in that struggle.

Please

Some hon, Members spoke about the
gloriecs of some of the princes also, Sir.
But we have got enough materials for the
vagarics of the princes also. We need not
go into the vagaries of these princes; we
know many things about these princes.

Beforg Y conclude, Sir. T would like to
say this. Here some hon. Members men-
tioned about Mahalma Gandhi, Vallabh-
bhai Patel and Pandit Nehru, Sir, and
they said that if they werc alive today
they will not go back on the word given
to these princes. T am not a political
magician. T have o magic wand in my
hand to bring them alive. Therefore, Sir,
am nol able to do a politicnl miracle. But
Sir, T can ussure this House that they are
mingled in the blood. sweat, toil and
breath of the toiling masses of this coun-
try, Sir. They have made their hearts as
their scats but they are not here because
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so many of us are heartless, In
morning the Leasder of the
mentioned about the heart.

is most of us are

the

Opposition
But the pity
heartless, Therefore,
they are not here, They are only with the
masses. They hiive now the hearts of the
masses as their home, (Time bell).
Through them they are showering their
blessings on the Government for bringing
this amending Biil. 1 also join the three
hundred million who are applauding this

Government for bringing this Bill. I
whole-heartedly support the Bill.  With
these words, I conclude.

SHRI N. G. GORAY: Mr. Deputy

Chairman, I have been listening to the de-
bate in the House since the Prime Minister
moved the motion. I had tried to follow
the debate in th: Lok Sabha also. I find
that this debate has suffered. On the one
hand, some peonle have praised it sky-
high, while oth.rs have denounced it.
We are living ir. an atmosphere of hyper-
bole, ever since we started discussing this
Bill. There were ‘hon, Members who
described this Bill as historical and some-
body said that the day on which we pass
it will go down in history as important
as the 15th of Awugust or the 26th of Jan-
uvary. Others have said that it is a breach
of faith, a dishonourable piece of legisla-
tion. Tt seems that nobody is trying to put
it in the correct historical perspective.

T was surpriszd that my friend. Shri
Mishra, the Teader of the Opposition, in
spite of the fact that he supports the idea
of abolition of privy purses, is Opposing
it. He has said that not only he, but his
whole party, wil oppose the Bill. It is very
strange that he accepts the idea of aboli-
tion, but, at the same time, he says that
it will not be possible for him to support
it. It seems hat he is trying to hunt
with the hount and run with the hare.
So far as the Jan Sangh reaction is con-
cerned, I was not at all surprised. The
Jan Sangh seen's to be a worshipper of
the past. They refuse to be architects of
the future, So 'ar as the Swatantra Parly
is concerned. th:ir solicitude for the feudal
class and the cipitalist-class is well known,
Therefore, a loi of things were said about
the sacrifices ol the Princes. I do mnot
like to criticise any person, but sometimes
it becomes very difficult not to go back
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to history. because it is very necessary to
understand the role that this Order had
played. The Maharaja of Darbhanga had
written to me a letter and he had sup-
plied all the arguments that he had mus-
tered in favour of preserving the privy
purse, and to that letter I had replied
saying that I look at this question from
two angles: one is the historical angle
and the other is the social angle. 1 do
not want to go back to ancient history,
but if you look into the history of the
last two centuries, you will find that this
particular order has somehow managed to
survive, though the Moghul Empire has
vanished, the Maratha Confederacy is no
more, and the Sikh kingdom was liquida-
ted, and still this order continued. Then
the British have gone, and the People’s
Republic was established in JIndia, and
still for 22 years the order has continued.
I think it is the greatest miracle in history
what these people have achieved, that they
have gone through all the vicissitudes in-
tact. So much praise has been heaped
on them even by the Prime Minister that
what they did at the time of our freedom
was something for which we should be
always grateful. I would like to point out

here: is this the only country in the
world where the feudal interests have
voluntarily sunrendered themselves?  Sir,

you will remember that in Germany under
Prince Bismark the old States were liqui-
dated. 1In Japan in the mighty period the
mighty lords/ who had parcelled up Japan,
surrendered their power to the mighty
Emperor. These things have happened.
This is being quoted in India as some-
thing by way of supreme sacrifice, and
my friend, the venerable friend. Shri
Pitamber Das. went to the extent of saying
that they surrendered their crowns. Were
they wearing crowns ? If they were wear-
ing crowns, they were made of card-
board. They were not crowns, They were
living because the British were there to
support them. When the British withdrew
their support and when the Princes found
themselves confronted by a mass agitation
of the people, they resorted to this way
out, and Sardar Patel also thinking that
it would be better to gain their support
followed a particular policy. So it was

a simple case of what is described in Sans-
krit as:

“HEATR wTE A9g et gfear
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It was a simple case of adjusting their
relations, New relationships were estab-
lished and our Princes perpetuated them-
selves for some time, and peace was
bought, time was bought by giving the
privy purses to the Princes.

Now, Sir, 22 years have gone and so
much is being made of these honourable
convenants that were entered into and the
word that was plighted and all that. Sir,
I would like to ask the legal luminaries
who happen to be here: after all is it
not a fact that law is a child of the social
envircnment ? O is law something sup-
reme that whatever the social environ-
ment, however great the changes that may
happen, the law remains where it is? Tt
is not possible. All these covenants, Sir,
are nothing but a reflection of the new
relationship between the people and the

Princes. That also has changed. These
22 years have passed and still they say
that the privy purses must be there. I just

want to ask the House to think of the
1857 struggle. It was a feudal struggle
I am not saying that it was really a
struggle on behalf of the people. Tt was a
feudal struggle. What has happened to
those who died at that time fighting the
British ? The Rani of Jhansi fought the
British. There is no question of giving
privy purse to her descendants. She has
vanished from the scene. Today in this
House the name of the Scindias was men-
tioned. The Scindias became the chief-
tans. They had a State of their own
simply because they refused to help the
Rani of Jhansi and the Rani of Jhansi was
Killed on the batile-field of Gwalior. So.
Vijaya Raje Scindia. who happens to be
the leader of the Jana Sangh, is claim-
ing the privy purse for the betrayal of the
freedom struggle and the Rani of Jhansi
who fought them is liquidated, and the
only thing is that we raise statues to her
memory. The same thing has happened
to the Peshwas, the same thing has hap-
pened to the descendants of Ranjit Singh.
Sir, the last Moghul, from the jail of
Mandalay Road, said, “I want only six
feet of land in India when I die”. But
even that six feet of land was not made
available to him.

So, we must try to understand that there
is a historical compulsion about which
Shri Chavan spoke the other day. Here

[ RAJYA SABHA |

(24th Amd:.y Bill, 1970 140

a lot of people made fun of it, historical
compulsion. It is ordained by history. I
entirely support him and say that this is
ordained by history. this was ordained by
history. But perhaps the Congress itself,
the united Congress, which was instrumen-
tal in defeating the historical forces for
such a long time. It is a good thing,
therefore, that at last they have realised
that this thing cannot go on, it is impossible
it is really not in keeping with the spirit
of the Constitution. How can you have
privileged people and privileged classes?
How can you think of giving compensation
to them ? My friend here brought up this
question of compensation. I really want
to tell you, Sir, that so far as may party
is concerned, we had moved this Resolu-

tion on the floor of this House. Really,
the whole discussion was not necessary
because this House had in all sincerity

and in all seriousness passed that Resolu-
tion almost unanimously;, two or three
people might have voted against it. But
once the entire House had given its con-
sent to the Resolution and put its seal of
approval, where was the necessity of such
a long debate ? But now we find that such
a long debate is taking place and all sorts
of things are being said,

Sir. here I have got a small pamphlet
written by the Maharajah of Bikaner. I
was really amused to read this pamphlet,
The case. as the Maharajah has put it,
is that while he was receiving Rs. 10 lakhs,
he was spending Rs. 15 lakhs and there-
fore he says, why do you abolish the
privy purses? I think it is much better
that he should have welcomed this because
he was spending Rs, 15 lakhs when he
was receiving Rs. 10 lakhs., Now, the
question comes, where was he getting
Rs. 5 lakhs per year from ?

Therefore, this is a very funny argu-
ment that has been placed before us. And
wa are being told that in respect of the
Princes we should adopt an attitude which
will not deprive them of their privy purses
and other rights. Sir, I say, once for all,
let us decide whether India is going to be
a real Republic or not. If it is going to
be a Republic, then you cannot have a
few selected people enjoying certain rights
and privileges and purses which are being
dernied to the common people.
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Sir. when tlis question of compensation
came up, my friend here was very specific.
1 would like 1o be specific myself and I
would tell the Prime Minister that if she
has got any rdea of giving compensation
to thesc people, we will not tolerate it,
Let it be very clear, because, Sir, to whom
are you giving this compensaiion ? 1 would
like some of these Princes to tell us how
much money they have put in the foreign
banks, how much property they have here.
Are they going to be destitutes if the privy
purses are nol given to them? Are they
going 1o be o1 the strests ? They are not
gomng to be 01 the sireets. The only
thing is that wi shall be carrying out some
of the Directive Principles of our Con-
stitution. By this measure, we would be
helped to bring about some sort of egali-
tarian society, some beginning. but a very
small beginning at that,

So, Sir, I support this Bill. But so far
as the compensation issue is concerned, I
would like to point out that when you build
huge dams, hundreds of villages are sub-
merged arnd people are thrown out. What
compensation do we give them ? Those
people who have got some land. they get
some compensation. But those people who

have got no lands, they
6 P.M. do not get any compen-

sation. They have to go to
Bombay, they have to go to other cities, to
fend for themselves as best as they can.
There is no cquestion of compensation,
When you bring in new machinery like
tractors, sc many people are thrown out
of their occupitions. It is happening and
it will hoppen and we are not thinking
in terms of gving any compensation to
these unfortunate people who are not so
vocal, who are not influential, On the other
hand, we talk of giving compen-
sation to. the people who do
not need it at all. Therefore, T would
like to say tha' so far as my party is con-
cerned, we ar. supporting this Bill with
jeservations, We would have liked this
Bill to contair a few clauses about com-
pensation, what idea the Government has.
1 do not wanr the Government to have
something up iheir sleeve. We know that
this is geing o give them tremendous
power of pationage and leverage. We
know that, but I only think that it will
be possible for us to arrest this process and
I hope that they are honest when they say
that they want equality. With this parti-

i
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cular constitutional arrangement they are
honest, I hope, if they really want to go
towards an egalitarian society, I hope will,
not betray whal they are promising to do.
Let them not play a fraud on the people
of India.

SHRI PRANAB KUMAR MUKHER-
JEE : Sir, 1 support this Bill whole-
heartedly. It has been stated by some
Members that it is historic Bill.  Others
have characterised it as a revolutionary
one, But neither of them dealt with it in
a revolutionary way. It is the direct out-
come of a resolution passed on the floor
of this House a few months back and it
was pointed out. when the resolution was
passed, that Government should bring a
Bill abolishing the privy purses within the
next Budget Session. The Bill now brought
in by the Government is a simple Bill,
amending certain provisions of the Con-
stitution and abolishing the privy purses.
This House has an obligation to pass the
Bill because originally it was mooted on
the floor of this House. Secondly, when -
the popular House has pas<ed the Bill affect-
ing public life in such a vital way, this
House should not go against this Bill.

The main question is whether after abo-
lishing the privy purses and amending the
constitutional guarantees Government is
violating the treaty obligations which the
then Government had entered into with the
native Princes. In this connection it was
pointed out that as soon as the Indian
Independence Act was passed by the Bri-
tish Parliament, almost all the native States

had got back their sovereignty and the
Government of India, by making instru-
ments of accession. had recognized the

power of paramountcy and the power of
sovereignty of all the native States. This
contention is not correct. Even Sardar
Patel who dealt with the matter with his
own hands and who was well conversant
with it did never express that the native
States had their own paramountcy. In his
speech on the 5th July, 1947 Sardar Patel
categorically pointed out that the Indian
States had no sovereignty. When the
British established their rule in India they
evolved the term ‘paramountcy’ which
established the supremacy of the British
interests, but the dcctrine has remained
undefined to this time. Therefore. the
question of sovereignty in regard to a
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treaty obligation as far as international
law is concerned, does not exist.

Surely the main jssue is this whether
the circumstances under which such freaty
obligations twere made are still prevailing
today, We all know that when the treaties
are made, when the instruments of acces-
sion were signed, the whole country was
bleeding from the partition, sufferirg from
the miseries of partitior, When in the
country all sorts of fissiparous and sepa-
ratist tendencies were prevailing in every
corner, as an astute politician Sardar Patel
had no other way but to accede to the
demands and claims of the native Princes
who utilised the situation in their best way.
Therefore, it 15 not correct to say that the
circumstances under which the treaties
were made still continue, Even sa per
international law there is no definite and
specific mention of the period during
which the treaty obligation should conti-
nue. Therefore. the question of treaty
©obligation, as claimed by the supporters
of privy purses. should not be taken into
consideration, 4

It has been pointed out, Sir, that the
native Princes ruled their States with effi-
ciency. They were patriots and some of
them did their best for the betterment of
their subjects. Sir, T am quoting from the
Budget provision of one of the most pro-
gressive States at that time, that is, Bika-
ner. In 1929-30, out of a total Budget
of Rs. 30,00,000, a sum of Rs. 12,55,000
was spent on Government staff, Rs. 82,000
on the marriage of the Prince, Rs. 6,18,384
over roads and buildings, Rs. 4.26,614

over the expansion of the palace, Rs.
2,24,864 on the Royal family and only
Rs, 2,22.979 on education. That was the
state of affairs in the native States,

It has been pointed out by quoting
Pandit Nehru on various occasions that
Pandit Nehru supported the States. But I

know what he writes on page 530 of his
autobiography, He condemns the British
Government for supporting and continuing

the most atrocious administration in the
world in the native States.

We all know how the native Rulers
dealt with the freedom movement. There

may be one or {wo exceptions, or one or
Iwo progressive rulers. But to generalise
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them and to pose as if they were great
heroes and supporters of freedom and great
patrons of their subjects. as great patrons
of education would be completely unhis-
toric. This is absolutely without any basis.
There is nothing to boast of the mnative
Princes.

I shall now refer to another point about
the way the native Rulers tule their States.

It has been pointed out by Mr, P. L.
Churgarh in his book, “Indian Princes
under British Protection” that the “King

can confiscate property or any right of any
citizen and there is no remedy to it”.
Without any definite charge any person
could be detained for an indefinite period.
This book was published iz 1942, There-
fore, immediately before independence
what were the state of affairs in the native
States could be easily understood from
these observations made by the writer.

Even when Mr. Harekrushna Mahatab
formed a commitiee to investigate whether
there was any begar system and Dasas
system in the native States of Orissa, his
observation was that as lztz as 1945 the
begar system and the Dasas system existed
in almost all States, It is curicus enough that
mysteriously evidences collected from the
two native States of Keonjhar and Dhan-
kol were stolen away from the custody of
the Enquiry Committee. Therefore, there
is nothing to boast of about these native
States.

1t is made out that it is juct a quesion of
Rs. 5 crores per year for 281 native States.
Where is the money ? And these are not
spent for any constructive work. These are
not spent for any useful purpose. And
what is it that the native Princes contri-
bute to our culture? Some of them are
undoubtedly very good  golf-players.
Some of them are very good dancers.
Some of them are very good patrons of
the French art or French nright clubs. Most
of them spend their time i1 Burope, in
some of the luxury cities of the Continent,
That being so, T do not sez why this sys-
tem should continue. It has been pointed
out that according to the Constitution.
their rights are guaranteed. So many
rights are guaranteed under the Constitu-
tion. There are Directive Principles. It
was expected that with the implementation
of the Constitution. within a certain num-
ber of vears, certain provisions of the
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Directive Principles would be given effect
to. But wh:n we cannot give effect to the
Directive Principles, when we cannot give
free and compulsory education to all
children up 10 the age of 14 years, when
we cannot give jobs for the unemployed
youth, when we cannot improve the lot of
the downtro.den people should we still go
on paying piivy purses? To continue to
give privy parses to the ex-Rulers is an
anachronism in democratic principles and
this anachronism should be put an end to
as early as possible, With these words, I
conclude. ‘

oft T 7g (Wey 2W ) © ITAAT-
qfy wgiea, 7 v faw &7 faQy <9 &
fod @sT g g | 99 ¥ wew 7 qg A0g
HTIHT T FT ZAT F1@ar g fF ar
% s @b ax 9z w37 9T § fF gmrl
qrél S HIT FFad et #7 fa=s
T & 97¢ AT Gl & ST ST U
FI @I T A1 faegd, Fa<, T4 2 |
3T WA & H ATTRT qZ o297 37 =12aT
gt faawz, 1967 &, sfwre, 99 s
aF sfwar zfew Wiy &1, s9E
azfaaa 9 17 w=ly AT FaT Afas
F fa@; o, I9F F AT F ATAT 9@
FT, AT (TEATE ©

BRVEIE T T T B A o
qIGW | 27 (At & faoy ad g€ §
stvawt WA H{ifg SaE g0 fF |
Tx QAT KA g | gqar & wdl
q FAE 9 FT FHS, FTAIEF AGITA
ATEIT GA F FAN W @I E AT
wey Wies  fawg @wr  #1 ey
1T TR GrE dGFEA | &1 TIET G
g awd #4 fy@y o fa¥ S| A
FET FT AR F AT AfHFTT
qiET 4 ¥ fa9g &7 ¥ @rfaax /gl-
U FY T FA F [T AT FE A
an fen g 1 g farAm g R |
St g ArRTNA A0 T FEG A
2 ot forar = fopefy = et gpTe AT

!
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# gy Y WY  39F! R 7Ew iy
W FAT Hae Afawar & & faoda 1
gR , A FIT F I35 AT F WY
gfawer gRm ST @R AT oEAT Y
o8 qgaw | g 9FTe geq & € F
TE FaT U JHSHE & €T q A7 Jae F
dfqw a7 § Fg@ AT ¥ agHT ¥
ag Ao 7 go wTEo Hio Hro wfy-
AT A AT § 397 19 WA wifq afefaa
g 1 797 ot w7 § f 39 wwg Frw Wy
T AT ALY |

3O WY g1 7 75 W EAT FI@T §
fF  zAX afts aaneil 9 W 9.
aryy a1 fafwa w7 Tfex fog @ aee
& foF ol sty /o | oY g w9eT 3T
qYE T 21 A4 | S

¥ o faee T #1900 Fa9 TTAT &Y
g o oo @g afwes qame F 5@ 9%
TET qEw o= Fwar =Jned o)
araraver der we T fFad s
afves darelt & o3 1 sy | 9%
ATt 1T &l FIE W TAT A
FT AL 1 AH HIT L TF JIET Ft
Fog § a1 gag, fagrd aar § s
T TFT FA A AT &9 A7 0 S@qar
gl

q 9redr g 5 39 99d a% a7 a9
afces a1 fa=se #% @dy, At
AR q9 F 4

=T, 79 a8 99 faar @i 97 89
1867 *7 17 & | ag T= =adt gfaww
e AT OAEF TAT A IART TGF Y
I TEIFTT AT |

q1 § Ig 3 FLAT AEATE F g
@t a3 99 5T ¢ 5 fa9 aw e
T 39 I IEM TG A WG qqTaT
a7 37 & qUIE QAT F1 SEM G
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[#f: Tt7 &ga]

AT AT AR 3T A WAL o,
Py a5 & TveTe 12 1 98 ¥4 T
FIAT TTT AT |

TF T q AT A FIAT AR §
f Zam sme g Y 7 gree FEdegEw
TN A FE1 | 7 FRAAT ¢ fF wram 3w
war AE% & i fraar srae aRdEgae
qmT g )

Al & A, AEA FEgIA
WX £22q T AT st oF qane g
ar, fast qare F4 & foafas @ 7
T UF GIET 9T | 7§ 3 FIA1 43
g B famrr o stfwsr st go, faem ol
T A g, 30 AIA ST HT 37 TFTL
GH FIJ TG, I F AL GEFTAT 9 AW
F A e ¥ A Far zAT) feafg B
AT 1 S W@t &1 nfafera wa
ST g | g fram difesa smey
O AT § L@ g | 9T qifefewa
ITEET & AR A 27 Jg Fg (% g9 A9
di @Fd g, a1 fee gud 3oi & «@ry
S AR FEg &, 39% A/ g feafgq
FAT 00T | SAR ZATLN 47T ATG qTH! &
ST |

gH S AT AT 2 R o st o
gfagry # wve F1 A TEAAT T,
FifFw a1 363, faasr i g Feoq
T ¥ §, vOH gHT T FE1 8 fF
I SAEET HY, IF THREE F, 33
forre Rar aga | afpa qE sRaw
I R &1 WY @A faar o1 2 g, foam
T a1 1 F3T 747§ FF guhr aaaei
F1 AT ATfEQ | @T, 7g A7 q9T QI
fa Fv gy

T UF 1T T5 AF FAT A0EATE
_UF AT § #Ad & FY, faaw et
TFET F AT, BRET sy w7 ar R
Y TAIPRE FT qaTT TG0 AT, AT T
1A 9T gEEdl w1 faqwrss frar qar

AT 99 HEY S g ofee
o\ asa wqagl ®1 g 91, e
TE ITHER AW AT ATHT FT AR
FT TS AT 9T, T ITH( I8 HIgH.
TEY g fF 9q Aot 1 ag Fga &6
HIAT g9BT & HAT(A®, AT SATCAT H1
1T & ATTTF ATAT T THE FT IR
Al

Time bell rings

3 frazT g & 98 33 9F F
THEAT €, 39 9T FEAT AT A o1, AfF
FfF smom w9 A & g safed @
FETE |
SHRI T. N. SINGH (Uttar Pradesh) :

Mr, Deputy Chairman, I want to know
how long we are sitting.

MR. DEPUTY CHAIRMAN: Up to 8
O’clock.

SHRI T. N. SINGH : How can we sit
for such a long time ?

SHRIMATI YASHODA REDDY :
Do you expect all the Members to sit up
to 8 O'clock for voting ?

MR, DEPUTY CHAIRMAN: The
voting will be done tomorrow All the
speeches will be over today and the reply
of the Prime Minister will be tomorrow.

SHRI KRISHAN KANT (Haryana) :
It was already announced in the morning
by the Chairman,

SHRI T. N. SINGH : It is already past
six and I do not think it is fair of you
to expect us to sit here for such a long
time,

SHR1 N. SHRI RAMA REDDY : By sit-
ting for a long time we get tired.

MR. DEPUTY CHAIRMAN : Actually
we decided this earlier. Tomorrow we have
got some other business.

SHRIMATI YASHODA REDDY :
No notice was given to us in the morn-
ing.

MR. DEPUTY CHAIRMAN : No, the
Chairman announced it in the House in the
morning. I was also here in the House.
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So far as I remember the Chairman told |
us that we will have to continue the de-
bate and finish the speeches today and we
will have the reply tomorrow.

SHRI N. SIIRT RAMA REDDY : It is |
difficult to sit for such a long time. |

SHRIMATI YASHODA REDDY: |
The Chairman did not say that.

SHRI NIREN GHOSH: The Chairman
said that the Prime Minister will reply to-
MOITOW,

SHRI KRISHAN KANT: The Chair-
man announced in the House very clearly
that the discussion will finish today and
the Prime Minister will give her reply
tomorrow If the Members do not want
to participate, it is a different thing,

SHRI T. N. SINGH: But that is not
the way. !

SHRI CHANDRA SHEKHAR (Uttar
Pradesh) : Mi. Deputy Chairman, if there
are more Members wanting to speak, what
is the difficulty in extending the discussion
for tomorrow 7

SHRI T. N SINGH : We can have the
discussion even tomorrow. It does not
matter. We ure also human beings.

SHRI LOKANATH MISRA : Sir, kindly
consider one 'hing. If the voting could .
be taken up ? O’clock tomorrow . .

SHRI OM MJEHTA: Actually it was
only with mu ual agreement that we said
that the repl' will be tomorrow fore-
noon, If mcre Members want to speak,
it is all right the reply can be in the
afternoon tomorrow.

MR. DEPUTY CHAIRMAN
should we adjsurn now ?

Then,

SHRI OM ™EHTA : No, no.
continue up 1y 7 Oclock.

SHRIMATI YASHODA REDDY: 1
think that is very right. We accept it.

MR. DEPUTY CHAIRMAN : All right,
up to 7 O%cle:k. The Government side
has come half way to meet the honourable
Members. Sc let us sit up to 7 Oclock.
We will get some time tomorrow also.

SHRIMATI YASHODA REDDY :
Thank you very much, Mr, Om Mehta. 1

i

We must
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Tlo WiE WEAT : ITWEF
gfaera gwadT F 3w faw 97 1 99
aFq fFd T g, ST & 1T o7 A
qawT qrE T qrag afew grardf &
A1 &0 ST FoT §, [T A1 7 ST
gfafraw &, ag Y ¥ ame g%
g% | W9 9 3@ F a7 7aE g £
wAw A Frifetoan F fady
7 @S g1 FT T8 FATd 9 1 A7 Ael-
THACEAT FT 9T 97 ITRT FreifAateTa
F gz feaw et aia fe@ers 4,
S aTst |qU< fA99 & 9FqT q9§ 49T
HTETSTATET QW TG ST ITHT ey
difs 7 s Suframare fee@r A=
3T B | SR T AL LT AT § T sy
AR AT A0 AT IFT Afafeara arar
AW & FAT ®F fFT @ T 90w 997K
FT JEET ATZAT & AT FgT @T 2 |

T & AR AT IS AT, SFIEAI-
FifFaT § S F® AT, ! T ITM-
JWATE qG WA §, [@TETSAETE qE
AAAT & 31T 7 &Y SAHT A8 1T @Ar
g o fow a¥q 7 98 %8 @ ¥ 5 ware
q EWIX W F FgA A FM &1 AT F
ITET |
Mr. Deputy Chairman, may 1 request

you to restore some order and silence in

the House? May I have the pleasure of
some silence in the House while I speak ?

MR. DEPUTY CHAIRMAN: I think
there is silence.

SHRI BHUPESH GUPTA May we
also have the pleasure of not having any
irrelevant reference to outsiders?

DR. BHAI MAHAVIR : T never thought
that Shri Bhupesh Gupta was an outsider.

q oudl S a1T FE @ AT, IEE(
Jearq /AT FT T o7 % =g for| 3o
F1 g ¥ weq wAq g, fom 3w &
TS | qUA 3 FI T G &, qGT
39 AT & | & THE Afad A1IE q1E
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¥ AT HETTATAT 3T AW 6T AT

¥ I3 W & f5x o afew |

AIR T q@AT FEAT g o AT 0T o

@ g e ot & g fFaq S

for zrgm, far flY 21 & qraa

amd, 5 ag § MY § gt famm man

ZETT Ft FgMAT & faw agf Fgan, 7

famifas FY FErel srAT T FO, FH-
N FT FEHEY T FUS, AIF T FLET
ATE FF, TATIA FT FEAT AT F,

Ffw TIFT Y FAT A7 F4S, @

TEX JF AT T 47 T A7 a7 fag

R TF 1§ wgar § o Ew

=9 a1 & 9 7 99 F Wy 7 oF

T T 21T T &, fod et
FE & | A wrEan g 5 o @

T F34 & avfaa 93 F aaeny %

ag IATSIT F 4, F I AW T, fegix
uF T3 fEemAl & iR & s

q FAZI &9 § 41 Sl § wF feur

qT | IAT AT g § F JTAT FIH] GT

ECEE N

They do not belong to any-body who
belongs to none,

ar G 591 F7 AATT FI FT HH
5o 3w % e gar, 9igr 9% FRT
sifad =9 MR W, 397 AT4 [y
=T T T[T FT A H SATIT ATEAH AT |

% yfafea 1937 § a5 ol
H AT AT AT AT I8 (77, Fopaa At
F1 @A Erfe #7 91A7 § fawar w1,
ag AT AT AT 0w TA F AT AT
H=ET T7E & AW ZIT | 9 TH qq FT
¥ HH F ST qd 3 o At ' gRa
F yuq afgg oo ] 37 @1 A F#7
s frar i ag o sgarn fF afaw
& i & ot g FALT FEgfE el
F 4, IqF 66 AW A, IAF[ HLAT
fear @t | wifew, "ERE afs S
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JETTA 70W A 66,9 Fa% g @eF
&1 ATAT ¥ @R F 27 T |

ot gqavata ; sy fae e arfad

TMo WIE AFTAIX : 99 T FT 1<
TR AT A MW T q9 A I
M ¥ AR F1 IS F¥ a9 qq9qTS
g a8 F& € % 3@ g sgrasrs
A ag F AF FT AT § ILAMET, Al
qA Ny g & o 97 F 39 g A
T Fgd &, Al 7 T F @ fq@T F
AT TG & qrAs, fEwmr & 9d av w@a
U Fg & AT AT HT el b1 T £ |

zaF wfafaa agr v F7 Trer
7 frod 23 a6l § feqq W &7 ATq
T, fRaAy areaEr 97 g, 29T
feamar 41 I AT AT ALY, AL F
9 FTd &T 9aT &9 F¥ I a7 Fgd al
F=ET AT | TEg WEled, Al At
AR & 1 TSl 9X GHTSETE #T O ey
TS & W 9g gy T ¢ 6 s aw |-
T § /AT FTATAT AT @ § AT 39 T
AT § A TAHATH F7 A1 T8 @A
aifed | g8l 9T gEIR A ST A
ug afzfwde fzar for gn faw @ a1
T FEd F, g AT 9T , gW aoHT
#1 favar AgY €, g9 wfawy 71 o qar
AT & | A AL FHHAT AR S forg ardl
¥ ¢, ag fow waear & wg=a 94 €, 99
HUR ATTHRT FAATT | FHAAT §, TG T
ATTE] TAHTT |’ AT & AT ZH AT AT
JITH] aGWIT H 29 ATAT 70T TFA
g1 A g favaw feenar § fF a3
FHTAI Seq AT FATHAT, TF FAHT qTET
a1 zfagm & i # @wy Fany | afET
Saga fae araelt £19 FCGT AT
famr quarsi 1 @ FT@STE, 4 Fa91T
¥ gqas & ST g, wEaeT &} OART
FI FIAT TARC Z, FHW TAEA F
G0 93 & GAHIT F AT 9K @3 F,
afwa whaer @1 fawto #d &7 330@&T
¥ FTEH AV, IAA g, IH AL A I3
F.£ gag *F A wifem
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FTAT FATTAATE AT ACHTT ATAT
Mg &I & 7 GaA dHTSHaTg & o1
ST &, YT 3, SET F AET qANg
g oavgm #am % | fIosr To urio
Yo Hio # #ifer § =0 FaATH T AT
TH FHT F 777 I97 &, ST IS A
WANE A1, qF AECATASAT A AT I
g | SSET OH FT aHIEaE ST g,
e fow fay #71 @wTeETR WX g,
FUGd AWIAGM  FT FATAAR AT
g AR FAIY AFAT IEUGY FT THIA-
T AT &1 FHAHT FRHIAAR AT @
g ? oifemn Arga &7 FAvAIR TR
¥ frad @y U9 @ar 8, FEaET
| ar frer qe & A, agar
T &Y BI FT gaT H8, AfFT F I3
qeaT wem ¢ 5w qursE #
dIE BH o I & &AW T GG,
FT I GEINETR &1 ST aer et
EO, I AqT F FUX AW T AT
foeReTY 2o a1 T gRl 7 sEe ag
HT TEY RAT £ &9 9T 9% a1 39 9%
QACET W I~ AET 1T T IHF Ay
9FEr 7 FI ST AT AR SAAAT
FT GFeEr TR AT g% fag o 37
FT JET AT SH HMSER W OGET F
amat & fe o FT s AT
SAAT & fg AT FA T 0 AT aqr
FHTSTETE AT qEZTE AV AT FT T
FI T A1 F Far e stra £ e
ATRIE ; .

gAY FET 9T ST ATUOT oWl gTE,
IT WA F T AT AT Al e |
afsd 39 W aTdy F 9 7 9
T W AR, FAA A ATAT HT
IeAE FEAT ¢ qeaT QT 7 gl HeAl
TEIOE 3T @LT AT, FAl HGTSIT
TFAT GI7T AT | @ AIT [T &
FEET F Ava7 AT AISAT | ATfAIT &
HETOST &7 17 S2F Fal | sarfaas
¥ IO & qIAT X TWEL F AH X

b

2
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qIIF FL F AW F AT AL,
I THT U AT FEATT &, ATFL 32
ATAT AAT FFT AT F& F ) TR
ArAraT S, AEer  fasmai
AT qequa St WA § 1 T A §
sfan & @1 g a1fF 1 =0T 37 qEra=r
F T T §. T AA A {5 ITH ATAA
FA7 TAT FL, TATHT a0 FL 32 ATAT
i1 fagm wr fFar 2, F 3% Oy
F ggTT WAT AT A=A FAT @ § ) SHT
sw wfgeer g@® owaT FA grrg, ar
FA T TH A A I, TF IA F AQTH(
F, A AT AN F FIL FAS
S # fou @3 g, a1 gAr =rfgw |
ST F AETTST &1 419 Far 75 | 7
qIT AGTAMET F1 3FAT AGr ATAAT,
# quaar § f& 3°% e o WA
g@ATE & W § T I AW ITF
IUT FMT SWEd g ar g
Y FI T & 7T AE A FX a@d
g, 9% & ITH T AEAT § | SR
% WETUS & 9T A F7 T | F AT
AT g o FAFIT ST AT =TT
¥ wer wdl 9, 3T A H
TIETT 72 A ST §© [A@r § ag wa
T 73T & AT AT AZY GQT E, AT K
Tgar g fF O oF A 9z o, SEw
e qaTd, | GHTL JgT 9< QH HATE,
ST YT 1@ 8, T WAl @ S e
% 43 FT TGET I W E, OF HaT g AT
1947 % THFEAW * qAGTF 4, 9%
IR F, SAT &7 AT a1 39 (9T
F IO i AH T q&A HL T S
gr s, ¥ Al v ST i
FIET FV HAT BT 97 faaeeE g,
¥ g A FEE F, T qET F A4
fg 71 7 3@ g, g A9 TEATE
Y 3@ g, g9 Fo o TEH T @
£\ O o= g9ar 9 TarfEal F siEE 3
Tt 7 T FL AT JIAT A F
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A= AT gAE AT aFArE S qEr
q R, 9 A T A9 AL &, GIATE FI
AR ')

9 ZH 9 ¥ GEHA g, a1 grrar
e A T 5 WEw wed w1 e
TEAT ATH, AfFT T LW AR T A=
T HTEE w1 AW @i’ 9y i fam
T Tl WISH WZTH FT FFAUA g |
Sy qfed | Hrew wrEEd # § oh
AT FAT &1 a1 AfEeR qTaET F7 AT
W, 99 qEHL W A A
aTw "faHea & faw weft § 97 ga)
FAA FT A7 G F7 fo@w S qv sy
3G gIH  SIRM 39 AR GTEET AT
gatr 1 qfons qwe, afsq 3T
gaF qfoma Far e, I s
7 fAelT, g @ 9 aaqT Y ored g
21 &1 v AEan g fE G feafa
H AT LI 31 ag foe vt & 39
AT H AT A2, I FaA T ATT |
g fo FqquT T FAT  AG) TATHT
TFT | FHHWA Fl HEAT FGT GT A
Y BEAT T, IUE 1T AT TGS
ATA AAT AT, THA FIA G AL AA
ST, framt g AendT ST, a8 /e
ST Wl wO T § @Ay EAT & )
ST AT ATl T AaT &, S FE g
ag a3 § & ard afar 1, Gt q=
T AUA TF | 7@ F7 A9 oY g1 FAf 92
T WIS TEAT ATES SHET ST
Y 5 ) wfed G| 5 S A e
AT &, THT IS ATAT F 9T ATTH
gaan & fora T o F#1w T@Ar Sear
2, 98 R F1IW AN Tg WA, T =fa-
g FATAT € | 9% § 98 FgAT Arear
g f warSETE & A aw s g R
T T 2 TR ag aRIEE 1 gg@ A
HATE | 20 AT T2 Ig HATATE T
AT | TET TATHI F A9 4 gg e 5
& 1 A THTF o g o ag faeg
FariTen &, shrew ¥ faams 30 F
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TTA £ | T Jq qF TITH AL
FATEFATF AT T | 1967 § TgHAT
A FF 7 3@ fF 3awr fagma faer
W8, @S @ 8, AT AW T F
WA & STEL &Y T, §1 96 aAT HH
FT AW fF FATSEE #; AW J H ST
qifeat fasar & & SA%T & e
g1 7 E=AT AT AT ST SOHT UF
fgear o1 off ...

»ft SuavTafa 99 s quT Fite )
ATTHT 9T g T4T 8 |

Blo HIE AT : |7 &1 faqe A<
A L oA AR zw  fame feg 4
A ¥ F9Q fAqe 7 ar zae fgew 7
EE B I |

=it Ieawefa . ST A9, oy e
faae 7 g &% 9

TTo Wis WTA(T : WE1ET, § a9y
F4 AT & fHEE FT AT g
fF 20 ¥ % S G WA G 8,
fFlt For 7 g W g SR AW
fae form FTo & ot WY, IH FI
1 W T TF TE0 THAGT, TF T AT
AW T FIFH A a1 wfww wer €
FL, AFA AT A F fod qaF! a94%
FMET ST GET AT A AN FT q&T
T F o0 T A7 T3, 48 o ara
@ FT AH qWArg, AT AT AW AT
Fa7 & {0 a9afT o TF F1E a0 T
T, 9Tg ag fFaar o sex afams e
AT Tqf9d wgRg, 7 AT F2AT FBAT
g & zxfaug o= fameae & fed o
AHTEd 989 W § | UF ATfaE qge] AT
&1 Fr TATFER AT F W1 FAA §9
FT ATT LI &, AT TgT A1 Fgr 77 &%
Tg T AW | T 1A W A GF F4T
T3 (60 0 7 a0l 9T I9 SR &
femom ! Aawaasai g fF@ad &
HIL TS Ao g | ATHA AT AT T
T FC & ST TE AT wE, qE A
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W ZHAT A= T oo | agsly arq ar
TggfEa 4 ¥z 50AqT F#9 Zrar S R
g SR T 919 M9 F s(E Ig AT
Y ITET | A S " i @ A fwaer
R ? ag warSeAre foam 5 s
uF afsqw sfzed'ww fadfes g o
HTET g1, 39 119 & TqaX g | A<
Tergeam = & are # forar o, 1w
T q& (odl a6 399 § fagqr s asar
a1 I OF wrFAT AT FE @ 9
& s T e w1 geg %
TR 9, ZAFT TIE A T F AT, AT
FIETL QT & 7 A AT off, 59
T I TA FT g AT A1 AT d% 29
STET 79 T A% 9 A1y o7 Frarr aw
XA A1 AET g 71 e S arfagm
ITF ATIA ZAIT AT § ST 6% 31T g
ZHTL A T ST &7 FI7 8, ITH &< a7
| gAT! T TS T T AT AT 2
ST AT L WY AT AT AR 4 FAS w047
WY 97 T &9 F 17 {7 UF FAT 70qT
FHTL O a7 TP | 24T &1 Agl, S
AT qi=El A1 AT AT @41, 39 @5
AL EA AT § 12 & AR v 37
365 8 a7z 7. @6 far 1 @ &7 fAsra
AT g ATAM IT AT AT 5 Y
T & g AR T AT | ART AT T 20
¥ 918, 7% Fa9 4T FT TATA G 2 1
AT A g ¢ % & A17 fagiq a2 2
fF T aad ¥ X 39 A @B E |

HEIET, AH TE TG ¢ [% 39 qFAA
St T qfonH S gER a6 ar
SHFZTY HTA 2 8 T T ZIAT & | SATTHT

(Time bell rings)

Faw oF g e sk -
WE & ST 0 AR WA T, T VI
& oI A #2757 o e o quTe #1
@ § EHIR qIY ST RIS gHART §
I 9R Fgi a® TR qA, ITH0 AT

!
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FA, &Y Fo Ao 3o F ITX €AY
FXCTT T &1 g 317 o7 § T F
FT I9T F2 | TAT-HT A 97 FT 470-
T A T, Ha aum A g )

(Time bell rings)

Ry, WA AfETH A7 AT g TE
ATAT SATLAT T HFET | T AT & TH
T A AR o4 5 A qRR WMy
¥ A WS AT TH OQH Q &l
SEHI IR AE (A, Al 9 I T
ar fagwm av #7, qurles a9 &%,
wew & fRaTC 3 AT | ST qrar Wt
#12 UX faker a7 g8 ! Ay Gt
fr & amrg, sl g, 93 T T,
et AE HAT, AT F, T GG I
fgz1 211 TR Ia= AIg O faer
faar | w8 fazr  fzat %z a3
T A A7 I AT T T AME)
S aTaT AT B FET BF QA AR
afz=TaT ) ATET WA 5 @ AE
sq Far 5 & 981 =% g, A7 Far AT
f& & ArTq AWET A we, 99 o
ST TET § 1 AT At 4 F o
fraz zg71, A+ =1 OF ogwAn &l
g, AfER oz 9198 AL FEIAT| AT
ATEAT ¥ @7 fF A ATST AL W,
3 T = Wi § f A AET awE
o ST, o fEt A AW 4 TET e
fo AT 77 AT BIAT 2, HE 990 A,
F(F YT AR qE 9T ZW AT TTF T
st wqTfEs, fA-3E 97 g I9E IAL
AT FTAT AN BIS T, AT ST ITH
AT 82 §, ST SAFT AT 2, AR FHTT
< faar | afd wgiga, a=R fw
R 97 AT W g q§ TEAT qgq
gAAT 2, g Ul & @l g
FAT-HT F FT |
L (Time bell rings)

T faa 7 w71 B 9l F1 @
FTE, TTEN AT F U § ThE
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[2lo ATE wETHiT]
g | (Time bell rings) ag g #r " %,
T AR F' G g §AT FA F (O
g AUAT  ATETST IBT W & | W
T 9T A AW FT GO @M1 9,
T g1AT TIT ST TWiAT gH OTH
fam = fode 72 @ & % gw g s
A1 qAMT I §, 59 qI9 F, ¥ I
¥ |l 1 AT AT I FL AT AT
I & F = a4 g A S
AR F 9E IW 1 TAq & 9T A AT
F & fF9 aw ¥ gift TgamEr (1
Tafad zawT fqay @1 g &
ATETW@F g T F, AU FAT AL
TR &, 9 U qa@ FUA g, IF g
for it Fm T & afEm gw s
g a8 FHE Fgr @IT WA |
SHRI MOHAN LAL GAUTAM (Uttar
Pradesh) : Mr, Deputy Chairman, Sir, I
risg to <upport this Bill. My reasons are
very simple and I have not to discuss the
merits or demerits of the Bill, the pro-
priety or impropriety of the proposition. 1
as a Congressman, am bound by the deci-
sions taken by the undivided Congress at
the AICC meeting, The AICC, at its
meelings on June 23-25, 1967, adopted the
ten-point Programme, and the 10th point

was regarding the Privileges and  Privy
Purses of ex-rulers.

SHRI R. S. DOOGAR (West Bengal) :
May T know, Sir, if Mr, Mohan Lal
Gautam is getting the time from my party’s
quota ?

MR. BEPUTY CHAIRMAN : Not from
your parly’s quota.

SHRI MOHAN LAL GAUTAM: And
the decision taken on the 10th point reads
as follows : )

“The privileges and privy purses en-
joyed by the ex-rulers are incongruous
to the concept and practice of demo-
cracy. The AICC is of the view that
the Government should examine and
take steps to remove them.”
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This is the decision of the united Congress,
Sir. Then, after the split in the Congress,
we met at Gandhinagar near Ahmedabad
on December 21 and 22, 1969, at the
Seventy-third Session of the Indian National
Congress, and what we decided was this:
on Economic and Social Policy.

“The profile of the economic and
social policy advocated by the Congress
has been firmly drawn. The ten-point
programme is a part of this profile. To
impart it eflectiveness and reality is the
urgent task today.” * * *

I need not read any further. Sir, this is
the position that, as a Congressman, when
these decisions are there, it is not for me
to discuss whether the commitments given
by Sardar should be honoured or not, The
real occasion for these discussions was
when these things were moved in the AICC
meeting, when they were moved in the
Congress sessions, If we had, at that time,
discussed it, it would have been all right,
Some people might have voted this side
or that side, but after it was passed both

by the united Congress and the separate
Congress, I, as a Congressman, with a
standing of fifty years, accept it. I joined

the Congress movement as a wholetimer in
October, 1920 and I have been a whole-
timer since then. There are one or two
persons who may claim to be senior to
me, but not many. Then, if somebody
wanted to oppose this, it was very easy
for the Congress (O) to have convened a
meeting of the Working Committee. Al-
though. T think. the decisions of the opzn
session cannot be rescinded by the Work-
ing Committee meetings. the Working
Committee could have met and said : “No,
we stand bv the commitments of Sardar
Patel and we will honour them. We will
not go back on them.” Then, all these
arguments of our friends, who advocate
that we should continue the privileges,
would have been quite appropriate. But
we have passed that stage. We took a
decision, right or wrong. Unless that deci-
sion is rescinded, unless we change that
decision. . .

SHRI K. S. CHAVDA : Also in Goa
they took a decision for prohibition. Was
it taken up by the AICC ?

SHRI MOHAN LAL GAUTAM : [ am
coming to that. When T finish, you may
please put questions.
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SHRI S, N. MISHRA : No questions.

MR. DEPUTY CHAIRMAN :
order, please. No interruptions.

Order,

SHRI MOHAN [LAL GAUTAM: Mr.
Deputy Chairman, [ have made my point
very clear. This ten point programme was
hastily drawn up. These are not the top
priority ten points and I venture to say,
according to my jndgment, even if we
achieve tnis ten-poiit programme, it is not
going to bring so.ialism to this country.
But I am helplesss. What can I do? So
long as these deci'ions are there, I have
to abide by them. As it is there is no
option for me but to support it. It will
be a flagrant viol: tion otherwise.

SHRI T. V. AN/\NDAN (Tamil Nadu):
We are proud thi. we have a Gandhian
amongst us.

MR. DEPUTY CHAIRMAN : Let him
finish. - G en

SHRI MOHAN LAL GAUTAM: My
friends who do not know me must know
that I have sulfered for something, There
are only three per-ons in the coimtry who
withdrew their candidature to the Cons-
tituent Assembly, taough they were selected
by their local unit; of their States. ~ They
refused to go to the Constituent Assembly
—myself, Acharya Narendra Dev and
Kamaladevi Chat opadhyaya. We have
suffered for socialism. We have suffered
for our convictiors and I venture to say
that T have not soight favours either from
Sardar Patel or Fandit Jawaharlal Nehru
or from anybody :lse. I have suffered at
the hands of both, but T have stood for my-
self and I have got a clear conscience. 1
have lived a clean political, economic and
intellectual life.

Well, Sir, muct has been said about
these commitmenis, Some people have
praised the Princes very high which is, I
think, not the wtole truth. Some people
have condemned them. I am of opinion
that it is also not the whole truth. I was
closely, watching although not connected,
but vary close, when I was there in the
Constituent  Assembly. Some of the
Princes took a patriotic stand and joined
the union. Therg were patriots amongst
the Princes even when the Britishers were
there and they suffered on that score. Then,

i
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there were far-sighted people who sur-
rendered. They thought of the forces that
were coming up against them and they
surrendered. Then there were some weak
persons who resisted, resisted very mijldly
and surrendered immediately. There were
some who resisted to the last and then
police action had to be taken. Therefore,
fet us not discuss all that. What is the
use of talking whether they are good, bad
or indifferent? Now it is a question of
abolition of the privy purses and privi-
leges. The credit must go to Sardar Patel.
When T used to go abroad as Vice-Presi-
dent of the Inter-Parliamentary Union in
1949, 1950 and 1951, the gist of achieve-
ment of the country was put just in one
small sentence : the greatest achievement
of India today is the integration and
democratisation of the Indian States. That
was the achicvement, and the credit for
that must go to Sardar Patel. Even if we
give the credit to some of them or all of
them, it does not matter much,

What is this Bill 2 This is a very simple
one, It has only three clauses. Some-
thing is said about the quantum and how
it will be negotiated and all that. The
Prime Minister in the Lok Sabha openly
declared that the formula will be placed
before the Parliament, and we will have
the time to discuss that. The second point
is the privileges. These privileges made
these princes untouchables There are two
types of untouchables: one, the lower
grade whom we do not touch; and the
other, those who cannot be touched. If a
prince commits a crime, he cannot be pro-
secuted unless we get the sanctisn of the
Government of India in the Home Minis-
try. He is also unapproachable. untouch-
able. What we want to do is. what this
Bill wants to do is to make them honour-
able citizens and equal citizens like
others.

Then about the question of the word
‘ruler’, 1 think as some friend said it is a
misnomer, There are no rulers, The

AT FATF § TAMAT 30 F1E @ B
ALY TZaAT & 1
objections that have been raised are
that the whole picture is not clear. I will

not say that I hold this view or that view,
but I agree that if the entire picture was
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clear before us, it might have been better.
But if the whole picture is not clear, what
is ta be done ? Suppose one hundied per
cent is not given to me and only 50 per
cent is given to me, how can T reject?
I am very clear on this point that it is not
a minus quantity, there is some plus point;
whethey it is 90 per cent, 70 per cent or
even 5 per cent, there is some plus in its
favour, there is no minus. If it was
minus, 1 might have opposed it, I would
have opposed it. But there is something
that they get according to the decisions
taken,

(Interruption)

MR. DEPUTY CHAIRMAN: Ouder,

order. -

SHRI MOHAN LAL GAUTAM: An-
other point that is raised is that it should
be made justiciable. I am one of those
who advocated abolition of the zamindary
system and [ had to suffer imprisonment
in 1934. When these zamindaries were
to be abolished, Pantji was very particular
and he tried his best to see that some pro-
vision was mude in the Constitution that
the quantum was not negotiable. Tf it
were made negotiable, it would have been
very difiicult for the UP people to abolish
Zamindari or other estates, So when we
want tc abolish the privileged class, and
if it becomes justiciable, we know what it
means. Delay, delay and delay. There-
fore, we tried and we were successful be-
cause we did not allow the quantum of
the Zamindaris, after their abolition, to be
justiciable. Now, there is something which
is not jusiiciable. How can I say that it
should be made justiciable ? T cannot say.
Therefore, T am not in favour of making
it justiciable.

.

Sir, some people think that they can go
to the International Court. I am not a
lawyer, and T am not prepared to give my
opinion, whether they could go to the Inter-
national Court or not, at the time of
Independence, when they were in a way
independent States, they could have got
that status. But after merging themselves
within the Union, after having enjoyed the
rights and privileges of normal citizens for
23 or 24 years and after becoming mem-
bers of the legislatures and taking oath to
the Constitution and all that, T do not think
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they will be justified in going to the Inter-
national Court.

SHRI BHUPESH GUPTA : They can
not do it,

SHRI MOHAN LAIL GAUTAM : They
have not got the status to go to the Inter-
national Court

It is said that by negotiations we could
do it. Last year at the time of the Banga-
lore Session, I raised this question in the
AICC. We met in July, 1969, at Banga-
fore. 'The Deputy Prime Minister and
the Home Minister wcre entiusted ‘with the
job of ncgoiiating with these friends and
there was no agreement. My remark was
that if be were the Home Minister at the
time of Sardar Patel, then the integration
would not have taken place because all
this would have taken very much time and
Sardar Patel could do all these things in
no time. Now, if we were to go in for
negotiations, we may be successful or we
may not be successful. But it is for the
Government to do it and not for us.

SHR1 BHUPESH GUPTA : There was
a mass movement,

SHRI MOHAN LAL GAUTAM : There
were many factors, I know. I am acquain-
ted with all of them.

Now. Sir, people say that there are poor
Princes, there are rich Princes. But when
we abolished the Zamindari system, we did
not take all these things into considera-
tion. And there is one fundamental diff-
erence between the Princes and the
zamindars. There were zamindars in UP
at least—TJ can speak of UP—who invested
their hard-earned income and bought a
few acres of land, and then they sub-let
them. These lessees became the proprie-
tors. and this meant that injustice was
done to them. Suppose there are two
lawyers. They served a lakh of rupees
each. One invests in buying shares or
establishes some industry. His share is
quite safe, his money is quite safe. The
other man invests in land, buys land. That
is confiscated practically. Theréfore, in-
justice was done to the people There was
not a single Prince who invested his money
who did anything fo improve the condi-
tions. Therefore. this question of poor
people and our hearts bleeding for them,
bas no meaning mnow. And when the

14
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question of social justice comes, we have
to do something; some will have to suffer
and do suffer. Therefore this question of
pity and all that i» of no use.

Sir, we as Congressmen have been taking
decisions and we are past-masters in not
implementing theri.. We are guilty of
many cmissions  3ut this is the only time
when we are likey to commit an act of
commission. 1 di not want to be guilty
of it. T am guily of omissions many a
time o1 ycu can say whatever you like.
We have professsd many things but we
khave nct done many things. We are guilty
of omissions, but let us not be guilty of
commissions also. Therefore, as a Con-
gressman I would appeal to all Congress-
men to support the Bill

SHRI KRISHAN KANT : I congratu-
late Shii Mohan [al Gautam for his bold
and correct stand and appeal, through you,
Sir, that all Congressmen who have been
freedom-fighters should follow the example
of Shri Mohan Lal Gautam.

SHRT BHUPESH GUPTA : If they give
up reaction they could be reusited,

SHRI HAMID ALl SCHAMNAD
(Kerala) : Mr. Deputy Chairman, Sir, let
me at the outsect express my deep sense of
appreciation for the Government in bring-
ing forward this progressive, simple and a
good Bill to abolish the privy purse. Tt is
a landmark in th: history of India and in
the history of parliamentary democracy.
Shrimati Indira (randhi. the Prime Minis-
ter of India, has shown to the world that
India ceuld reachk finally the goal of socia-
lism through parliamentary democracy
alone, without torpedo democracy, without
indulging in violznce, without the people
taking the law into their own hands. She
has shown that through parliamentary
democracy alone we will reach the goal of
socialism. This has been proved beyond
reasonable doubt by the Prime Minister of
India today. “E

Sir, the Princ's not only received the
privy purses but have also enjoyed special
privileges which are now sought to be
abolished. Today. Sir, these privy purse
and privileges arz outmoded. In a demo-
cratic country how can we allow a parti-
cular sectiorn of I[ndia or a few individuals
fo cnjoy special privileges when even the
tallest man of India, the President or the
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Prime Minister, or the smallest man, has
got only ont vote? Every one of us, be
it a millionnaire or a pauper has only one
vote. How can you have special privileges
for a few individuals of this country ? So,
morally and legally the introduction of this
Bill is justifiable. I am very glad, Sir, this
will definitely give a lesson to the seekers
of violence, the land-grabbers, the Naxalites
and so on that they need not take the
law into their own hands. Instead, let
them come to Parliament through parlia-
mentary demccracy and achieve what they
want.

Sir, much has been said about the ex-
Rulers of this country and T do not want
to say any meore about them. We all know
what they have done. There are only a
few Rulers who have sacrificed their
lives such as the Tipu Sultan of Mysore.
He died fighting against British imperialism
instead of surrendering. His lesson to
the coming generation was that he would
surrender only his dead body.

SHRI BHUPESH GUPTA : The Rani
of Jhansi was betrayed by Gwalior.

SHRI HAMID ALI SCHAMNAD : As
against him there have been Princes like
the Nizam of Hyderabad who enjoyed his
wealth and did not care for his subjects.
He was the henchman of the British. There
were so many other Rajas and Kings whom
T do not want to name. There has been
Sir C. P. Ramaswamy Iver., and
others 10oo. We need not say that
all those people dhave sacrifice
for the good of the country. A few have
sacrificed for the good of the country.
(Interruptions) What has it to do with
Muslim League ?  Why should you say
about it ?

7 P.M.

(Interruptions)

MR. DEPUTY CHAIRMAN: How long
will you take ? :

SHRI HAMID ALY SCHAMNAD : Ten
minutes. There are unnscessary interrup-
tions. Even the Syndicate Congress has
gone to the Muslim League in Kerala.
They are wooing us. We refused. We
told them “You are reactionary forces.
we are not with you.”

SHRI S. N. MISHRA : We are not
smugglers.
(Interruptions)
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MR, DEPUTY CHAIRMAN: Order,

please.

SHRI HAMID ALI SCHAMNAD: 1
know whether smugglers are in the Syndi-
cate Congress or not. (Interruptions) No
less a person than the son of Mr. Morarj
Desai has been clubbed with smugglers.

(Interruptions)

MR. DEPUTY CHAIRMAN : 1 would
appeal to the hon. Members not to get
agitated. Let the hon. Member finish his
speech.

SHRI CHANDRA SHEKHAR: Mr.
Deputy Chairman, at least the Leader of
the Opposition should have consideration
for a new Member.

(Interruptions)
MR. DEPUTY CHAIRMAN: Oaider,
please; let him continue.
SHRI HAMID ALl SCHAMNAD:

Now, much has been said about the sanc-
tity of the contract or treaty. I would
say, we cannot call it a treaty. It was a
transitional arrangement made by Sardar
Vallabhbhai Patel, with the ex-Rulers in
those days, nothing more than that. There
is no question of breaking promises. The
abolition of the zamindary system has al-
ready been refcrred to. Was it not a
contract 7 The zamindary system has been
abolished. The Supreme Court held that
it was against the Constituiion. So, the
Constitution was amended by the Parlia-
ment to give legal validity to the abolition
of zamindary system. Similarly, the Land
Reforms Act of Kerala was struck down
by the Supreme Court. To give legal
validity, again the Constitution was amend-
ed and the Act was included in the Sche-
dule 1o give constitutional protection to
agricultural lands. We think of the
Princes. What about the small land-
holders ? The man, purchases the land,
gives it to another man to cultivate with
a registered lease deed and asks him to
pay an annual rent of Rs. 50; and the
tenant pays him back the rent due to him.
We brought an enactment and said “Do
not pay the rent back. The land is yours.”
It was asked “What about the registered
lease deed? We have apgrecd to pay rent
to the landlord” We said “Nothing do-

133RS/70—000—16-11-70—GIPF.

[RAJYA SABHA]

(24th Amdt.) Bill, 1970 168

ing. The land belongs to the tiiler.” What
about the compensation? The fair rent
had been fixed. Ten times the fair rent
would be the price of the land payable
within a certain periocd of time. In Kerala
it is being implemented stage 5, stage. Is
it not breaking the contract betwcen the
two parties after the registration of the
lease deed ? Between the two persons the
tenant agrees to pay the rent to the land-
lord. He takes possession of the land.
But the Government interferes and says,
don’t pay the rent. That is for the welfare
of the country as a whole. This is the
system which is being introduced.

Take the instance of another cnactment.
The Debt Relief Act has been brought into
force. What is debt relief? Even that
debt relief is being given in icstatments to
the agriculturist in such a way .(that it is
to the detriment of the country, to the
detriment of the people, to thz detriment
of the nation as a whole. So many enact-
ments have been brought. In the Consti-
tution itself there is a provision that you
can amend the Constitution if it is for the
welfare of the country. We can amend
the Constitution if it is for the welfare of
the nation as a whole. And when the
question of the abolition of privy purses
comes, T do not know why some people
are not in favour of that measure. Just
fo mention an example. has  anybody
spoken anything against the small land-
holders ? Not that T am not ia favour of
it. When that is so, it is highly immoral
on the part of any free citizen of this
country to oppose this Bill. The nation
as a whole. the people as a whole, today
want that the Privy Purses should be
abolished. Tt is the duty of the people to
see that the Privy Purses are abolished.
The Government of India should only
respond to the wishes of the people of our
country. Thank ycu.

MR. DEPUTY CHAIRMAN : We will
continue this tomorrow.

The House stands adjourned till 11 A.M.
tomorrow. hd

The House then adjourned at
seven minutes past seven of the
clock till eleven of the clock on
Saturday, the S5th  September,
1970.



